Secoad Series, Vol. XXX—No. g9 ¥ May 1, 1
I, 188

LOK SABHA
DEBATES

(Seventh Session)

(Vol. XXX contains Nos. 51~—60)

LOK SABHA SECRETARIAT
NEW DELHI

a2 of. (IvrawD) THREE SHILLONGE (POREIGN)



CONTENTS

CoLumns
Oral Answers to Questions—
*Starred Questions Nos. 3156 to ;:65, 3:67, 3':69 to z:?!,

2176 to 2179, 2182 and 2183 . 14387—14424

Written Answers to Questions—

Starred ions Nos. 2166, 2168, ?1;3 to 3174, 3:80,

2181 and 2184 to 2188 . . 14425=—20

Unstarred Questions Nos. 3806 to 18:9 and 3831 to 3883 g 14430—78
Papers laid on the Table . . . 14478-79
Di:wumsbytheSpukuunduﬂxeRuluomeoecure . R 14479
Messages from Rajya Sabha . . . 14479-80
Calling Attention to a Matter of Urgent Publ:c Importance-—-

Hunger strike by some workers of the Ajudhia Textile Mills,

Delhi , . , , . ) . 1448083
Business of the House 8 . . . . . 14483—S88
Companies (Amendment) Bdl—lntrodmed . . . . 14438
Business Advisory Committee—

Thirty-eighth Report . i . . 14488-89
Bengal Finance (Sales Tax) (Delhi Amcndment) Blll-—

Motion to consider . . . . . 14489—14500

Shri B. R. Bhagat . . . " : . g 14490—06

Clauses 2 to 18and 1 . : . . . . ; 14496==00

Motion to pass, as amended . . 14499-14500
Displaced Persons (Compensation and Rehab;htauon} Amend-

ment Bill—
Motion to consider . . . . . . . 14500—53
Shri Mehr Chand Khanna . . . . . 14500=—08
Shri Vajpayee . . . i i : . . 14508—23
Shri Ajit Singh Sarhadi . . . . . i 14523—30
Pendit Thakur Das Bhargava . . . . , 14520—%32
Shri D. C. Sharma . . . . . : . 1455253
Comnmnittee on Private Mzmbers’ Bills and Resolutions—
Forty-fourth Report . . . . . . . 14553
Population Control! Bill— .
Leave for introduction not granted . . . , . 1455364

— — e —

*The sign

+ marked above a name indicates that the question was actually

asked on the floor of the House by that Member.

[See cover page 3 also



LOK SABHA DEBA'

Y —

14387
: LOK SABHA
Friday. May 1, 1059/Vaisakha 11,
1881 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Interim Plan for Delhl

.
. Shri Rajendra Singh:
SEhS: {sm Ram Krishan Gupta:

Will the Minister of Health be pleas-
ed to state:

(a) whethe: 1t 183 a fact that the
Town Planning Organisation have
drafted an interim scheme for the
location of the wvarious industries in
Delhu;

(b) the broad features of intenim
schemes; and

(c) the decisions,
Government thereon?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir.

(b) A statement giving the re-
quired information is laid on the
table of the Sabha |[See Appendix
V1, annexure No 101]

() The recommendations of the
Town Planning Organisation have
been generally approved by the Gov-
ermment of India and brought to the
notice of the Delhi Administration
and Delhi Municipal Corporation for
mformation and guidance.

Shri Rajendra Siugh: Has the Gov-
«mment any idea or plan as to which

95 (Ai) LSD~1

W any, of the
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iype and size of industries shall ad-
vantageously be moved out of zone A?

Sbri Karmarkar: Regarding zone
A, the note that is appended shows
that—

“This will cover the preseni and
the future urban areas upto 15
miles from the centre of the city
including the present high density
and built up areas adjacent to the
core. In general, no new industrial
enterprise should be permitted in
this zone, except in so far as the
Comprehensive Master Plan may
indicate sites for industries which
by virtue of the small size or ser-
vice character may have to be
located clowe to the centre of the
city.”

Shri Rajendra Singh: That is not
my point. 1 wanted to know whether
the Government has any idea or plan
as to which type and size of industries
shall be advantageously moved out
of zone A. It is mentioned here in
the note.

Mr. Speaker: The existing indus-
tries”

Shri Rajendra Singh: The note says
that some of the industries can be
advantageously moved out of Delhi
from zone A to zone B. That is why
I want to know.....

Mr. Speaker: The hon Member 1is
asking about existing industries which
could be advantageously moved out
of zone A

Shri Karmarkar: So far as the ex-
isting industries are concerned. they
will not be touched

Mr. Speaker: It appears that in the
statement. .
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Sbri Xarmarkar: I have read the
statament. I wil: read it again

“This will cover the present
and the future urban areas upto
15 mules from the centre of the
aty including the present high
density and built up areas ad-
jacent to the core In general, no
new industrial enterprise should
be permutted in thus zone . ... *

It does not make any mention of the
existing industries

Shri Rajendra Singh: The state-
ment savs—"except in so far as the
Master Plan may indicate " Then,
it in said

“Thuis will comprise the metro-
politan area extending from I
miles to 30 miles from the core
of the aty It will accommodate
industrnies which can be moved
out of Dellu with advantage*”

That appears m the statement.

Hr. Speaker: The hon Member only
wants to know whether, in pursuance
of thus that it will accommodate in-
dustries which can be moved out of
Delhy with advantage—from zone A
to zrone B—the hon Minister or the
persons m charge of the Plan have
already settled the industries that
gn be moved with advantage to zone

8kri Karmarkar: Not yet. They are
finalising the Plan We hope to have
the first stage of it by the end of May

fhrl Ram Krishan Gupta: From the

stytement I find that 3 broad zomes
will be set up May I know the na-
ture and details of the industries to
be set up 1n each zone?’

Shri Karmarkar: The general
nature has been given

Mr. Speaker: The details will be
worked out later

Shrl Harish Chandra Mathor: Sur,
may I
&Mer.lmml!ymthnt
am not able to devote my atiention

1
to all the 10,000 questions that come
in In the first instance, all of them

MAY 1, 1850
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3

must be treated as unstarred. Hon.
Hembenmmdymortwomd
then put a specific question. If the
whole scheme 13 placed on the Table
of the House, how can I ow the
scheme to be debated upon in this
House? If each hon Member puts
only one question, that will consume
the whole of the Question
ruht.]willaﬂow&hnmthur

:

dustries to the extent of 75 miles Hu
I know whether it 1s the intention of
Government to extent the area of
Delhi to 75 miles for the dispersal of
industry?

Shri Karmarkar: It i1s not the ides

to extend the area of Dellu It 1s
sible that there wall be satellite towns
But this relates to the location of in-
dustries in Dellu and roundabout
Dellu It s not the idea to extend
Delhi town to 75 mules

'ﬁ

Mr. Speaker: What the hon Mem-

75 mules, does Dell city cover 6
miles If it does not extend to 75
mules, the hon Member wants to know
how 1t 13 proposed to shuft these in-
dustries from Dell: State to somhe
other State

Shri Earmarkar. The i1dea 1. that
any adequate plan for Dellu wall not
only require the consideration of the
present Dellu city Limts but also the
surrounding areas But the plan may
extend up to 75 miles, up to places
wherever the influence of Delhi can
react The idea is to give a good
Master Plan for Delhi city, without
too much congestion either of indus-
try or other things That s why it b
said there—‘such of them that could
be moved with advantage’

Mr Speaker: It means that the
Delhi city may be enlarged It ouy
be 1n due course.

Shri Ranga: Then, he will have to
negotiate with other Btates
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Rexearch Laberatory, Hyderabad
+
Shri Subodh Hansda:
2157 Shri 8. C. Samanta:
" Shri R. C. Majhi:
Shri V. P, Nayar:

Will the Minister of Health be
pieased to refer to the reply given
to Unstarred Question No. 1781 on the
17th December, 1958 and state:

(a) whether the new insecticide
‘Citicide’, developed at the Regional
Research Laboratory Hyderabad, has
been fully tected;

(b) if so0, how it is comparable to
DD.T.;

(c) whether the production and
formulation costs have been worked
out; and

(d) if so, how far this compares with
DD.T.?

The Minister of Health (Shri Kar-
markar): (a) No.

(b) Limited laboratory tests have
maelicated results which compare fav-
ourably D.D.T. under sinular condi-
tions.

(c) Production cost of technical
material only works out at 0-61 nP
per 1b. Formulation cost is not known
ag the formulations have not been
eommercially manufactured.

{d) Does not arise

Shri V. P Nayar: I just want to
know what is the exact composition
of Citicide? I mean the exact com-
position just like dichloro-diphenyl-
trichloroethane.

Shri Karmarkar: 1 am told that the
process for the production of Citicide
eonsists of passing chlorine in tur-
pentine in presence of ultraviolet
light till a product of desired chlorine
content is obtained Sixty per cent or
mou of chlorine 1n the final product
in an active pesticidal com-
called Citicide.

¢ this is not clear I cannot help.

VAISAKHA 11, 1881 (SAKA)
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Shri Subodh Hansda: From the reply
of the hon. Minister it seems that the
cost of production is cheaper tham
DDT. May I know what steps ase
proposed to be taken to have the
manufacture on a commercial scale?

Shri Karmarkar: Citicide has beem
produced on pilot-plant scale in a
specially designed photochlorinator.
The question of producing it on a
larger scale is under consideration.

Shri 8, C. Samanta: May I know
whether any effective commercial-
scale production is thought of?

Shri Earmarkar: For the commer-
cial exploitation, the National Research
Development Corporation of India
is negotiating with commercial firms.

Manufacture of Teleprinters

Shri Bhakt Darshan:
Shri Eamkrishna Reddy:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 739 on the 8th December,
1958 and state at what stage is the
scheme to establish a factory fer
manufacturing teleprinters in India?

The Minister of Transport and Com-
munications (Shri 8. K. Patil): The
preliminary proposals have been
worked out and are being discussed.
After the proposals have been fina-
hised, further action to negotiate with
the party or parties concerned will be
taken

+
{Bhr! Ram Krishan Gupts:
*2158.

Shri Ram Krishan Gupia: What 15

our present requirement of tele-
printers and how far will it be met
by this factory?

Shri 8. K. Patil: It 1s expected that
during the first two years it will be
about 500 annually and the maximum
capacity will be 1,000, It is expected
that that would meet our require-
ments.

Shri Ram Krishan Gupla: May I
know whether the location of the fac-
tory has been settled? If so, which
1s the site chosen?
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Shri S, K. Patll: Even the factory
and who is going to collaborate s not
fixed; much less the location of it.

&z nifew o ag W1 wEY T
o Y & ag aCETd SR gnft av et
sqErdr  #r grft faaeY qvwre a8
wT A ?

st ®e wve qrfem ol AY 7@
TR § i a7 ofeers Jwee o Wity

Shri Heda: May I know whether
the teleprinters that would be manu-
factured or are proposed to be manu-

rictured” would® e envisaged for the
English language or other languages
also?

Shri 8, K, Patil: Both the things are
being taken into consideration—that
is to say, Hindi also.

st wwy Al AT qAT
Hrasgrfr@mEatfaafa s
HDeidFamagmgfafa &
FagggaadfaaT @ g

st ®o wro qifem gy STAETY
] 7 .7 &r fy | =y ary weafn €
=7 T2 grees W% AHAT, Wy 7%
woodt ore f72a, mifedf ore 2+
feret g wre svara g A agw
QI WTE AHOTT ¥ T S
# qradra a7 T &

Shri Assar: May 1 know whether
the Government has decided to manu-

facture teleprinters of 5 units code or

6 units code?

Shri 5. K. Patil: That is also a mat-
ter under consideration.

ot wo Ho wfew A, ¥ W
FrT ATgaT g fr g A1 g @
f& go fYo, yara wix el a1 gAY
T § ¥ w=ar aguy g fa Ay

MAY 1, 195
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Yz agy W 1 IR wEE
od & o & fafies ot & fod
W oww IR T R °

W5 &5y Uialy, Ul & yue]
St S Al S cmfa
W cpmgd b ppedS o Olply
WF U e Nl S5y e
WU oS g - & ol g dlaws S
W Brenie S g0y D S Jkpdg

For s ddl s

st ®o wro mfew : wft At 7 &
AGfireT aT et o T 20, I
b R Co il

sft wer T § 3 ST [Ear
¥ fr fag sdwgarra~w @ g
o 2@ gu A Wl ot w e
Yo @ f & 7w o At F§ S
& argm oY ww ¥ g€ w7 fear
g

st wo wro mfem  ZfAfwer #
W ¥ #17 o fz o= F ar @ @
S & A wrg-ame dar nfge, seew
Feardie, st o Tt fodaz
W et 2w w1 wHAToaw q1fed o
¥ x &1 A g A€ 7@ A7 T
Mg g e orad TR 1 %4
Snera g aradr

¥ nifeer . wfr 74T ofr 7
T v w2z zfafwer ddt afid ghfr
Fr fo wach & faan writa s
% oft w9 v Awefr 1 v v gfy ey
g amw A ¢ fx efafrer o whd
Rrra s § oft w0 w1 andy €
1 ¢ % fam At Zfafqer g O
Wt wrarsy ¥ faw Food o o
gt g aard o1 WY WA W
¥ ara o1 oft e v ot @ g e
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fedr Wi W et W A
2fufiret a7 w1 & wrq wre Zfafye
argw o fagrd wd o

dtwe we qifEw
suggestion for action, g =qT THA |
wift fegfa Ot § f e e 2
e 1 ¥ fog om zfafger F o 7

* g7 gl % e s efafwer
s 9% 1 ot o Y P A

g

It 5 a

Sugar Production

+
( Pandit D. N. Tiwary:
Shri Raghunath Singh
Shri Ram Krishan Gupta:
Shri Sarju Pande-
Shri Bibhuti Mishra.
Shri Anirudh Sinha:

+2159.

Will the Minister of Food and Agri-
oultare be pleased to state:

(a) whether the yleld of Sugar in
1958-59 season has gone down as
compared to 1957-58 season;

(b) 1if <o by what percentage, and
(¢) the reasons for the same?

The Minister of Food and Agrical-
tare (Bhri A. P Jain): (a) Yes, Sir

(b) About four percent.

(c) Shorter duration of crushing
season and loweyr recovery

Pandit D, N, Tiwary: What 15 the
amount of shortfall in the production®

Shri A, M. Thomas: The estimate is
that mn 1958-59 the production would
be roundabout 19 lakh tons Last
vear 1t was about 1978 lakh tons

Pandit D, N. Tiwary: May 1 know
the ressons for this shortfall”

Shri A. M. Thomas: The reasons
have been given—shorter duration of
crushing season and lower recovery
The fall in production during this
Year has been marked in western UP

VAISAKHA 11, 1881 (SAKA)
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where the production dechned by
about 88 lakh tons as compared to
1957-58

Shri Raghunsth Singh: What 13 the
production of sugar this year?

Shri A. M, Thomas: It 1s roundabout
19 lakh tons,

Shri Ram Krishan Gupta: May I
know the names of the States in which
the yield has gone down”

Shri A. M. Thomas: As T sad, 1n
western UP, the yield has gone down
because there has been diversion of
<ane to gur and khandsart manufae-
ture It has gone down in Rajasthan
and Madhya Pradesh mainly due to
lean crops Besides in South India
the production has fallen by about
30,000 tons in Andhra Pradesh

Shri C. D. Pande. The target ior
the Second Plan was almost 25 lakn
tons Two years back the production
was 2042000 tons This year it has
gone down to 19 hakh tons What
steps are proposed to be taken by the

Government so that the target may be
reached”

Shri A, M. Thomas: The production
s  dependent on several factors:
length of the crushing season, quality
of the cane, prices of other competing
tommoditics <uch as gur ond "thend-
sart  ele  Severa! stips are lomg
taken and because of those steps there
has been considerable increase in pro-
duction in certain areas The increase
in y1eld has been marked m the deve-
loped zones but there have been other
backward areas and so when we take
the average, 1t appears to be less It
cannot be said that the production has
not gone up

ot fewfer e & e < 2
fr gfx o1 18y & 7 a1 Srv—m
Tt a1 fog® ad ¥w zar for sw
R AT W g A T AT Ay
T F2 IEAT At § Foer o For garer
WY FT AERT aq A

Shri A. M, Thomas: It cannot be
smd that the corresponding figures
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show a dechne In 1958-56 it was
18 62 lakh tons. In 1956-57 there was
a record production of 20 28 lakh tons;
that was a good year for us as far as
the entire agricultural production was
eoncerned.

Shri Basappa. The yield of cane in
the south 1s greater than in the north
What steps have been taken to in-
crease the number of sugar factories
m the south?

Shri A. M. Thomas. We know that
the entire targeted capacity for the
Second Plan has been licensed but
there has been some difficulty because
of the lack of foreign exchange :mn
regard to certan co-operative sugar
factorres This gquestion has been
answered a number of times and all
possible steps are being taken to find
the necessary machinery by import
of a certain portion and also by manu
facturing some portion here

Shn Bibbhuti Mishra: May I know
whether 1t 15 a fact that the varieties
of sugarcane are not so good and
therefore, the yield 15 going down?
Do the Government propose to intro-
duce better varieties of sugarcane”

Shri A M Thomas: Better vanety
has been introduced mainly because of
the efforts of the Sugarcane Com-
mittee

Shri B. E Galkwad: May I know
the number of factories State-wise
and in what States the yield of sugar
has gone down?

Shm A M. Thomas 1 have already
answered that question [ am not in a
position to ive the State -wise break-
up

Mr. Speaker. Let lum put down a
separate question

Shri B K Galkwad. I just want to
know

Mr. Speaker: I just want to avod
that There 15 no meaming in the
hon Member asking such a broad
question ag how many sugar factories
are there and 1in which States, etc

MAY 1, 1988
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Shri B. K. Gaikwad: I want to know
the State where the yield has gone
down

Mr Speaker: He has already ans-
wered 1t

Shri Heda. Are the Government
aware that the general impression
created 1n the country 1s that the pro-
duction of sugar 15 much less and that
1g one of the factors contributing to
the high level of sugar prices and if
so what steps are the Government
taking to clear this impression?

Shri A. M. Thomas: It cannot be
said that the production 15 much:-less
Of course there have been reports
that there 18 less production thus year
and that might have been one of the
reasons why prices are on the increase
in certain areas But the Government
are taking proper steps by regulating
the release from tbe factories and also
by reserving a certain percentage of
production to be disposed of accord-
ng to the direchions of the Govern-
ment We have also fixed the ex-
factory prices in certain areas

International Civil Airport at Deihi
+

. S 8hri D C Sharma:
2160. Sardar Iqbal Singh:

Will the Mimster of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No 911 on the 4th December
1858 and state the progress made so
far 1n establishing an International
Civ1l Airport at Dells”

The Deputy Minister of Clvil Avia-
tion (Shri Mohinddin) It has not
been possible to take a final decision
so far on the question of establishing
a separate International Civil Air-
port for Deli In the meantime,
Palam will continue in joint use by
the IAF and the Civil Aviation
Department and 1t iz also being deve-
loped for jet transport operations

Shri D C. Sharma: May I know
what are the obstacles 1n the way of
taking decision soon whken there 13
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90 much congestion of traffic at
Palam?

that there 35 congestion may be far
from actual fact. There 15 not much
of congestion, and there is no incon-
wvenience for the time being in the
joint use of Palam by the IAF. and
by the Civil Aviation. As regards the
final decision wWhether a new Ciwil
Aviation airport should be establish-
ed, of course, that may take <ome
time

Mr, Speaker: Next Question

Seth Govind Das (Jabalpur): May I
put one question, Sir?

Mr. Speaker: No, Hon. Members
are going on making suggestions as to
what ought to be done by the Govern-
ment. It was asked as to whether
the Palam Airport is not actually con-
gested Hon, Members will go and
see for themselves

g we foo Agmw  www I
wz & fe gfe 87 o7 wdaT B ot =\
e Y5 TN A TR R WY
4 gyt w77 3 fag A @

A R Fa A § Tafeg
A o 3= @)

¥ Mfex T wope mEET, §
T WA qE At §

weqw wgEed A A

There 1s n0 end if we go on like

this Every question is made 1mpor-
tant

Workers in Hirakud Dam Project

*2161. Shri Panigrahi: Will the'
Minister of Irriration and Power be
pleased to refer to the reply given to
Starred Question No. 1657 on the 27th
September, 1958 and state:

(a) the present strength of work-
ers, work-charged and other staff
working at Hirakud;

VAISAKHA 11, 1881 (SAKA)

Oral Answers 14400

(b) how many of the 825 retrench-
ed work-charged persons have been
absorbed in employment since the
27th September, 1858; and

(e) whether any of these retrenched
have been absorbed in Danda-
karanya project?

The Deputy Minister of Errigatiom
and Power (Bhri Hathi): (a) On the
1st April, 1959, the strength of work-
charged and othe: staff was 7,908.

(b) and (c) A statement explain-
ing the position 1s laid on the Table
of the House [See Appencix VII, an-
nexure No 102]

Shri Panigrahi: We were told that
the Ministry carried on direct nego-
tiations with the Chambal and Nagar-
junasagar projects authorities to
employ a certain number of the per-
sonnel retrenched from the Hurakud
project In the statement no such
figure 1s available. May I know what
1s the latest position”

Shri Hathi The Chambal and
Nagarjunasagar-projects have taken
certain machineries from the Hirakud
project, and whenever machineries are
transferred from one project to an-
other the personnel handling those
machineries are also transferred to
that project

Shri Panigrahi: We were also told
by the Minstry that they have sent
forward a list of the dufferent cate-

gories of people declared surplus in
the Farakud project to the Danda-
karanya authorities. But in the state-
ment the hon Deputy Minister says
that he has no mnformation whether
the Dandakaranya project authorities
have given employment to any of
those persons Mayv I know whether
Government knows the exact position
with regard to the employment of the
surplus personnel of Hirakud project
mn Dandakaranya

Sbri Hathi: It 1s not that the Minis-
try has no information. Against Dan-
dakaranya project it 15 shown ‘nil’ in
the statement 227 persons have been
absorbed in the Bhilai Steel Project,
85 persons in South Eastern Railway,
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4 persons 1n the O1l and Natural Gas
Commussion and 12 persons in the
Directorate of Agriculture and Food
Production Orissa That means a
total of 328 persons have been ab-
sorbed out of 825 persons

Shri Supakar: The statement gives
only the figure 1n respect of the
Bhilay Steel Project. May I know
whether the Government toock any
steps to get these people absorbed in
the Rourkela Steel Project and whe-
ther the Rourkela Stecl Project autho-
nhes were willing or unwilling to take
some of these persons m their orgam-
sation”

Shn Hathi: Yes, Sir The number
of persons employed through the
efforts of the Director of Rehabili-
tation and Employment attached to the
Hirakud Project 1s 328 Other have
left us They have not sought em-
ployment through this Directorate
Many of them have been absorbed m
the Routkela Project also

Shri Supakar: Sir, I had put a defi-
nite question 1 wanted to know whe-
ther the Government as Government
made any attempt to absorve these
persons m the Rourkela Project and
how far they have been successful.

Shri Hathi: Yes, Sir, we have made
attempts In fact, we write to almost
all the projects nearby Attempts are
being made, selections are being
made and people have been absorbed.
This relates to a particular number In
September the number was 825, and
the details given here are only about
that particular number, not all

Shri Ranga: As the hon Deputy
Minister puts it, the system appears to
be fool-proof, but may we know
whether actually Government are
trying to follow up the progress m
this matter, find out from time to
tume from the various projects how
many of these people are being ah-
sorbed and how many of them are not
yet accommodated” I would hke to
know whether any responsibility in
this respect has bean charged on these
employment exchanges also

MAY 1, 1050
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Shri Hathi: Yes, Sir. A specl
officer has been attached for these
river valley projects. His business is
to tour round the various projects,
circulate the List of surplus men to
the various projects, to have an in-
terview of these people and absorb
them wherever they can fit in.

Shri Surendranath Dwivedy: Am I
to understand from the reply of the
hon Minister that only 28 persons
out of a total of 825 sought employ-
ment through the Directorate of Re-
habilitation and Employment and the
others went on their own?

Shri Hathi: Out of 825, only these
people sought employment through
thie, the athers found employment aon
their own

Shri Panigrahi: This 13 only about
the workcharged staf May I know
what 15 the surplus personnel so far
as the regular staff 1n Hirakud 15 con-
cerned?

Shri Hathi: I have not got the
figure about the regular staff

qfewsht g e, foeslt

*1%% oY A wwrwe @
fawrt wiiv fagy oft 1= ™ @
Fq1 &3 f¥

() tz=ft & afwdft g 70
#1 WA A AT F 5@ A7 7@ wafa
gt &, W

(@) atz 1§ saf « g ¢
AN 2 & Wy oFTIO E -

Ferwrt wite fage ol (ot gt )
() T (&) 3w Troar 77 ooy
eI T o e o
Ayerez fra¥2 = oy aray fargey e
# anArr ars F Fam o ol e 2
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oft www swree oftw, W@ T
s adgw @ YW R 7

Shri Hathi: That 1s being done by
the Punjab Government

ot ww e AaR, daT R
s wwar g & mw o w7 Garh
Tt At gz foeft 3 P o A &
g g ?

Shri Hathi: I can't say We have
not got the project report 1 can't
gmive any details unless we get the
project report itself

Ch. Ranbir Singh: May I know the
target date for the completion of the
remodelling programme of the Wes-
tern Yamuna Canals, and the money
required for it?

Shr Hathh It ;s provided in the
Second Plan Rs 1425 lakhs have
been provided for the entire Plan
period The project report has not
been received, and therefore I cannot
say when it will start and when it
will be completed

o) ANX THA AT JATT KT AT
7 2T qvaTr W A qwn o ¢ fr
8T wroEe fW@iz 497 § g &9
g 7 /4 wq g fro & @
g &= I T FH F4 LE g0 7

Shri Hathi: Actually, S, this 1s
being done in consultation with the
Dellt Administration The Supenn-
tending Engineer, Western Yamuna
Canal is stationed here and he works
in consultation with the Delhi Admi-
nistration

Ch. Ranbir Singh. Is the hon Minis
ter aware of the fact that about one-
third of the remodelling programme
has already been completed and some-
thing like Rs 21 lakhs has been spent
non the scheme®

Shri Hathl: That 18 not about the
Western Yamuna Canal
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Ch. Ranbir Singh The remodelling
scheme

Shri Hathi: That 18 not under the
present scheme, which is known as the
Gurgaon Tunnel Scheme

Seasoning of Bamboo and Thatch
Research Dehra Dun

-+

Shr1 Barman:
*2163. Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Food and Agri-
culture be pleased to state

(a) the main researches finalised so
far by the Forest Research Insti-
tute, Dehra Dun,

(b) the stage at which bamboo and
thatch seasoning has reached, and

(c) the method adopted by Gov-
ernment for extension of research re-

sults m the rural areas where they
would be useful”

The Deputy Minister of Food and
Agriculture (Shri A M Thomass): (a)
to (¢) A statement 15 placed on the
table of the Sabha [See Appendix
VII, annexure No 103]

Shri Barman' In reply to part (b)
of my question, i1t has been stated on
page 9 of the statement that no work
has been done on bamboo by this
mstitute I beg to submut that we
personally wvisited this institute some
three or four years back, and we
were shown a demonstration where
some liquid chemical was injected in-
side the bamboo by which they said
that the durability of bamboo will
be at least twice as much as it 1s
otherwise They showed us also a
graveyard infested with white ants
where they bad put treated bamboo
posts <ide by side with untreated
bamboo posts We have seen so
much work with our own eyes Then,
how 15 1t that the hon Deputy Mirus-
ter says that no work has been done”

Shri A. M Thomas: It 1s not a ques-
tion of no work being done As tar
as the Forest Research Institute,
Dehra Dun 15 concerned, 1t 15 only a
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mmor item and 1t is not an import-
ant problem Not only that. It has
also been fourd as a result of ex-
penments that in the case of “amboo
seasoning the best method of season-
ing bamboo 15 to stack it m an open
manner under shade in a well venti-
lated shed It takes three to six
months to dry Splht bamboo dries
much faster than the whole bamboo
That 1s the general conclusion to which
the institute has come There 18 no
special techmique for seasoming thatch

Shri Barman: Will the Mnister
kindly enquire whether this bamboo
treatment was undertaken or not and
how much expenditure was incurred
and whether that has now been given
up?

Shri A. M. Thomas: We have the
information given by the hon friend
I will certainly enqure into this
matter

Shri 8§ C. Samanta: May I know
whether the dissemination of the re-
sults of researches 1s made, and
whether these researches are bemng
conducted through the Mimstry of
Communuty Development also” I do
not find 1t 1n the hst

Shr: A M Thomas: In fect, the
unplementation of the various results
that have been obtained from the
Rescarch Institute 15 not really the
function of the Institute It 1s only
a research organisation, but all the
same, we have taken certain steps to
populanse the activities of the Insti-
tute such as these attractive kiosks
are being prepared which wil] contain
mmportant exhabits of this Institute,
popular booklets depicting the actiwi
ties of the vamous branches of this
Institute are being printed both m
Hind: and Enghsh. Illustrated leaf-
lets on the important processes de-
veloped at the Institute are bemng
printed both 1n Hind: and Enghish and
distnbuted Films are also shown
Arrangements are also being made to
orgamse ndustnal visitors week The
popular products of this Institute are
also being sent for permanent display
t0 varions industrial and educational
centres
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Shri Ranga: The hon. Minster
that it 1s only an msignificant item

i

:

8

;
;
;

£a

Assam, Mampur and Tripura are

much dependent upon bamboo cul
ture and bamboo economy and also
thatched roofs, may 1 know whether

bility of these materials?

Shri A. M. Thomas: I would cer-
tainly appeal to my frend to go
through the statement It is a ten-
page statement which will depict the
various activities that are being omr-
ried on m the Research Institute. 1
only said that in the set-up of the
various activities of the Institute, re-
search into this particular branch of
bamboo seasomng and other things s
only a munor item I have also said
it 18 not an important problem as far
as the Research Institute i1s concerned.
Of course, the importance of bamboo
mn states hke Assam and Kerala s
realised

Mettur Tunnel Power Scheme

*2164. Shri Nanjappa: Will the
Minister of Irrigation and Power be
pleased to state

(a) whether any proposal has
been received from Madras Gov-

ernment regarding Mettur Tunnel
Power Scheme,
(b) f so, what 15 the estimated

cost of the scheme and the electne
power which will be generated, and

(c) whether this scheme will be
mplemented during the Second
¥ive Year Plan period”

The Deputy Minister of Irrigatiom
and Power (Bhri Hathl): (a) Yes,
Sir

(b) The present proposed scheme
provides for the installation of two
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units of 50 MW each utiimng a
discharge of 10,000 cusecs for 66
per cent of the year, 1o, from July
to January, but the avil works ke
tunnel, surge tank, etc, are proposed
to be built for the ultimate utilisa-
tion of 20,000 cusecs, so as to make
provision for the nstallation of two
more units each of 50 MW Its esti-
mated cost 15 Rs 5088 lakhs

(c) The scheme is not included in
the Second Five Year Plan

Shri Nanjappa: May I know whe-
ther the scheme has been submutted
to the Planning Commission?

Shn Hathi: This scheme had been
sent 10 the Central Water and Power
Commussion for technical scrutiny

Shri Nanjappa. May 1 know whe-
ther the Project Advisory Committee
at least mspected the site and made
any report?

Shri Hathi: No If the hon Mem-
ber means the technical advisory
committee of the Planning Com-
mussion that has not inspected it

Parchase of Landing Craft Tanks by
Forest Department, Andaman

*2165. Sardar A 8. Saigal: Will
the Minuster of Food and Agriculture
be pleased to state

(a) whether the Forest Depart-
ment ;n Andaman purchased two
old Landing Craft Tanks, in 1956,

(b) whether these are in  com-
mussion or out of order at present,

te) 1If <o, the cost of such replace-
ment,

(d) whether the bull plates of one
of these Landing Craft Tanks were
changed after Its acqusition, and

(e) the amount of lose caused 1.'0
the Government by this deal and
officers responsible for it*

The Minister of Food and Agricul-
ture ((Ehri A. P Jain): (a) Yes

(b) One Landing Craft Tank 13 in
commission The other 13  wunder
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annual survey at the Marine Dock-
yard

(c) A total expenditure of
Rs 1,33,609 has been incurred on re-
pairs of both the Landing Craft
Tanks

(d) Some bull plates of both the
Landing Craft Tanks were changed
in addition to repairs to their engine
after acquisition

t¢y The Government have suffered
no loss

Sardar A S. Saigal: May I know
whether it 1s a fact that the lLife of
the craft had already finished when
1t was purchased”

The Deputy Minister of Food and
Agricultuore (8hri A M Thomas):
They are old landing craft tanks pur-
chased from the Indian Navy, and
not from any third party or something
like that Extensive repairs had to be
done and these have been done I
have already stated the cost

Sardar A 8. Saigal: For how long
wii S § Andaman run?

Shri A M Thomas I cannot say
what would be future prospects
Since 1t has been overhauled I think
it wnll have a pretty long period.

Pr M. § Aney: What was the
price paid and what 1s the cost of re-
pairs?

Shri A M Thomas. The price pad
was Rs 123280 6 nP. to be exact,
and I have already stated the cost
which has been incurred

Sardar A. S. Saigal: May I know
what were the immediate causes for
purchasing these crafts when they
were old”

Shri A M Thomas: [ have men-
tioned the cost for only one craft
The figure that 1 have mentioned has
to be doubled These were the land-
ing crafts avmlable with the Indian
Navy It would appear from the
question that the Indian Navy does
not belong to us It 1s only an in-
ternal arrangement to utilise them
In the best manner possible
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Gandhi Minar at Hiraknd Dam
Project

#2167 Shri Sanganna: Will the
Minister of Irrigation and Power be
pleased to state

(a) whether 1t 15 a fact that 64
feet igh “Gandhi Minar” has been
constructed at the Hirakud Dam
Project 1n the memory of Gandhi's
ethucs and principles

(b) 1f so, what 15 the cost of 1ts
installation;

(c) whether the top of the Minar
can be approached by climbing as
in the case of Kutab Minar and

(d) whether 1t 1 electrified”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
main purpose of this tower 1» to
present a panoramic view of the
Hirakud reservoir and dam and to
add to the scenic beauty of the aiea

‘b) Rs 108 lakhs

‘c) and (d) Yes, Sir

Shri Sangamna- May 1 know the
languages 1n which the Gandhan
principles and ethics have heen In-
seribed?

Shri Hathi: 1 do not think there
are any inscriptions there

Shri D C Sharma: May I know
whether there 18 a proposal to build
stmilar Gandhi Minars at other dam
sites, for example, Bhakra-Nangal?

Shri Hathi: We have not yet re-
ceived any such proposal

Shri Sanganna: May I know whe-
ther statues of this kind have been
nstalled in other places also”

Shri Hathi No statues have been
1nstalled

Delhi-Ahmedabad Air Service

*2169 Shri Harish Chandra Mathor;
Will the Minister of Transport and
Communications be pleased to state

(a) whether
reeeived any

Government have
proposal to run air
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service from Dellu to Ahmedabad
and back ma Jaipur-Jodhpur-Udai-
pur;

{b) if so, when this service 15 Tike-
ly to be started, and

¢c) what asmistance and factlities
Rajasthan Government has proposed
to give to this air service?

The Deputy Minister of Civil
Aviation (Shr1 Mohiuddin): (a) and
(b) The question of operating an ar
service from Dellu to  Ahmedabad
connecting certain points in Madhya
Pradesh and Rajasthan, 1s under con-
sigeration -

(c) The Rajasthan Government
have promised their cooperation and
assistance but the details have not
yvet been discussed

Shri Harish Chandra Mathar. May [
know what obligations the State Gov-
ernments are supposed to discharge
before such services can be started
and may I know whether the Rajas-
than Government 18 not prepared to
go a step further than that?

Shri Mohinddin: I am not sure
whether the State Government have
any obligations to discharge if the
services pass through their States and
touch the points in their States Of
course, as I have said, thcy have
promised co-operation and assistance,
I understand that the State Govern-
ments will relax their T A. rules to
allow their senmior »>fficers whom the
rules do not at the present moment
permit to travel by awr They relax
the rule in order that they may be
able to travel by ar

Shri Harish Chandra Mathur: In
view of the fact that Jodhpur 1s now
the seat of the integrated High Court
of Rajasthan, have the Government of

‘India reviewed the whole position and

in the hght of the fact that many
lawyers and other people have got to
go from Delhi as well as from Jaipur
to Jodhpur?

Shrl Mohiuddin: Yes, Sir. The
question of connecting Jodhpur is
under active consideration T think
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the High Courts are closed. I hope
the hon. Member can wait for some-
sime for the finalisation.

wifer o whafradfta
wer 5w af orew & Ak F wsy 2y
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Mr, Speaker: Does Madhya Pradesh
come between Delhi and Ahmedabad®

Shri Mohiuddin: Yes, Sir
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Shri E U. Parmar: May I know
whether the service from Dellu to
Ahmedabad will be extended to Ra)-
kot?

Shri Mohinddin: Rajkot 13 alreauy
connected v Bombay That pro-
posal was also there, but the loss on
the service will be rather high

Mannfacture of Paper and Board °

Shri Parulekar:

Shri T B. Viital Rao.
Will the Minster of Food and
Agricuiture be pleased to refer to

-+
Shri Nagi Reddy:
*2170
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the reply given to Starred Q:stlm
No 618 on the 24th February, 1959
and state

(a) the amount spent so far on the
pilot plant for manufacture of diff-
erent types of paper and boards from
indigenous raw matenals,

(b) whether 1t 13 a fact that the
tull capacity of the plant may not be
utilised due to the non-availability
of the raw material locally, and

(¢) it s0, what are the proposals
under the consideration of Govern-
ment for i1ts full and proper utils-
ation?

The Deputy Minister of Food amnd
Agriculture (Shri A M. Thomas).
(a) Rs 2792358 by the Government
of India upto the 31st of March, 1959
In addition, equipment and engineer-
ing services worth Re 1957573 will
he available from the TCM ad pro-
gramme

(b) and (¢) The Pilot Plant 1
meant primanly for research and
traiming purposes but it is mntended
that, to the extent possible, 1t should
be utilised for producing such fypes
of papers as are at present being
mported It 1s not meant for pro-
duction of paper on commercial scale

Shri Nagpm Reddy. May 1 know
whether 1t 18 a fact that this project
was conceived 1n 1046 and 1t has
not yet been put into use so far?

Shri A M Thomas: The paper-
making machine was purchased to-
wards the end of 1949 The mach-
inery had to be imported Arrange-
ments have been made now with the
TCM for expediting the supply of
the balance machmery also and we
have now fairly advanced Of course
there has been some delay In Sep-
tember, 1957, the U8 supplying firm
increased their demands and asked
for an additional allotment, whicn
had to be provided by the TCM.

Shri V P Nayar: The hon. Deputy
Minister says that in 1949 itself the
machinery was bought and tll 1959,



even with the aud of TCM, it could
not be worked
Rhrl A Thomas: In fact, the

tion 18 that 95 per cent of the mach-
mery has already been shipped and
80 per cent has already armved in
Dehra Dun ‘The work has also
advanced and 15 in a fairly advanced
stage I think the plant waill be

Shri Nagi Beddy: May I know
whether the possibilities of using
this machinery for producing special
quality of paper are now being gone
mto and if so, when the Government
proposes to finalise the scheme”

Shri A M Thomas: It is not now
being gone into It was only meant
as a pilot plant and not for product-

and trmining The capacity of this
plant will be about 6 tons of paper
per day 1f i1t works for all the 24
hours As the House knows, it is
not practicable to work it like that.

=]
o
3
g
a
3

surance that
close watch over the progress of
this pilot plant and see that 1t s
really brought into working con-
dition as soon as possible?

Shri A, M. Thomas: In fact, =a
special commuttee has been constitu-
ted for progressing this project It

four agreements with the TCM
all the four have not been succeasful
ly implemented®

Shri A M Thomas: It does not
arise out of this question

Shri Nagi Reddy: It does, for the

the scheme 1 would Lke to know
whether the responsibility Les with
us as Government or the responsi-
bility hes in the manner in which
we have executed the agreement
with the TCM 1n 1952, 1653, 1836 and
1857, wathout having a penalty clause
for faillure to implement the agree-
ment? -

Shri A M. Thomas. Having regard
to the substantial help that we are
getting under the TCM, the reflechion
made by my learned friend 15 not
justified

Shri Nagi Reddy: On the basis of
the aud given by the TCM, we have
come to agreements with certain
foreign firms for the supply of en-
gineening service and for the supply
of plant But neither has been given
to us in time and for ten years, we
have wasted the whole of our funds.
I would like to know, at least whan
we enter into agreements with cer-
tain firms for the supply of engineer-
ing facilities and machinery to us,
there would be a penaity clause in
those agreements?
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plsced ar order with a U.B, firm and
that firm also did not carry out the
order in time., From this isolated in-
it is very uncharitable to gen-

thais.

(a) whether it is a fact that the
Andhra Pradesh Government have
made a request {o the Union Gov-
ernment to send an expert to exam-
ine the damage caused to a stream
near Masulipatnam sea-shore; and

(b) 1if so, the decision taken by
Government in the matter?

The Minisier of Btate In the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) Yes, Sir.

(b) The Government of Andhra
Pradesh have been requested to
furnish details of the breack and
changes in the bar. The matter is
under consideration.

o go wqgA W W7 } arw
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X wgdltgw aOMg ¥ A F AN
AT ¥ B, IT W ww T " v
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Chambal Bridge

{8hri A. K. Gopalzn;
*2175. { Shri P. Kunhan:
| Shri Keshava:

Will the Minister of Transport sad
Communications be pleased to state.

(a) whether Government have re-
ceived any complaints about con-
struction of Chambal bridge at
Dholpur in Rajasthan;

(b) if so, whether Government are
investigating into the charges of
leakage of Cement and Steel;

(c) whether the investigation is
over; and

(d) the action taken thereon?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadar): (a) and (b) Yes
Sir

(c) and (d) The investigation 1s
In progress.

Shri P, Eunhan: May I know
whether 1t 1s a fact that one of the
officers working on the project point-
ed out a number of irregularities and

Gammon India (Private) Limited.
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Diesel Rall Cars

*2176, Shri N. R. Munisamy: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that the
Railway Board has decided not to

import diesel rail cars for passenger
service; -

(b) if so, the reasons therefor;

(c) whether there is any scheme
to manufacture diesel rail cars in
the country;

(d) if so, the esumated cost there-
of; and

(e) the location of the manu-
facutring centre?

The Deputy Minister of Rallways
<Shri Shahnawaz Khan): (a) Yes, as
far as the balance of the Second
Plan period is concerned

(b) Due to fund limitations and
extremely tight foreign exchange
position.

(e) to (e). Indigenous manu-
Tacture of diesel engines and suitable
transmission for the rail cars to be
manufactured i1n the country is under
consideration and no flnal decision
has yet been reached.

Shri N. R. Munisamy: May I know
the total requirements of diesel rail
cars in India, how much is to be
imported, how much is to be manu-
factured in the country and the
relative value thereof?

Shri Shahnawax Khan: No precise
plans for diesel rail car require-
ments have been worked out.

Shri N. R. Munisamy: Other things
being equal, may I know what is the
working cost of the diesel rail cars
compared to the steam engine and
also buses?

Shri Shahnawas Kban: The ap-
proximate cost of an imporied diesel
car (Broad-gauge) is Rs. 637 lakhs
which, as the House would observe,
s8 considerably more than the cost
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of a broad-gauge locomotive pro-
duced at Chittaranjan. A metre-

. gauge diesel rail car costs Rs. 378

lakhs,

Shri N. R. Munisamy: What is the
working cost as compared to steam
engine and buses?

Shrl Shahnawaz Khan: The operp-
tion of diesel cars is much cheaper
than steam traction. But I might
tell the hon. Member that if diesel
rail cars have to be imported foreign
exchange is the main difficulty.

Indian Sub-Post Office In
Kathmandn

*2177. Shri Daljit Singh: Will the
Minister of Transport and Communi-
catlions be pleased to state:

(a) whether it is a fact that the
Indian sub-Post Office in Kathmandu
attached to the Indian Embaessy will
be closed;

(b) whether any agreement i1s be-
ing made with Nepal in this regard;
and

(¢) if so, the details thereol?

The Minister of Transport and Com-
munications (Shri 8. K, Patil): (a)
No Sir However some of the func-
tions previously undertaken are be-
ing discontinued by the Indian Em-
bassy Post Office as a result of Nepal
Postal Administration having become
in a position to undertake these res-
ponsibilities

(b) No formal proposal has so far
been received from the Nepal Gov-
ernment.

(c) Does not arise.

Regional Sab-station of the OCentral
Potato Research Institute in Jammu
and Kashmir

*2178. Shri Inder J. Malhotra: Will
the Minister of Pood and Agricultmre
be pleased to state:

(a) whether the Government of
India have any plans to establish a
Regional Sub-station of the Central
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Polato Research Institute in Jammu
and Kashmir State; and

(b) if so, the details thereof?

The Deputy Minister of Food and
Agriculture (8hri A. M, Thomas):
(a) Yes, a proposal to establish a
Regional Station of the Central
Potato Research Institute in Jammu
and Kashmir State has been taken up
for consideration in formulating the
Third Five Year Plan.

(b) The details have yet to be
worked out.

Shri Inder J. Malhotra: May |
know whether the location of the
site has been decided? Will it be
located in Jammu or in Kashmir?

Shri A. M, Thomas: The site has
not been settled Two committees
have gone into the question of the
dcsirability of setting up a regional
Centre of the potato research 1In-
stitute in Jammu and Kashmir and
bhoth of them have madé their re-
commendations. Our idea is to in-
clude it in the Third Five Year Plan

Chittaranjan Locomotive Works

#2179 Shri Rachunath Singh: Will
the Minister of Railways be pleased
to state:

fa) whether it is =a fact that
Chittaranjan Locomotive Works have
started manufacturing a new type of
engine for heavy suburban passen-
ger service; and

(b) if so, what will be the cost of
engine and whether it will prove
economical in use?

The Deputy Minister of Rallwayy
(Shril "Shahnawas Khan): (a) Yes.

(b) Cost of a WT loco is expected
to be about Rs. 4 lakhs. The per-
formance of this nproto-tvpe loco-
motive will be known after the
dynamometer car tests have  been
e;nducted and the results are avail-
able.

9 (A)LSD.-—2.
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Shri Ranga: Why not give at least
the numbers in English?

Flood Control of Punjad Rivers

#2182, Shri Ram Krishan Gupix
Will the Minister of Irrization and
Power be pleased to refer to the r»-
ply given to Starred Question Na
1062 on the 17th December, 1938
and state the progress made upto the
end of March. 1959 with regard
flood comtrol work on the Rivers Ravi,
Beas and Sutlej in the Punjab?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The re
quisite information is being collech
ed and will be laid on the Table of
the House as soon as possible,

Shri Ram Krishan Gupta: May 1
know the total amount to be given
for flood control during this year to
the State of Punjab?

Shrl Hathi: For the year 1838-39
it is Rs. 130 lakha

Sardar Iqbal Singh: May I know
the total amount meant for flood con-
trol in the Five Year Plan® May I
also know whether it is a fact that al}
the amount has already been spend-
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and, therefore, there is no amount
left for Punjab Biate this year?

Shri Hathi: The total amount now
provided for the Plan period for
Punjab is Rs 206 lakhs, out of which
loans up to Rs 188 lakhs have been
given

Ch Ranbir Singh: May I know whe-
ther water-logged areas are also cover-
ed by this scheme?

Shri Hathi: Up tll now those
schemes were not covered But, at the
last meeting of the Central Flood
Control Board we took a decision that
even water-logging schemes might be
fBnanced from these funds

Bhri Ram Krishan Gupta: In view
of the fact that water-logged areas
will also be covered under this
acheme, may 1 know whether the
amount of loan will be increased”

Bhri Hathi: The Irrigation and
Power Minstry 1s approaching the
Planning Commuission to raise this
amount, if possible

Ch. Ranbir Singh: May I know
the amount proposed to be allocated
for the water-logged areas?

Shri Hathi: The schemes are being
prepared The allotment will de-
pend upon the total expenditure in-
volved

Bardar Igbai Singh: May I know
the total amount for flood control
in the Second P’lan allotted for
Punjab? May I alto know whether
the total amount ha. already been
spent?

Shri Hathi: [ have given the
figures For Punjab the total allot-
ment is R: 288 lakhs, ot of which
Rs 188 lakhs have been acvanced by
way of loans Regarding t-tal ex-
penditure for 1857-58 it is Rs 63
lakhs I have not got the figures for
1958-59

Sardar Igbal Singh: I want to ask

gnother question Is it a fact that
mo amount is available for Punjab

’
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State for flood control for the year
1058-607

Mr BSpeaker: Rs 194 lakhs are
available Why should the hon.
Member go on challenging the Min-
ister?

Shri Hathi: The total allotment
for Punjab 18 Rs 206 lakhs, Out of
that loans have been advanced to the
extent of Rs 198 lakhs So, there is
some amount still available It may
be that the hon Member is thinking
of some schemes costing below Rs 10
lakhs which the State Government
might be carrying on, where the ex-
penditure 1s not big enough But,
so far as we know, the total amount
allotted 1s Rs. 208 lakhs and the
loan so far given by the Centre is
Rs 198 lakhs

Shri Ram Krishan Gupta: May I
know whether the Punjab Govern-
ment have submitted any scheme for
the water-logged areas and, if so,
whether 1t has been approved?

Shri Hathi: In fact this question
of water-logged areas was discussed
at great length at the meeting of the
Central Flood Contral Board where
the Chuef Minister of Punjab and the
Minister for Irrgaiton and Power
were present There it was decided
that schemes for this should be
prepared

Ch. Ranbir Singh: Regarding the
areas affecting by water=logging

Mr Speaker: I cannot allow this
question I have already allowed
some questions on  water-logging
when the main question was only
about flood Hon Members must
put separate questions.

Indigenocus Drugs

' og1gy, [ Shrl Snbodh Hansds:

| Shri 8 C Samanta:

Will the Minuster of Health be
pleased to state:

(a) whether there is any scheme
to replace imported drugs by indi-
genous drugs;
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(b) if s0, the percentage of
standard drugs replaced so far;

(c) whether drugs manufactured
under the Ayurvedic, Unani, or
Homoeopathic formulae have sub-
stituted any portion of it; and

(d) it so, the steps taken to en-
courage the production of those
drugs?

The Minister of Health (Shri
Karmarkar): (a) Yes; Government
have taken steps to encourage the
local manufacture of drugs which
are at present imported, and have
also stopped import of these drugs
witicht are manuleciared m adequate
quantities

(b) It is not possible to express
the information in terms of perrent-

age
(¢) No
(d) Does not anse

Shri Subodh Hamsda: What steps
have Government taken to replace
raw materials imported from outside
by indigenous production?

Shri Karmarkar: I could not get the
question.

Mr. Speaker: What steps are being
taken to supply indigenous material
in place of imported raw matenal for
drugs?

Shri Karmarkar: Yes, in all cases,
wherever it is possible, local raw
material is being utilized.

Mr. Bpesker: What are the steps
laken to produce these raw materials
which are now being imported?

Shrl Karmarkar: That is also being
done. ‘There is a research institution
in Kashmir, and they are developing
raw materials for drugs.
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Dr. Bushila Nayar: Part (c) of the
Question refers to indigenous drugs
Which are used and considered specific
by a section of the population. Has
the Government any scheme to finish
the investigation on these drugs so
that some of these might replace the
imported ones?

Shri Earmarkar: Yes, there is a
s¢heme by the ICMR  As my hon.
fricnd knows, they have prepared a
gt of drugs which could be recom-
Mended for use in hospitals and dis-
Pensaries, and the list of drugs in-
‘luded in the Dritish Pharmacopoeia,
‘or use in hospitals. The subject has
to be discussed further in the next
Mmeeting of officers of the hospitals on
behalf of the ICMR When that list
12 finalised, 1t will be enforced in the
hospitals

Bhri V. P, Nayar: May I know
Whether Government have any infor-
Mation about the total value of im-
Ports of drugs of vepetable origin
Which are made from Indian herbs
Which are exported for this specific

Purpose?

Shri Karmarkar: I should like to
byve notice for that
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WRITTEN ANSWERS TO
QUESTIONS

Chinese Method of Cultivation

*2166. Shri N B. Maitl: Will the
Minister of Food and Agriculure be
pleased to state:

(a) the number of centres in each
State which have been celected for
experimenting Chinese method of
cultivation 1n India; and

(b) the progress, if any, made s0
far?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) At
present, i1t 15 contemplated to experi-
ment with Chinese method of culti-
vation 1n respe:ct of paddy crop only
A statement 1s laid on the tabic ol the
Sabha with regard to the number
and names of Centres in each State
where experiments on Chinese me-
thod of paddy cultivation are to be
conducted [See Appendix VII, an-
nexure No 104]

(b) The State Governments have
been requested to undertake the ex-
periments m the forthcoming Khanf
season and model designs have been
furnished for each Centre

Compensatory Holldays for P. & T
Employees

*2168 Shri Subiman Ghose: Will
the Minister of Transpory and Com-
munications be pleased to state-

(a) whether P & T employees 1in-
cluding the staff of the RMS get
holidays or any compensatory off
on 15th August, or 26th January,
every year; and

(b) if not, the reasong therefor?

The Minister of Transport and
Communications (Shri 8. K. Patl]):
(a) and (b) In general the P & T
employees are entitled to these holi-
davs but operative staff and others
whose duties are such as do not per-
mit of the grant of these holidays
are given compensatory off in lien
except in the case of Telephones Fx-
changes and Runming RMS Sec-
tions, The weekly hours of the lgtter
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two are regulated bearing in mind
that holidays would not be avalable
to them.

Written Answers

House Rent and Dearness Allowange
for Barrackpore Area P. & T.
Employees

#2172, Shri Tangamani: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether 1t 1s a fact that Posts
and  Telegraphs employees of
Barrackpore area are not paid House
rent and compensatory allowance;

(b) if so the reasons therefor, and

{c) what 15 the conceision given
to Defence and Railway employees
of this area?

The Minister of Transport and
Communications (Shrl 8 K. Patll):
(a) Yes, except that in North Bairach-
pore the P & T employees are gett-
ing this concession lhike other Central
Government employees

(b) The allowance 18 admissible in
North Barrackpore only and does not
apply to contignous Municipalities.

(¢) Defence and Railway employees
at Barrackpore are drawing Com-
pensatory (citv) and House Rent
allowance at the rate detailed in the
statement laid on the Table [See
Appendix VII, annexure No 105]

The question of withdrawing these
allowances s, however, under con-
sideration of the Defence and Rail-
wdy Ministries

[

Supply of Steel and Iron to Manlpur

*2173. Shrl L. Achaw Singh: Wil
the Minister o! Food and Agricul-
ture be pleased to state:

(a) whether any quantity of s‘eel
and 1ron was supplied to  Agricul-
turists in Manipur during the year
16858-50 for stepping up agricultural
production; and

(b) the quantity of iron and steel
allotted to Manipur for the purpose?
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The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The re-
quired information is being collected
and will be placed on the Table of
the Sabha when received.

(b) A quantity of 37 tons of iron
and steel was allotted to Manipur
Administration for the year 1958-59
for agricultural purposes.

Agreement with USSR,

*2174. Shri Rami Reddy: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether any barier agreement
has been concluded between the

National  Agricultural Marketing
Federation Ltd., and the Soviet
Union;

(b) if so, the main terms of the
agreement;

(¢) whether any exports from and
imports into India have taken place
so far under the agreement; and

(d) the value of such imports and
export?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) to (d). A
statement is laid on the Table of the
House. [Se» Appendix VII, an-
nexure No. 106].

Barauni Thermal Power Plant

*2180. Shri Jhulan Binha: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 208 on the 20th
August, 1958 and state the present
position with regard to the scheme
for a Thermal Power Plant at
Barauni (Bihar)?

The Deputy Minister of Irrigation
and Power (Shri Hathl): Tenders’
for the generating plant and equip-
ment for the Barauni Thermal Power
Station have been received by the
Bihar State Electricity Board aend
arrangements are being made for
placing orders for the requisite plant
and equipment.
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Ad Hoc Railway Tribunal

Shri D. V. Rao:
"‘m'{slu-l T. B. Vittal Rao:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 2580 on the
1st April, 1950, and staie:

(a) the reasons for the delay in
finalising the examination of the
findings of the ‘Ad Hoc' Tribunal
which went into the grievances of
Railwaymen;

(b) when the report was submit-
ted to the Railway Board; and

(¢) when a final decision on the
findings will be arrived at?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (c).
The Report was received by Govern-
ment on 15-10-1958, The recommend-
auons in the Report are receiving
consideration and Government hope
to come to an early decision on them.

Air-Parcel Service to China

#2184, Shri E. Madhusudan Rae:
Will the Mimister of Transport and
Communications be pleased to state:

(a) the frequency of the recently in-
augurated Air-Parcel Service between
India and China; and

(b) whether other Asian States en
route are also served?

The Minister of Transport and Com~
munications (Shri 8. K. Patil): (a)
There is no direct Air service bet-
ween India and the People's Republic
of China. With effect from 15th
March, 1959 facilities have been pro-
vided for sending air parcels through
Burma. This service is available up
to Burma daily. Facilities already
exist for sendipg unregistered and
registered air mail correspondence
through Hong Kong on all days except
Tuesdays when they are sent through
Rangoon.

(b) Does not arise.
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Agricultural Information Units
*2185. Shri Inderjit Lal Malhotra:

Will the Minister of Food and Agril-
caltare be pleased to state:

(a) the number of Agricultural In-
formation Units established in various
States in the country;

(b) whether any unit has been es-
tablished in the State of Jammu and
Kashmir; and

(c) 1f not, the reasons therefor?

The Minister of Food and Agricul-
tare (Shri A. P, Jain): (8) 16 Agricul-
tural Information Units have been es-
tablished in various States and Union

Territories
(b) No, Sir

() No ar.:.heme has so far been re-
ceived from the Government of Jammu
and Kashmir

Diversion of Frontier Mall

*2188. Shri Daljit Singh: Will the
Minister of Raillways bLe pleased to
state:

(a) whether 1t 1s a fact that the
route of Frontier Ma1l is being change-
ed from Amritsar to Pathankm

(b) whether a representation has
been received by Government for the
revision of decision; and

(c) o 50, the action taken thereon®

The Deputy Minister of Rallways
{Shri Shahnawas Khan): (a) and (c).
A statement 1s laid on the Table of

the Sabha. [See Appendix VII, annex-
ure No. 107).

(b) Yes.

Eulu-Deihi Alr Link

Shri Ram Krishan Gupta:
Moy {sun Dalji¢ Singh:

Will the Minister of Transport and
Communications be pleased to state
st what stage is the scheme for link-
ing of Kulu with Delhi by alr?
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The Peputy Ministor of Olvil Avi-
tion (Shrl Mshiuddin): The acheme is
still under examination,

Rourkela Thermal Station
Shri Subodh Hansda:
R {mm 8. C. Samana:

Will the Minister of Irrigation and
Fower be pleased to state:

(a) whether there 15 any scheme for
co-ordinated operation at the Rourkels
Thermal Power Station with the
Hirakud Hydro Electric System;

(b) whether the scheme has been
implemented; and .

(¢) if so, since when?

The Deputy Minister of Irrigatien
and Power (Shri Hathi): (a) Yes, Sir.

(b) Not yet.

(c) Does not arise

Alr Accidents

Shri Ram Krishan Gupta:
Shri Keshava:

2808 { Shri N. M. Deb:
Pandit D. N. Tiwary:
Shri D. C. Sharma:

Will the Mimster of Transport and
Commanications be pleased 1o state:

(a) the details of air accidents
which have taken place since ist Janu-
ary, 1959 in which aircrafts of the Air
India International and the Indian Air-
lines Corporation were involved;

(b) the reasons for each accident;
and

{c) the extent of loss sustained in
each accident?

The Deputy Minister of Civil Avis-
don (Shrl Abmed Meliinddin): (a) to
we). A statement giving the requisite
information is laid on the Table. [See
Appendix VII, annexure No. 108].
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Censtruction of P, A T. Balldings in Committee for opening a train halt

Punjab Circle between Charkhi Dadri and Manhern
( Shri Ram Krishan Gupta: . Railway Stations has been elicited;
$807. { Bhri Daljit Bingh: (b) if so, the view of the Commit-
Sardar Igbal Singh: tee; and
,Winthomnistero!‘l‘l'm:nﬂ (c) the final decision taken by Gow-

Commanications be pleased to lay a ernment in this respect?
statement on the Table showing:

(a) total amount spent on construc- The Deputy Minister of
(Shri Shahnawas Khan): (a) and (b).
tion of P. & T. buldings in Punjab Yea th n e
Circle during 1838-59; , the consensus of opinion o
] Committee was that since the Halt way
(b) nature of buildings constructed; 10 serve a backward the prophsal

(c) steps being taken to expedite the merited favourable consideration on
construction of unfinished construction Passenger amenity grounds

g (e) It has been decided to provide a

(d) programme chalked out for con-  Contractor-operated Halt at this place,
struction of buildings during 1959-60; as en amenity 1o passengers, and the
and . General Manager, Northern Railway is

(e) the estimated expenditure to be taking necessary action to implement
incurred on each of these buildings? the decision.

The Minister of Transport and Com- Thefts and Robberies om Northera
munications (Bhri §. K. Patil): (a) to Rallway

(e) A statement 15 laid on the Table
of the Sabhs. [See Appendix VII,
annexure No 109)

3809, Shri Ram Krishan Gupta: Wil
the Minister of Rallways be pleased

to state:
Train Halt between Charkhi Dadri (a) the number of cases of thefis
and Manheru and robberies on Northermn Railway
3808, Shri Ram Krishan Gupta: Wit 9uFing 1938 (Division-wise); and
the Minister of Rallways be pleased to (b) the number of cases which havs

refer to the reply given to Unstarred ~ ®nded in conviction?
%sm btl:t,g‘lllo on $th December, The Deputy Minister of
state: (Shri Shahnawas EKhan): (a) and (b).

(a) whether the ommnion of the The required information is given
Zonal Railway Users' Consultative below:—

= g S — .

No, of cases No. of cases ended ~
in conv.ction
Division Thefts Robbenies Thefis Robberies

Deli . . . 914 7 310 1

Perosepore . 334 3 93 Nil
M . . - - - - ~ 3 ” Ni'
Im . . . . 4 1 L ] Ni
Aliahabed . . 6y 4 18y Ni
Lucknow . - 300 3 4 Ni}
Moradebad . . . . 325 X 7 Ni}
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Guarters for Chittaranjan Locomotive
Works Workers
£310. Shri Ram Krinhan Gupta: Will
the Minister of Railways be pleased
o state:

(a) the number of workers employ-
wi in Chittaranjan Locomotive Works;

{b) the number of workers provided
with quarters; and

(c) the scheme, if any, to construct
more quarters?

The Deputy Minister of Railways
(Bhri Shahnawas Kban): (a) 8105 (as
an 1st March, 1059).

(D) 5635. .
(c) It is proposed to construct the
following quarters:—
(i) ‘B’ type—180 units.
(ii) ‘A’ type—~876 units.
Gii) Single room
barrecks
(8 roomed
blocks) . —11 blocks,

Integral Coach Factory, Perambur

§811. 8hrl Ram KErishan Gupta: Will
the Minister of Railways be pleased to
atate the value of work done by In-
fegral Coach Factory, Perambur from
fthe date of its commencement as re-
gards:

(I) production of new coaches;

(ii) assembling of new coaches;

(lii) rzpairs of old coaches; |,

(iv) production and assembling of
uew wagons; and

{v) repairs of old wagons?

The Deputy Minister of Rallways
(8Bhri Shihnawas Khan): (i) 502 in-
digenous shells have been turned out
fo end of March 1859 and their value
#s about Ra. 654 lakhs. Of these, 245
shells have been furnished by the
factory at a cost of about Rs. 189 lakhs.

(1) 200 shelis have been assembled
®y this factary knocked-down
-ogmponents and Gssemblies received
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from Schlieren and the value of these
coaches 13 about Rs, 327 iakhs, )

(ili) No repairs are normally under-
taken.

(iv) Manufacture of 4 numbers of
prototype BOX wagons has just been
undertaken at an estimated cost of the
order of Rs. 63,000 per wagon.

(v) No such repairs are undertaken.

Off-take of Sugar in Punjad

[ 8hri Ram Krishan Gupta:
$812, { Shri Daljit Singh:
Sardar Iqbal Singh:

Will the Minister of Food and Agri-
culture be pleased to state the total
oft-take of sugar from the factories
in Punjab State during 1938§-597

The Minister of Food and Agricul-
ture (Shri A, P. Jaim): About 33
thousand tons upto 22nd April, 1950\

Flood Control Schemes in Andhra

Shri Nagi Reddy:
s813. Shri Ramam:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the total amount spent so far
for the flood control schemes in
Andhra Pradesh till the end of
December, 1058 out of the earmarked
allotment for 1858-59; and

(b) the amount allotted to be spent
for 1859-607

The Deputy Minister of
and Power (Shri Hathi): (a) Rs. 35:07
lakhi, .

(b) Central loan assistance - for
Andhra Pradesh in 1959-80 for flood
control schemes is likely to be of the
order of Rs. 49 lakhs.

. Production of Vanaspati

3814. Bhri Pangarkar: Will the
Minister of Food and Agriculinre be
pleased to state:

(a) the quantity and wvalue of

vanaspati produced during the yeer
1958-39; and
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(b) the quantity and value of vanks.
patl exported (Ilurluthalbwamtiod?

The Minister of Food and Agricul-
ture (Bhri A. P. Jain): (a) 299 lakh
tons valued at Rs. 68 crores (approx.).

(b) 2,621 tons valued at Rs. 56 lakhs
(approx.).

Late Running of Pathankel Express

3015, Shrli Pangarkar: Will the
Minister of Railways be pleasrd to
state what is the extent of daily late

arrival of the Pathankst Express and
Punjab Mail at deatination stations on.
the Central Railway during the first
quarter of the year 18687

The Deputy Minister of Raliways-
(Bhri Shahnawas Xhan): No. 198 Up
Pathankot Express and No. 8 Up
Punjab Mail trains reached Bombay
VT late on 27 and 32 occasions res-
pectively during the first quarter of
the year 1959. Extent of late arrivals
of these traing at Bombay VT are as
followsg:em

No. of occasions arnved Bombay VT late by

Train No.
Upto 15" 167-30" over30” Toml
198 Up Pathankot Express : g i 8 4 15 a7
é UF M}lb Mail . . 13 s 14 32

The destination stations of N»n, 187 Dn.
No. 5 Down Punjab Mail are Pathankot

the Northern Railway.

Pulling of Alarm Chains on Central
Rallway

8816, Shrl Pangarkar: Will the
Minister of Railways be pleased to
state: ‘

(a) the number of instances of pull-
ing of alarm chain on the Central
Railway during the first quarter of the
year 1030;

(b) the number out of them found
unjustified; and

{c) the number of cases where
offendery have been prosecuted and
convictad during the same period?

The Devuly Minister of Rallways
. (Shrl Bhahmawas Ehan): (a) 2,088.

(b) 3298

(¢) Prosecuted—A2.
Convicted—18.

Pregramme of Operation of Alr
Transport Service
38517, Shyl Ram Krishan Gupta: Wil

Bombay-Pathankot Express and
and Ferozepore respectively on

the Minister of Transport and Com-

+ Mmunjcations be pleased to state:

(a) whether the Government have
received the programme of operation
and development of air transport ser-
vices to be operated by the Air Cor-
Porations and their associates during
1958-80; and

(b) if so, the details of the pro-
grimme?

. The Deputy Minister of Civil Avia
tion (Shri Mohiuddin): (a) and (b),

.The detailed programme for the opera-

tion of’air services submitted by the
two Corporations envisages an increase
in thewr revenue fiying hours during
the year 1959-80 as compared to the
earlier years as given in a statement

l1aid on the Table. [See Appendix VII,
annexure No. 110).

Rehabflitation of Displaced Families
of D.V.C. Area
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-of Mgithon, Tilaiya, Konar and Bokaro
-who have asked for land m lieu of
the land acquired; and

(b) if not, when Government is ex-
pected to allot land in their favour?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b)
In the case of the Tilaiya and Konar
Dams and the Bokaro Thermal Power
Station all the displaced famulies who
asked for land in lLieu of the land ac-
quired have been provided with land

In the case of persons displaced by
the Maithon Dam, 150 families in the
Dhanbad Sub-division opted for re-
claimed land The lands selected by
these families were reclaimed by the
DVC Out of the area reclaimed,
only about 128 acres have been ac-
cepted by these families 1n replacement
of their old lands In the Jamtara
Sub-division, 4908 displaced famihes
opted for land The famihes did
not accept the sites offered by the
Corporation and insisted on few sites
selected by them After prolonged
discussion, the rehabilitation of these
families was taken over by the Gov-
ernment of Bihar It 1s understood
from the State Government that so far
396 33 acres have been allotted for
homestead and ‘Bar’’ purposes and
1088 70 acres in replacement of ‘Dhany’
land The remaimng land 1s being re-
claimed by the optees by manual
labour

Janata Express

3819. Shri R. C Vyas: Will the
Minister of Rallways be pleased to
state whether there 1s any proposal
to convert the tn-weekly Janata Ex-
press service between Ahmedabad and
Delly into a daily service or for re-
adjustment of its timings?

The Depaty Minister of Rallways
(8hri Shahnawax Khan): There is
neither any proposal mor it 1s feasible,
at present, to increase the frequency
of Delhui-Ahmedabad Tri-weekly
Janata Express trains, into a daily
service, due to the non-availsbilite of

spare line capacity on the Delhi-
Rewsn section and paugity of coaches
and locomotives.

Prior to lst April, 1859, No 32 Dn,
Ahmedabad-Delhi Tri-weekly Janata
Express train was leaving Ahmedabad
at 1055 hours, after the departure of
No 2 Dn Ahmedabad-Delhi Mail train
from there at 810 hours With
effect from 1st Apnl, 1959, the former
train has been schedulsd to leave
Ahmedabad at 6.35 hours, ahead of
No 2 Dn Ahmedabad-Delhi Mail train
leaving there at 8:10 hours, with a
view to afford relief to the over-
crowding on 2 Dn Mail train

Rail Road OCompetition

3320. Shri R. C Vyas: Wil the
Minister of Railways be pleased to
state whether rail earmings have sus-
tained any substantial financial loss
consequent on the plymg of private
diese] goods and passenger bus services
in the Western Railway Zone between
Aymer and Ratlam?

The Deputy Minister of Railways
(Sbri Shahnawaz Khan): The matter
13 under investigation. The informa-
tion will be la:d on the Table of the
Sabha as early as possible

Mail Train Service

3821 Shri R. C. Vvas Will the
Minister of Railways be plemsed to
state

(a) whether there 13 any proposal
to introduce a mail train service bet-
ween Ajmer and Khandwa stations on
the Western Railway; and

(b) 1f so, when”
The Deputy Minister of Rallways

(Shri Shahnawas Khan): (a) and (b)
There iz no proposal, at present, /to
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requirements and there will be pro-
tests fromn the travelling public of
such stations,

Soll Conservatien in Bhakra
Catchment Areas

3822, Shri Ram Krishan Gapta: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Unstarred Question No. 848 on the
4th December, 1858 and state:

fa) whether State Governments
have since submitted schemes for moil
conservation i Bhakra ecatchment
areas; and

(b) if 80, whether the same have
been approved?

The Minister of Food ana Agrienl-
ture (8hri A. P. Jaln): (a) Yes. Pro-
posals for 3 Demonstration Centres
each in the Himachal Pradesh and
Punjab, estimated to cost Rs 10 lakhs
during 1959-60, have been received

(b) They are expected to be sanc-
tioned shortly

Locomotive Component Parts Factory,
Manduadih

3823 J Shri Ram Krishan Gupta:
7 Shri Bhakt Darshan:

Will the Miruster of Railways be
pleased to refer to the reply given to
Starred Question No. 164 on the 21s
November, 1058 and state the further
pragress since made with regard to the
construction of Locomotive Component
Parts Factory at Manduadih?

The Deputy Minister of Rallways
(Shrl Shabnzway Khan): The cons-

Overhead Bridge at Rajpura

{ Shri Ram Krishan Gupta:
24, { Shri Ajit Singh Sarhadi:
{Mrhhﬂ Singh:

Will the Minister of Eaflways be
pleased to refer to the reply given to
Unstarred Question No. 1381 on the
12th December, 1958 and state:

(2) whether Government have taken
a final decision regarding the construc-
tion of an overhead bridge at the
level crossing in Rajpura on the Grand
Trunk Road; and

(b) if so, the nature of the decision
taken?

The Deputy Minister of Rallways
(8hri Shahnawax Khan): (a) No, Sir.
The question of providing an over-
bridge in lieu of the existing level
crossing is still under convideration of
the Government of Punjab

(b) Does not arise.

Paying Guest Scheme

3825 Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
manications be pleased to refer to the
reply given to Starred Question No. 933
on the 12th December, 1958 and state
the number of foreign guests accom-
modated so far in private families in
Del?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): 53 (from 1st
October, 1958 to Slst March, 1950).

Execution of Welfare Scheme

Shri Ram Krishan Gupta:
3828. { Pandit D. N. Tiwary:
Shri Kodiyan:

(a) whether 1t ia a fact that Gov-
ernment have decided that welfare
schemes under the Community pro-
gramme should be execufed through
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panchayats and othor village institu-
tions; and

(b) if so, the nature of the steps
taken or proposed to be taken to im-
plement this decision?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) and (b). It has
been decided that out of the block,
schematic budget, the expenditure on
“Local Works” e.g., drinking water
supply, drainage and sanitation, educa-
tion, social education, and communica-
tions, should be Incurred through
Panchayvats. The provision in the
block budget in this regard is Rs. 2.90
lakhs for Stage I and Rs. 2.00 lakhs
for Stage II blocks.

State Governments have also been
advised that resources from block

budget of the different welfare Depart-
ments and of the different Boards
intended for expenditure in the vil-
lage be pooled at the block level and
distributed among the Panchayats.
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Commemorative Stamps

. Shri D, C. Bharma: Will the
rister of Transport and Cemmuni-
be pleased to state:

(I) the number, nature and names
of commemorative stamps issued dur-
ing 1958-59; and

(b) the total number of such stamps
ol O’ bae-@neinnt veargea i nrg haw -
saffie period?

fhe Minister of Transport and Com-

(Shri 8. K. Patil): (a)
and (b). A statement giving the re-
quimd information is laid on the Table
of the Sabha, ([See Appendix VII,

aphtxure No, 111]. Information re-

‘.fdint the number of stamps sold and

th¢ amount earned is not available.

e number of stamps printed and

iggued together with their face value

“is, however, indicated in the state-
m¢Dt against each issum

Telephone Connections

4#829. 8hri D, C. Sharma: Will the
Mjnister of Transport and Communi-
cafions be pleased to state:

(a) the total number of applications
p‘pding as on the 1st April, 1959 .
tnfoughout India for installation of
tefephones, circle-wise;

{b) the number of telephanes which

likely to be installed in each cirele
during 1930-60 against these applica-
jons; and

¢ (c) the steps being taken to expedite
this work?

#he Minister of Transport and Cem-

(Sort 8. K. Palll): (a)
Tyt information is placed on the
Taple of the Sabha. [See Appendix
vy} annexure No. 112),
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(b) A total of about 30,000 tele-
phones are expected to be installed
during 1850-80. The actual distribu-
tion circle-wise will depend upon the
availability of spare capacity and
neceasary line stores.

(c) The demand for telephone con-
nections all over India is far g eater
than can be met within the available
financial resources of the Department.
The Department will ask for sufficient
funds in the Third Five Year Plan to
be able to mzet all pending and future
demands arising within that period
during the Third Plan itself. Whe-
ther the clnring of all pending
demands becomes in fact possible will
depend largely on the financial re-
sou-ces, and the avalfadiiity of essens
tial stores and of trained personnel.

Himachal Pridesh Game Department

3831. Shri Padam Dev: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a Game Department
has been permanently established in
Himachal Pradesh;

(b) if so, since when; and

(c) the d=tails of its constitution
and functions and the work done by
it so far?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) A Game
Department has been established on
temporary basis.

(b) Since March, 1957.

{c) The Department consists of a
Deputy Games Warden, a Clerk, five
Game Foresters, Twelve Game
Watchers and one Peon. The Chief
functions of the Department are as
under:

(a) To enforce game laws effec-
tively and to run systematic

managemnent of shooting
blocks;

{b) to manage and supervise the
game-sanciuaries;

{c) to stock rare species for
Pheasantry Farm, Partridge
Farm and Game-sanctuaries;

(d) to survey the distribution of
wild Lfe, to collect informa-
tion about their number etc.
and to study their ecology of
modern methods in order to
adopt measures for their pre-
secvation where necessary;

(e) to develop marshy blaces for

, increasing the density of
m.gratory birds;

(f) to exploit and develop fur
animals for theé commercial
value of their furs, skins etc;

' and

(g) to educate the 'public on the
E:ed for preservation of wild
e.

In addition to the enforcement of
ting rules and wild lLife preserva-
tion laws including management of
shopting blocks, the Department has
been responsible for the establishment
of three Game Sanctuaries in (i)
Sim)a Water Supply Catchment Area;
(ii) Simbalbara and Bhara! in Sirmur
Dil!rict- and (ili) Kalatop and Khajiar
in Chunba District. Two Pheasantry
Farms, one at Kufri and the other at
Manthapal (Nahan) have also been
estiblished.

Road Accideats In Himachal Pradesh

Shri Daljit Singh:
532, < Shrl Padam Dev:

Will the Minister of Traunsport and
be pleased to state:

(a) the number of persons killed
and jnjured in road accidents in
Hiraachal Pradesh during 1958-59;

(b) the amount of compensation paid
to them;

(c) the number of accidents wherein
private vehicles were involved: and

(d) whether compensation was paid
in case of accidents involving private
4

The Minister of Siate in the Minie-

2y of Transport and Communivations
(Bhyi Raj Bahadur): (a) 16 persons
Wate killed and 96 injured,
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(b) and (d). The Himachal Pradesh
Administration did not receive any

claim for compensation during the
year. As regards private vehicles, the
information required is not available.

{c) 98 !

Flood Control in Punjab

( Shri Hem Raj:
m;..fam D. C. Sharma;
Shri Daljit Singd:

Will the Minister of Lrrigation and
Power be pleased to state: '

(a) the emhount to be provided for
Flood Control in the Punjab during
1959-60; and

(b) the names of the schemes to be
undertaken during this year?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Central
loan assistance for the Punjab in 1850-
80 for flood control schemes is likely
to be of the order of Rs. 98 lakhs.

(b) The names of the schemes are
being obtained from the State Govern-
ment and a list thereof will be laid on
the Table of the House as soon as
possible.
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Motor Transport in Punjab

3838 Shri Ram Krishan Gupta: Will
the Minister of Transporti and Com-
munications be pleased to state:

(a) whether Government have re-
ceived a copy of the agreement reach-
ed between the Punjab State Govern-
ment and Punjab Motor Operators’
Unon;

(b) it s0, the mamn terms of the
agreement; and

(¢) whether the Central Govern-
ment have approved the agreement?

(Bbri RAj Bahadur): (@) to (c). A
statement giving the information re-
quired is lald on the Table. [See
Appendix VII, snnexure No. 115].
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Absorption of Ex-employees of
Defence Department

3838 Shri Maniyangadan: Will the
Minister of Rallways be pleased to-
state.

(a) whether persons who were serv-
ing 1n the Defence Department have
besn absorbed in non-reserved posts
in the Ralways after 1847;

(b) whether the period of service n
the Defence Depasment of such per-
sons has been taken into consideration
in fixing their salaries;
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{c) if not, remsons therefor;

(d) whethear any consideration has
-been shown in the matter of fixing the
salary in the case of persons who were
serving in war service in posts carry-
ing pay equal to or higher than the
-scales attached to Railway posts;

(e) whether there are persons serv-
ing in the Railways with a salary less

than what they received while in the ’

Defence Service; and

(f) if so, whether there is any pro-
posal to grant them any relief?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) Yes, both
against war reserved and non-reserv-
od vacancies,

(b) Yes.

(c) Does not arise.

(d) The initial pay of war service
~candidates is fixed taking into account
the war service rendered by them. In
-the case of ex-clerks of the Military Ac-
counts Department and ex-combatant
and non-combatant clerks appointed
on Railways to posts carrying scales of
pay identical to those in which they
drew pay prior to their appointment,
they were allowed the pay last drawn,
the service previously rendored also
counting towards increment in the
Railway posts.

(e) Yes.
(f) This is under consideration.

Will the Minister of Rallways be
Ppleased to state:

(a) whether it is a fact that the
‘Railway Board's order contained in ity
letter No. E(S8)L57.TRB/41 dated the
.28th January, 1958 in regard o with-
drawal of reservation of 80 per cent.,
Josts of Train Examiners grade ‘C’,
(Rs. 150—225 p.m.) for tae Apprentic.
«d Train Examiners has not been

‘eruu Answers 14430

carried out by ‘the Western Mailway
m Central Railway Administration;

(b) if so, what steps Government
propose to take for proper implamen-
tation of the above-mentioned order of
the Railway Board?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) No.

(b) Does not arise.

North Eastern Rallway Staff at
Calcutta

3340. Shri P. G. Sen: Will the Minis-
ter of Rallways be pleased to state:

(a) whether all the North Eastern
Railway staff posted at Calcutta have
exercised their options and have been
absorbed in Eastern and South Eastern
Railways according to declared deci-
sions of the Railways;

(b) whether it is a fact that one
year's period has been given to the
Eastern Railway and South Eastern
Railway for absorption of the staff of
the defunct offices of the North Eastern
Railway; and

(c) how many cases are still pend-
ing absorption owing to the fixation of
lien?

The Deputy Minister of Railways
(S8hyi Shahnawas Khan): (a) and (c).
All staff of the defunct N.E, Railway
Offices at Calcutta who had opted for
Eastern and South Eastern Railways
have been absorbed on those Railways.
13 Class III staff belonging to these
defunct offices who ware on deputation
to other Railways or other offices
prior to the closure of the North
Eastern Railway Offices have not been
given any option to go to Eastern and
South Eastern Railways. The question
of fixation of their lien 15, however,
under consideration.

/(b) No time limit was specified for
the absorption of the staff. They were
deemed to be absorbed with effect
from 20th March, 1958 irrespective of
the date of their actual absarption.
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Felling of Trees in Norih Andaman
Forests

3841, Sardar A. 8. Salgal: Will the
Minister of Food snd Agriculture be
Ppleased to state:

(a) whether trees gre numbered in
coupes in North Andaman "Forest be-
fore the forest lessee there is allowed
to fell them;

{b) whether 1t 15 a fact that the
forest lessee fells and extracts only
such species of woods as are sold at
higher prices and other woods are left
in the jungle untouched which means
loss to the Government through waste
of such woods by girdling at the time
of regeneration;

(c) whether such . lective felling 1s
permitied by the Foiest Department;
and

(d) it not, what action has becn
taken to ensure that the jc.see fells
all marked trees 1in the coupes work-
ed by him?

The Minister of Food and Agricul-
tare (Shri A, P Jain): (a) Tiecs are
numbered 1n coupes ard o record 15
kept before the lessee 1s allowed to
fel' th m ¢ xce p* 0 clea: f211ng Ccoupes
whele it 1v not necessary to namber
the troes

(b) No, Sir

t¢) Does not arise

(d) The Divisional Forest Officer
and hi, staff check the working of
the Leesee and ensure 'nat all sound
commercial trees aie felled by the
Lessec as per terms of the North
Andamans Agrevment of Licence

Purchase of Intermational Tractors
by Forest Department, Andaman

3842, Sardar A. § Sogal: Will the
Minister of Food and Agriculture be
plea-ed to state: N

(a) whether the Furest Depart-
ment, Andaman has rrcently purchas-
ed International tractars:

(b) if so, thewrr number and cost;
9 LSD—3

(c) whether the Tiactor Engincer
was opposed to the purchase of Inter-
national tractors; and

(d) whether this purchase would
not lead to loss on arcount of Cater-
pillar spares already in stock?

The Minister of Food and Agrical-
ture (8hri A. P. Jain): (a} No, Sir.

{b) to (d). Do not arise.
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Hot-Line Crew Training Centre,
Bangalore

3844. Shri Shivananjappa: Will the
Miruster of Irrigation and Power be
pleased to state the main functions
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and other details of the Hot-Line
Crew Tramng Centre, Bangalore
(Mysore State)?

The Depuly Minister of Irrigation
and Power (Shri Hathi): The Hot-
Line Traimng Centre at Bangalore
established by the Government of
India, 1n collaborastion with the
Amenican TCM, authorities, for
training Indian Linemen in ‘Hot-Line'
repairs and maintenance works of
overhead power transmission and sub-
tfransmission hnes started functioning
from 1st February, 1858 The trainees
are drawn from various State Elec-
ncaty Boards/Departments and major
Private Electric Supply Undertakings
m the Southern region

The special tools, equpment and
service vehicles requred for the
Training programme have been sup-
plied by the American TCM authon-
ties under an Operational Agreement
between the Governments of India and
the Umtd States of Amenca The
American authoriies have also provid-
ed the services of training instructors,
for a period of two years, for conduct-
ing the traiming courses

Typical exeprimental lines compns-
ing structures at various voltages
have been erected at the training
grounds attached to the Centre In
the beginning, the trainees are given
lectures as well as demonstrations on
the various techniques of hne man-
tenance This 1s followed by field
training on the experimental lines,
mitially with the lines de-energised
After the Instructor 1s satisfied that
the trainees have acqured sufficient
proficiency and confidence, the ex-
perimental lines are energised
at a nominal voltage of 132 KV,
on which the vanous )obs are
practised During the last few
weeks of the trmiming course, the
trainees carry out a few typical main-
tenance works on the high tension
transmission lines actually in service
in and around the Training Centre
The duration of the coarse for each
batch 1s about «ix months

MAY 1, 1050

Written Answers 14454

Twenty-eight tramnees deputed by
the State Electricity Boards of Madras
and Mysore, and the State Electricity
Departments of Andhra Pradesh and
Onssa have already completed their
traiung at the Bangalore Centre
during its first year of operation Six-
teen trainees from the Andhra Pradesh
Electricity Department, Bombay State
Electricity Board and Messrs. Tata
Hydro-Electric Power Supply Co. are
at present undergoing training at
Bangalore.

Books and Newspapers on Rallway
Stations

Shri Subbiash Ambalam:
3845 Shri U. C. Patnatk:

Shri B C. Mullick:

Sardar A § Saigal:

Will the Minister of Railways be
pleased to state

(a) the names of companies which
have been licensed to sell books and
newspapers at different Railway
stations 1n India at present

(b) the number of stalls establish-
ed by cach of these compantes, and

{c) what 1s the procedure adopted
in the grant of licences to sell books
and ncw<papers at stations

The Deputy Minisier of Railways
(Shri Shahnawasz Khan): (a) and (b)
A statement 1s laid on the Table [See
Appendix VII, annexure No 116]

(¢) After fixing a licences fee, cither
as a percentage on the gross turnover
ot 4as a lump sum amount, the Rail-
way Administrations invite applicat-
1ons from firms or individuals who
are already in the bookseling busi-
ness and select a suitable contractor

Overhead Bridges in Punjab

3348, Shri Ajit Singh Barhadi: Will
the Minister of Ralilways be pleased
to state

(a) the number of schemes recom-
mended by the Punjab Government to
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the Railway authonties for the con-
struction of overhead bridges at var-
jous Stations during the year 18598-60;

(b) if so, the details of the schemes;
and

(c) the decisions thereon?

The Deputy Miniseter of Rallways
(Shri Shahnawaz Kban): (a) Three.

(b) and (c). Construction of road
overbridges was recommended at the
following places:—

(1) between Jullundur City and
Jullundur Cantt Stations.

(1i) near Ludhiana Station

(iii) at the Ludhiana end of Raj-
pura Station

The acceptance of the Mimstry of
Transport and Communications to
the drawings and estimates for item
(1) 1s awaited Revised drawings and
estimates are under preparation for
item (11) and (1) due to add:tions and
alterations requized by State PWD.

Theft of Electric Fittings on Eastern
Railway

3847, Shri Aurobindo Ghosal: Wil
the Minister of Rallways be pleased
to state-

(a) the amount of electric fittings
stolen from the passenger coaches of
Eastern Railway m the month of
January, 1959; and

(b) if so, in which division the
largest number of thefts have taken
place® [

The Deputy Minister of Rallways
(Bhri Shahnawazx Khan): (a)
Rs. 49310,

(b) The largest number of thefts
took place in Asansol Division during
January, 1959.

144

National Health

384 Shri Ram Krishan Gupta:
Shri Rami Reddy:

Will the Minister of Health be
pleased to refer to his statement made
in Lok Sabha on the 26th March, 1859,
and state the progress made in setting
up a high Power committee to enquire
into the problems of national health?

The Minister of Health (S8hri Kar-
markar): The Committee will be set

up very shortly.

Linking of Places on Indo-Tibet
Border by Telephone or Wireless

3849. Shri J. B. B. Bist: Will the
Minister of Transport and Communi-
cations be pleased to state whehter
there are any schemes to ink places
near the Indo-Tibet border, particular-
ly in Himachal Pradesh and Uttar
Pradesh with telephone or wireless?

The Minister of Transport and
Communications (Shri S, K. Patil):
Specific schemes for  such facilities
have not been formulated Telephone
tacilities exist 1n some towns near the
border in Punjab Circle Any specific
proposals will be examined on receipt.

Tungabhadra High Level Canal

{ Shri Nagi Reddy:
3850, { Shri T. B. Vittal Rao:
Shri Parulekar:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No 1188 on
the 12th March, 1958 regarding
Tungabhadra High Level Canal and
state:

(a) whether any steps have been
taken to construct the mam canal from
head sluice upto Uravakonda cut;

(b) if so, what 1s the amount allot-
ed for this part of the scheme for thic
year;

(¢) who will be responsible for its
construction; and
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(d) what is the total estimated cost
of this main canal?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
main canal from head to Uravakonda
cut forms part of Stage I of the
Tugabhadra High Level Canal Scheme
which the BState Governments of
Andhra Pradesh and Mysore have
been athorised to take up for imple-
mentation subject to financial pro-
visions that may be made available
from year to year.

(b) A sum of Rs 50 lakhs has been
provided for the Tungabhadra High
Level Canal Scheme for 1959-60 m
the Andhra Pradesh Annual Plan and
Rs 12 lakhs m the Mysore Plan. Al-
location of funds between the various
component parts of the project i1s the
concern of the State Governments.

{¢) As this work 1s common to the
States of Andhra Pradesh and Mysore,
it will be executed by the Tunga-
bhadra Board

(d) Rs 1295 crores, the outlav dur
ing Stage I being of the order of
Rs 879 crores

Delhi Electricity Power Control
Board

3851 Shri Shree Narayan Das: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether 1t is a fact that the
rates of duties on the consumption of
clectricity imposed by the Corpora-
tion have not been approved by Gov-
ernment so far; and

(b) if so, the reasons therefor”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
reply is in the affirmative

{b) The proposal is under exami-
nation

MAY 1, 19%

Written Answers 14458

Howrah-Delhi Vestibuled Train

3852, Shri Subiman Ghose: Will the
Minister of Rallways be pleased +to
state:

(a) on how many days, the 81 UP
(Vestibuled tram) reached New Delhi
from Howrah in time from October,
1958 to March, 19859;

(b) what 15 the maximum and
minimum period of late running dur-
ing these months; and

(c) the number of inward and out-
ward passengers in this tram at
Dhanbad Station since 1its stoppage at
the said station from September, 1958
to March, 1959?

The Depuiy Minister of Rallways
(Shri Shahnawazx Khan): (a) No. 81
Up Howrah-New Dellm Airconditioned
Expiess reached New Delhi right time
on 15 out of 52 occasions during the
period October, 1958 to March, 1958

{b) The maximum and minmmum
late airivals at New Delhi station we, »
130 muinutes and 5 minutes respective-
Iy during this period

{¢) The number of inward and out-
ward passenger- booked to and from
Dhanbad bv 81 UP since its stoppage
from 21-10-1958 uplo 31-3-1959 were
605 and 783 respectively

All India Institute of Medical
Scienees

3853 Shri Shree Narayan Das: Will
the Minister of Health be pleased to
state*

(a) whether 1t 15 a fact that two
medical research workers from  a
fc -t ian University sought the assst-
ance of the All India Institute of Medi-
.cal Sciences to make investigation
about Yoga specifically from the
physiological point of view some time
ago;

(b) if so, what facilities were pro-
vided by the Institute;

(¢) whether the investigation has
been completed;
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(d) whether the Institute has been
supplied with result of the investi-
gation,

(e) whether the equipments and
accessories with whuch investigations
were carried are available here, and

(f) if so, whether Indian Research
Workets haVe taken up the invest-
gation”

The Minister of Health (Shrl Kar-
markar): (a) Yes

(b) The faciulities available with the
Neurophysiology Umit of the Indian
Council of Medical Research which 1s
working under the Professor of
Physiology of the All India Institute
of Medical Sciences were provided to
the two research workers from abroad
A Research Fellow employed m  this
Unit was also deputed to assist them
during their stay m India

(c) and (d) The investigations car-
ried out by these two workers were
of a preliminary nature and will take
some time to he completed The two
foreign scholars have promised to
supply copies of their reports when
ready

(e) and (f) Yes The equipments
were handed over to the Indian Coun-
cil of Medical Research who are con-

tinuing  the investigation on  their
own

Grants for Women’s Hospitals in U.P.

3854. Shri Radha Mohan Singh: Will
the Minister of Health be pleased to
state

(a) whether any grants have been
given to the Uttar desh Govern-
ment for aiding Wemen's hospitals
run by voluntary associations, and

(b) it so, what is the amount sanc-
tioned during the last three years?

The Minister of Hoalth (Shri Kar-
marksr): (a) and (b). No grants have

voluntary wmssociations in Uttar Pra-
deth during the last three years:

Rs
Kamalg Nehry
Memorial  Hos-
putal, Allshabad 2.00,000 1956-59
St Cathenin's Hos-
pital Kanpur 7,780 1957-58

15,000  1958-59

Vnndaban  Mahla
Chikutsalaya, Vri-
ndaban 5,000 1957-58

Acquisitien of Land in Delhi for Con-
struction of Road

3855, Shn Vajpayee: Will the Minus-
ter of Transport and Communications
be pleased ta state

(a) whether it 1s a fact that land on
the ring road belonging to the culti-
vators of village Naraina in the Unuon
territory of Delhi has been acquired
for the construction of a temporary
road pending the completion of the
railway bridge,

(b) 1f so, the quantum of land thus
acquired,

(c) whether the owners of the land
have been paid some compensation;

(d) if so, the total amount of com-
pensation paid, and

(e) the basis on which th com-
pensation has been paxd?

'l‘hnllmlstero!minthelﬂnlﬂrr
of Transport and Communications
(Shry Raj Bahadur): (a) Yes

(by 3 35 acres

() to (e) Compensation of
Rs 58524 nP for standing crop as
fixed by the Land Acquire Collector
Dellu has been paid. Award regarding
compensation for use of land is await-
ed from hum

Dialling System for Trank Telephones

385¢ Shri Ram Krishan Gupta: Wil
the Minister of Transport and Oom-
maunjcations be pleased to state:

(a) whether the dialling system for
mwmmummmw;
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(b) if so, the names of the cities

(¢) the names of the cities between
which it will be introduced during
the year 1959-607

The Minister of Trangport and
Communications (Bhri 8. K. Patil):
(a) A system of limited trunk dialling

(b) and (c). A statement is laid on
the Table of the Sabha. [See Ap-
pendix VII, annexure No. 117].
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Erilges on National Highway No 131

3858, Shri Bholanath Biswas:
\ Shri P. G. Sen:

Will the Minster of Transport and
Communications be pleased to staler

(a) whether a bridge near Lahasan-
pur on National Highway No. 31 15 i
damaged cond:ition for the last three
Years;

(b) whether the bridge 1s standing
‘with the help of rope and wire; and

(c) If so, what steps have been
taken to get the bridge repmired or
replaced before the coming ramny
Season

The Minister of State in the Minjs-
try of Transport and Communications
(8hri Ra] Bahadur): (a) to (c). Pre-
sumably the Members are referring to
the road bridge 1n mile 39 on National
Highway No. 31 in Bihar. As a resuit
of floods of 1854 and 1935, there was
considerable scour near the abutments
and also !n the bed of the river on
the downstream side, but necessary
repairs were carried out to the bridge.
‘Some of the tilted piles of the bridge
have been held with guy ropes to hold
them n position.

2. The Govrnmnt of India have
accepted the necessity of providing s
new bridge in replacement of the
existing weak and damaged bridge
and necessary provision has been made
in the current five year plan for*
National Highways as now recast. The
bridge work would be sanctioned on
receipt of detailed estimate and plans
from the State Government. In the
the State Government have
uested to keep the existing
for traffic till the new
js constructed.

1
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Bridge on National Highway Ne 31

Shri Bhola Nath Biswas:
’m‘{sm P. G Sen:

Will the Minuster of Transport and
Communications be pleased to state

(a) whether a bridge 1s being con-
structed across Mahananda river at
Denghra Ghat on National Highway
No 31,

(b) if s0, what 1s the estimated cost
of the said bridge and how much
amount has been epent during the
last three years, and

(c) when the construction work of
the bridge 1s expected to be com-
pleted?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir

(b) Rs 51,85100 and Rs 2,62,938
(for collection of some material etc)
respectively.

(e) The construction of the bridge
wall take about 3 years after the date
of its commencement, which 18 likelv
to be towards the end of this year

Cotton Extension Scheme for Manipur

3861. Shri L. Achaw Singh: will
the Minister of Food and Agriculture
be pleased to state

(a) whether there 1s any scheme
for cotton extension ;n Manipur, and

(b) whether any provision has been
made for the purpose for the vear
1959-60”

The Minister of Food and Agricul-
ture (Shri A. P Jain): (a) No

(b) Does not arse

Detention of Trains on Eastern
Rallway

3862 Shri Subiman Ghoee: Will the
Mimster of Rallways be pleased to
state

(a) whether it 15 a fact that there
is widespread discontent among the

MAY 1, 1958
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passengers of New Chord line and
Main line between Howrah and Burd-
wan and between Burdwan and
Asansol for changing various trains
trom 1st Apri], 1959 on the Eastern
Ralway,

(b) whether 1t 1s a fact that there

been dentention of trains on

several occasions by the passengers on
these lines 1n April, 1989,

{c) 1if so, how many times, and

{d) what steps Government propose
to take to prevent this sort of de-
tention and to remove the grievances®

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) No

(b) and (c) Yes on wx occasions

(d) Grievances have been looked
inte and removed wherever justified
and feasible Law and order question
has also been brought to the notice of
the State Government

Industrial Estates

3863 Shri Hem Raj- Will the Min-
1ster of Community Development and
Cooperation be pleased to state

(a) the names of the Community
Development Blocks which have been
selected for establishing  Industrial
Estates during the Second Five Year
Plan period, State-wise, and

(b) the amount to be spent in each
one of them?

The Deputy Minister of Community
Development and Co-operation (Shri
B 8 Murthy): (a) A statement show-
irg the names of 20 Blocks selected
for the purpose 1s laid on the Table
of the House [See Appendin VII,
annexure No 118]

(8) Rs 2 to 8 lakhs per estate’

‘ Pilot Project for Industry

3884. Shri Hem Raj: Will the Min-
1ster of Community Development and
Co-gperation be pleased to state the
number of Pilot Projects for Industries
to be started during the Second Five
Year Plan Period State-wise?

The Deputy Minister of Community
Development and Co-operation (Shrd
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B. 8. Murthy): 26. A statement show-
ing the State-wise allocation of Pilot
Projects (Cottage and Small  Scale
Industries) for the Second Plan
Period 13 placed on the Table of the
House. [See Appendix VII, annexure
No 119.)

Jeeps in NE.S. and Community
Dievelopment Blocks

3865, Shri Hem Raj: Will the Mims-

ter of Community Development and
Co-operation be pleased to state,

(a) the total number of jeeps allot-
%ed to the National Extension Service
and Community Development Blocks
in the years 1852 to 1859 State-wise
and block-wise;

(b) the total] number of jeeps that
have been withdrawn as a conse-
quence of the recommendations of the
Commuttee on Plan Projects State-
wise and Block-wise during 1958 and
their value, and

(c) the use that will be made of
these surplus jeeps?

The Deputy Minister of Community
Development and Cooperation (Shri
B. B. Murthy): (a) and (b), A state-
ment showing the total number of
jeeps (including Cargo personnel Car-
rier and Station Wagons) supplied to
National Extension Service Blocks
and Community Development Blocks
in the years 1952-58, State-wise and
Block-wise and found surplus for
withdrawal as a consequence of the
Committce on Plan Project, 1s laid on
the Table |See Appendix VII, an-
nexure No 120] The basis for sup-
ply is as follows—

{1y C. D Blocks of 1952 series—,

4 jeeps for each Block
(2) C D Blocks of 1953-55 series—
2 jeeps for each block.

(3) NES & C. D Blocks of 1958-58
series—1 jeep for each block

(4) Multi-purpose Blocks—2 jeeps
for each block.

Bach jeep costs about Rs. 14000.

{c) The number of jeeps found sur-
plus for withdrawal would be utilised
for the blocks to be opened in future
In addition to the above, each District
in the State would be supplied one
vehicle each to be utihised by the Dis-
trict Officers for supervisory work of
the Community Development Pro-
gramme,

Panchganga Co-operative Sugsr Mills
Ltd,

3866. Shri Assar: Will the Minster
of Community Development and
Co-operation be pleased to state:

{a) whether 1t is a fact thay con-
struction work of Panchganga Co-
operative Sugar Mills Lamited mn
Bombay State has been completed;

(b) whether it 13 a fact that after
completion of work the mill have not
gone 1nto production;

(c) 1if so, reasons therefor; and

(d) when production will be under-
taken”

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) Yes, Sir.

(b) to (d) After completion of
mnstallation, the Panchgana Co-oper-
ative Sugar Mills :1n Bombay went mnto
trial production for 20 days from
20-3-1959 to B-4-1959 It will resume
crushing m 1959-.60 season.

Band Scheme in Himachal Pradesh

{ Shri Nek Ram Negi:
3867 { SBhri Bhakt Darshan:
|_ Shri Subodh Hansda:

Will the Minister of Food and
Agriculiure be pleased to state what
steps Government have taken sq far
to propagate and implement the Bund
Scheme for cultivation in bill areas
of Himachal Pradesh?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): A acheme for
taking soll conservation and land de-
veiopment measures on Agricultural
lands, which includes the construction
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of bunds, has been put into operation.
“The survey work is now going on.
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.Service Rules for Central Engineering
Service (Roads)

3869. Shrl E. Madhusudhan REao:
‘Will the Minister of Tramspert and
‘Commanications be pleased to state:

(a) whether it is a fact that the
Reads Wing of the Department of

MAY 1, 1950
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Transport started direct recruitment
to the Central Engineering Service
(Roads) through the combined En-
gineeting Service Examination by
UP.S.C. since 1854 but no service
rules have so far been gazetted for
the same; and

(b) if so, the reasons therefor?

The Minister of Siate in the Minis-
iry of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
The draft Recruitment Rules for the
Class I Engineering Service of the
Ministry of Transport and Communi-
cations, Department of Transport
(Road Wing) which were prepared in
1834 -provide inter alia for recruit-
ment by competitive examination/
promotion/transfer, Accordingly direct
recruitment to the Service by com-
petitive examination started in 1966
when three candidates were recruited
through the Union Public Service
Commission on the results of the
combined Engineering Services Ex-
amination, 1954

The rules are under the scrutiny of
the Union Public Service Commission
and they will be gazetted when the
approval of the Commission is receiv-
ed.

Picnie Spot in Najafgarh Block
(Delhi)

3870. Bhri Ram Krishan Gupta: Will
the Minister of Health be pleased to

state:

(a) whether it is a fact that Gov-
ernment is considering a proposal to
turn the vast low lying area called
the ‘Jheel’ in Najafgarh block into a
picnic spot;

(b) if so, at what stage the scheme

‘h. and

(c) the main feature of the

scheme?

The Minister of Health (Shri Kar-
markar): (a) No such proposal is
under consideration of the Govern-
ment of India.

(b) and (e). Do not ariss.
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Fiood Contrel in Punjab

1871. Shri Daljit Singh: Wil the
Minister of Irvigation and Pewer be
pleased to state:

(a) whether it is a fact that there
is a reduction proposal under consi-
deration of Government in the flood
<ontrol allocation made to the Punjab
State during the Second Five Year
Plan period; and

(b) if so, the original allocation and
the allocation proposed to be reduced?

The Deputy Minister of Irrigation
and Power (8bri Hathi): (a) The re-
Ply is in the affirmative.

(b) The original allocation for the
Punjab was Rs. 4 crores. The revised
allocation of funds to State Govern-
ments is being worked out in con-
sultation with the Planning Com-
mission.

Cambay Port

3872. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state the latest
position regarding development of
Cambay port in Bombay State?

The Minister of State in the Minis-
tr¥ of Transport and Communiestions
(Shri Raj Bahadur): The latest posi-
tion of development of Cambay Port
i laid on the Table, [Sec Appendix
VII, annexure No. 121.]

Mnlmmtwm

3873, 8hri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

{(a) what amount was sanctioned for
undertaking cotton extension schemes
in Punjab in 1057-58 and 1058-59: .

(b) in which parts of Punjab these
schemes were implemented:

(c) whether any loan was advanced
to the Punjab Government in 1957-
58 and 1 for purchage of im-
proved cotton seeds:

(d) if 50, the amount advanced; and

(e) what are the achievements of
these schemes in Punjab so far?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) Rs, 64,208
and Rs, 78,740 during 1937-58 and
1988-60 respectively.

(b) Districts of Amritsar, Jullundur,
Patiala, Hissar, Ferozepur,

Sangrur, Rohtak, Karnal, Gurgaoms,
and Bhatinda,

{e) No.
{(d) Does not arise.

Area co- Additio-
pro~
duction
(bales)

(acres)

Use of improved
seed . . . 943,750

87,178

62917
Manuring . . 17,436
Adoption of impro-
ved cultiral
Clices  and
protection  mes-
sures .

ToraL

1,053,000 14,048
. 3083928 94,393
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Train halts

3876. Shri Rami Reddy: Will the
Minister of Rallways be pleased to re-
fer to the reply given to Unstarred
Question No. 3054, dated the 15th
April, 1959 and state:

(a) the period during which the
Bombay-Madras and Madras-Bombay
Expresses were halting at Muddanur,
Kamalapuram, Tadpatr: and Kosgi;

(b) the year in which the Madras-
Bombay line was laid snd the year
in which the Express Train was
introduced;

{c) the standard or rate of traffic
necessary for the traffic justification
for halting the Express Trains at &
station; and

(d) the rate of traffic during the
years from 1940 to 1958 at the stations
mentioned in part (a) above?

Written Annwers MAY 1, 1989
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The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) The
Madras-Bombay Expresses have been
stopping at Muddanuru, Kamalapuram,
Tadpatri and Kosg: during the pericd
from 1-3-1930 to $81-3-1959.

(b) The Bombay-Madras line was
laid in stages between 1858 and 1871.
The present Madras-Bombay Ex-
presses were running as Madras-Bom.
bay Fast paessenger trains from
1-12-1821 to 28-2-1830. These trains
were converted into Express trains
with effect from 1-3-19380.

(c) For providing halts to Mail/
Express trains at the stations, no
norms have been prescribed to cover
all cases. Each case has to be decided
on its merits. However, the quantum
of long distance traffic dealt with at
a station and its comparative im-
portance uis-a-vig other stations on
the section are nter alia the important
factors taken into consideration for
providing halts of Mail and Express
trains.

At the 6th Meeting of the Zonal
Time Table Committee of the Southern
Railway held on the 8th and 9th
January, 1958, the Committee unani-
mously recommended that the halts
for Mail and Expresses should be re-
viewed and continued only if the
long distance passenger traffic dealt
with for distances over 150 miles was
not less than 6 per day by the trains
concerned As the traffic dealt with
at Muddanuru, Kamalapuram, Tad-
patri and Kosgi by Nos 11 and 14
Bombay-Madras Expresses was much
less than 8 per day the halts of these
trains were deleted with effect from
1-4-1959. Thus was also in consonance
with the recommendations of the Esti-
mates Committee to speed up the mail
Aand express trains.

(d) The figures of traffic dealt with
at Muddanuru, Kamalapuram, Tad-
patri and Kosgi by Nos. 11 and 12
Bombay-Madras Expresses during the
years 1040 to 1957 are not available,
The details of daily average number
of passengers booked for dis-
tances over 150 miles by Nos. 11 and
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12 Bombay-Madras Expresses at these
stations during the year 1858 are
furmished below:—

No. 11 Bombay-Madras Express:

Kosgi. 03
Tadpatri. 30
Muddanuru. 20
Kamalapuram. 03

No 12 Madras-Bombay Express.

Kamalapuram 03
Muddanuru 0t
Tadpatri 10
Kosgi 19

Training in Nursing for Neapalese
Girls

3877 Shri P. G Deb: Will the Min-
iste: « { Health be plcascd to state.

tar tne number of Nepalese gzinl=
who huve come Yo India for tramming
m s ng sponsored by World
Healih Organisation; and

thY who 1s to bear the expenses of
the truming?

The Minister of Health (Shri Kar-
markar): (a) Elcven Nepalese Nurses
harve ceme for trar g 'n Midw.fi rv
cours¢ 1t the Irwin Hospital, New
Dl‘lhl

vy Woiid Health Organisatior.

Reduction in Rank of Staff on
Northern Railway

3878 Shri Daljit Singh: Will the
Minster of Rafllways be pleased to
state”

(a) whether 1t 1= a fact that there

are a number of cases on the Northern |

Railwav 1n which persons have been
reduced in ranks without issuing any
charge: and

(b) if so, the reasons therefor?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) and (b).

The information 15 being collected and
will be laid on the Table of the Sabha.

Auq:umlnl Farms in Himachal

¢
3879 Shri Daljit Singh: Will the
Minuster of Food and Agriculture be
pleased to state:

(a) the number of Government
Agriculture farms started at present
which are being run by the Himachal
Pradesh Administration; and

(b) the annual average productiom
of these farms?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Nineteen.

{b) Owing to the destruction of re-
cards in a fire 1n May, 1957, figures
fur the annual average production up-
to 1856-57 are not available The
total production of cereals In the
thirteen farms run during 1957-58 was,
however, 3,596 maunds. Figures for
the vear 1958-59 are not yet avail-
able

Cadastral Survey in Punjab

3880. Shri Daljit Singh: Will  the
Minister of Food and Agriculture be
pleased to state:

(a) whether 1t 15 a fact that the
Government of Punjab have under-
taken the cadastral survey of the
hilly area of the State;

(b)Y 1f so, the amount of assistance
given by the Centre for th.s purpose
during 1958 to the State; and

(¢) the amount of money hikely to
be given to Punjab State during 1858-
so’

The Minister of Food and Agricul-
ture (Shri A P. Jain): (a) No pro-
posal for the cadastral survey of the
hilly ares of Punjab State has so far
been received from the State Govern-
ment for financial assistance from the
Government of India.

(b) and (c). Do not arise.
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Soil Conservation in Punjad

3881, Shri Daljit Singh: Will the
Ainister of Food and Agriculture be
pleased to state the tots§ amount of
money allotted to the Punjab State
for soil conservation in the State for
the year 1858-807

The Minister of Food and Agricul-
ture (Bhri A P, Jain): A sum of
Rs 11 89 lakhs has been allotted for
Soil Conservation Schemes during
1959-80

Commitiee regarding fixing Standards
of Aocounts in Head Post Offices
and RMS Offices

3882. Shri Tangamani: Will the Min-
ister of TYransport and Communica-
tions be pleased to state

(a) whether Government have con-
sidered the Report of the Commttee
headed by Shr1 Madan Kishore re-
garding fixing standards for accounts
in Head Post Offices and RM S Offi-
ces,

(b) if so, what recommendations
have been implemented, and

(c) whether Government would
state the experience gamned in the
implementation of the recommendat-
10ns?

The Miniyter of Transport and Com-
munications (8hrli 8 K. Patli): (a)
Yes

(b) and (c) Orders have not yel
1ssued for implementing the Report
which 15 still under detailed exami-
nation

Strike at Bhilai Marshalling Yard

3883 Shri P C, Borooah: Will the
Minister of Railways be pleased to
state

(a) whether 5,000 labourers work-
ing on Bhilai Marshaling Yard went
on strke on the 18th April, 1859,

(b) the nature of their demands
and reasons for the strike, and

MAY 1, 1950 Papers laid on
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the table ~

(e) whether 180 contractors of the
South-Eastern Railway also went an
strike?

The Deputy Mintster of Rallways
(8hri Shahmawas Khan): (a) No
labourers working in Bhilaa Yard or
elsewhere under the control of the
South Eastern Railway went on strike
on 13th April, 19590 or near-about

(b) Does not arise

(c) Contractors working on  the
construction projects mostly stopped
work on 13th and l4th April, which
incidentally happened to be holidays
observed by labour in connection with
Baisakh:

12 hrs,
PAPERS LAID ON THE TABLE

RerorT or RMS Comwmrrriz

The Minister of Transport and Com-
munications (Shrl 8 K, Patil): Sir, I
beg to lay on the Table a copy of the
Report of the RMS Commuttee, 1958
[Placed in Library See No LT-1400/

58]

Rice-MiLLing INnpustrRy (RxcuraTiOn
AND Licensing) RuLes

The Deputy Minister of Food and
Agriculture (Shri A M. Thomas):
8Sir 1 beg to lay on the Table, under
sub-section (4) of section 22 of the
Rice-Milhing Industry (Reguldtion)
Act, 1058, a copy of the Rice-Milling
Industry (Regulation and Lacensing)
Rules, 1859, published m Notification
No GSR 510 dated the 22nd April,
1958 f[Placed in  Library See No
LT-1401/59)

NotiFicaTIONS LNDER THF EsSra7IaL
Commonrties Act

Shri A M Thomas: Sir, I beg to
lay on the Table, under sub-section
(8) of section 3 of the Easential Com-
modities Act, 1955, a copy of each of
the following Notifications-

(1) GSR No 451 dated the 18th
Aprl, 1 making certain

r
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further amendments to the
West Bengal Rice (Move-
ment control) Order, 1958

(n) GSR No 452 dated the 21st
April, 1859

() GS.R No. 504 dated the 26th
Apnl, 1959 making certan
amendment to the Delhj
Wheat (Export control) Order,
1950 [Placed in Library. See
No. LT-1402/39]. )

DIRECTIONS ISSUED BY THE
SPEAKER

Sardar Hukam Singh (Bhatinda):
Sir, 1 beg to lay on the Table a copy
dach of Direction No 101A and an
amendment to Direction No 59 13-
sued by the Speaker under the Rules
of Procedure and Conduct of Bus-
ness in Lok Sabha

12:02 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: S;r. 1 have to report the
following messages received from the
Secretary of Rajya Sabha.—

(1) ‘In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to mform
the Lok Sabha that the Rajya
Sabha, at 1ty siting held on
the 28th Apnl, 1958, agreed
without any amendment to
the Indian Lighthouse
(Amendment) Bill, 1939,
which was passed by the Lok
Sabha at its siting held on
the 23rd April, 1059°'

L ]

(2) ‘In accordance with the pro-
visions of sub-rule (8) of
rule 182 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I
am directed to return here-
with ‘the Reserve Bank of
India (Amendment) Bill,

to a Matter of
Urgent Public

¢ .
Chowk). Sir, under rule 197, I beg to
call the attention of the hon Minster
of Labour and Employment to the fol-
lowing matter of urgent public m-
portance and I request that he may
make a statement thereon'—

Hunger strike undertaken by
some workers of the Ajudhia Tex-
tile Mills, Delhi 1n connection with
their demands

The Deputy Minister of Labour (Bhri
Abid Al): Sir, Shn Brahm Prakash,
MP, met the Labour Minister on the
Bth April, 1859, along with the Gene-
ral Secretary and four other office-
bearers of the Textile Mill Mazdoor
Sangh, Delh:, and handed over to hum
a representalion concerning grievances
of the workers of the Ajudh.a Textile
Mills, Delu They were informed
that necessary action would be taken
urgently 1in consultation with the
authorities concerned

Shn Brahm Prakash, MP and
Sucheta Kripalani, MP., met m¢ ajong
with six representatives of the Textile-
Mill Mazdoor Sangh on 28rd April
19059. The General Manager of the
Ajudhia Textile Mills was also invit-
ed at this meeting
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[Shri Afid ALY

The following issues were rased the decision taken !s mentioned against
about which discussion took place and each

Calling Attention MAY 1, 1889 to o Matter of Urgent 14483
Public Importance

Pouwats i dispute Decision and action taken

— —

o A g By ool g v g e v el
t on 195 stry ap

? Commerce and Indzam for conmdening the ‘?aw-

to the

abihity of insutul an ¢
Tepresentanon WE&‘M by "ﬂ:'%m to the hop.
Labour Mimster

and Industry Mimstry has already directed
the Texule Commussioner to report what action
was called for under the Act. The Company Law
Ahd:m*ltrl‘l:lon huhf};o w-h nsled to find out 'l':i'lht‘l'
the management violated #ny provision of the
Company Law ‘ prov

Proposal to set up 8 Court of Enquiry Dellu Admumstration was alread proached 1n the
under the Industnial Disputes Act matter for considering the wn{ -

Imsulmtzem the t of wages The Genersl Manager of the Mill explaned his diff-
within the prescnibed penod calucs and  promised to maske t;:!m for timely
paymenta

Other gnevances and misunderstand- Tt was agreed that four representatngs cach of Workers
ings leading to sirained relsuons  and employers mav meet penodically with a view
between the management and labour  to resohve the diffirences and _estabhish cordaal rels-

uons In case of diffirenos Shr Brahm Prakash ro
OC:l agn:ll'l arbitrator whose decision <hall be binding
an

Delav 1n the cisposal of the appeaf filtd  Labour Minsiry with 1he hap of the Home Mimstry
by the management n the Supreme  will approach the Suprume Court for guick disposal
Court of the appeal

The management 15 not Paying pro-
vigent fund dues also regularly Con-
sequentlv, provisional exemplion has
been cancelled and prosecution launch-
¢d against the management and also
ac* on taken to redlise the due amount
as arrears of land revenue

Simiarly prosecution proceedings
have Dbeen imbated aganst the
management to enforce timely com-
pliance with the provisions of the
Emplovces State Insurance Act

In 1958, three complainis had been
filed against the mangement under the
Payment of Wages Act for delayed
payments In two cases, the manage-
ment was acquitted on the ground
that by the time the case was heard
“he mangement had cleared all ar-
rears of payment.

Some complainis have also  been
filed against the mangement under
various sections of the Factories Act

In the circumstances explained
gbove 1t i1g clear that all possible ac-
tion has already been taken by the
Government However, 1t appears that
union officials who met us

Shri Vajpayee (Balrampur). The
statement 1s very long It should be
lmd on the Table

Mr Speaker. He is reading the last

JDdge now

Shri Abid Ali: However, it appears
that union officials who met us did not
explain the pomtion fully to the
workers and, therefore, some of them
felt it necessary to resort to hunger
ttrike 1 trust that, at least paw,
they would realise that the hunger



BUSINESS OF '..!'Hl HOUSE

The Minister of Parliamentary
Affairs (8hri Batys Narayan Sinha):
8ir, with your permission, I rise to
announce that Government Business

Discussion and voting of Demands
for Excess Grants (General)
for 1855-56

Discussion on the Report of the
University Grants Commis-
sion for the period April 1057

to March 1958 laid on the
Table of the House on the
17th February, 1959, on a

motion to be moved by the
Minister of Education.

Discussion” and voting of Supple-
mentary Demands for Grants
(Railways) for 1939-60. °

Consideration of a motion for
reference of the Companies
(Amendment) Bill, 18580 to
Joint Committee,

of thae House on the Jth
November, 1968. on & motion
to be moved by the Minister

4 PN
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portant matters like the L.I.C, report
should have been noticed in the news-
papers before the report is presented
to this House. Again and again, ques-
tions are put and the Government uns-
wers the questions by saying that the
report has no doubt been recelved, but
it is under consideration. But, Le-
fore it is ultimately brought to this
House, every person other than a
Member of this House seems to know
it It is rather unfortunate. 1 do
wish that it should be rigorously taken
note of that no statement shall be

Therefore, if " it has not been
released to the pres, i i
only ngnnhhn which,
been imagined by the press.
Shri Tyagh: 1 want to draw
tion to one fact. ] am quite

:
E
i ¥

b
£
E‘=
b
i
Eids

|
+
i
i
z

g
5
:
=
’

leaked out rather than if it had
given deliberately.

Mr. Speaker: Very well; Bills to
be introduced.

i

COMPANIES (AMENDMENT) PILL*

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri): I

Mr. Bpeaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Companies Act, 19568."

The motion was adopted

t
Shri Lal Bahadur Shastri: I intro~
duce the Bill.

B ——

BUSINESS ADVISORY COMMITTEE

*Published in the Gagette of IndiaExtraordinary Part II—Section

dated 1st May 1980,

tintroduced with the recommendastion of the Pregident.
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{Shri Khadijkar]
an , 1 am surprised. There

in this House that he made the elabo-
rate statement. Therefore, that House
evidently wanted an opportunity to
discuss. Shall we go on discussing it

of what has been said. Anyhow, I
shall consider if there is really any
fresh matter. I shall also ascertsin
the views of the Prime Minister. If
there is something more that has to
be discussed in this House,

I will allow an opportunity.

Bhri Khadilkar: We only casually
discussed it. As they are discussing

in full, let us have a discussion ocaly
on any specific issue.

Bhri Satya Narayan Sinha: I shall
bring it to the notice of the Prime
Minister when he comes.

12°18 hrs.

BENGAL FINANCE (SALES TAX)
(DELHI AMENDMENT) BILL

The Deputy Minister of Fimance
(8krl B. R. Bbagat): Mr. Speaker,
yesterday, when the House rose, I was
trying to allay some of the misappre-
hensions of the Members regarding the

cularly, distribution trade. I said that
this point was very carefully consider-
ed when a special concession was given
under the Central Sales Tax Act so
far as the rates in Delhi are concerned.
The rate of Central Sales Tax was §
per cent instead of the All-India rate
of 1 per cent. The House will very
well appreciate that the bulk of trade
m Delhi is distribution trade, that is,
goods are imported and then, they are
exported out of Delhi. If sales tax
assessed 1s any indication, the quan-
tum on the basis of Rs. ]°3 crores
collection of sales tax is
over of Rs. 200 crores

£s
;
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#t is a single-point tax. In this
Bill, we only want to take
power, if House agrees, to

day as the affluent section of the
gociety, to which my hon. friend Shri
D. C. Sharma took serious objection,—
all the same, these are goods which are
consumed by certain sections of the
society which are better off—should be
taxed at a more or less uniform rate
of 7 per cent. Most of the States like
Andhra Pradesh, Assam, B.har, Kerela,
Madhva Pradesh, Madras, Punjab,
Rajasthan, U.P., Onssa and Himachal
Pradesh have implemented this deci-
sion, and they are levying 7 per cent.
tax on such goods.

Hon. Members have asked what the
list of the goods would be. Some of
them have made various
We are taking powers to
tiong or subtractions in that
certainly, when the list i

s
el

3
§
J

two
be per
cent. So, although the rate in UP.
is 1-8/16 per cent. multi-point tax,
yet, in effect it comes to more
than 4 per cent Punjab hag 4
per cent; if Delhi has a lower
tax, firstly, it does not fit in with the
a l-India scheme that we want to
evolve, that is, the principle of unifor-
mity which we are trying to achueve
n our structure of sales tax; and

portance of Delhi, yet on the other
hand, we want to maintain it as a co-
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The hon. Minister says that yester-
day, I was irrelevant. At every stage,
the Chair must have looked into it,
and if I was irrelevant, then it was
natural for me to expect that the
Chair would pull me up. The hon.
Minister is indirectly casting an asper-
sion on the Chair.

Mr. Speaker: There iz no aspersion
on the Chair. Sometimes, the Chair
merely to avoid any more trouble in
the House, may allow the hon. Mem-
ber to go on saying what he wants to,
so that he may exhaust himself in
couple of minutes. It 1s always open
to the other side to say that all that
the hon. Member said was irrelevant,
and there was absolutely nothing aris-
ing out of it. Let it not be under-
stood that merely because I kept quiet
or whoever presided here did not say
that i1t was irrelevant, on that ground
alone, it becomes relevant,

Shri V. P. Nayar: There might be
two types or irrelevancies. One is
that because of lack of understanding
it may be considered to be irrelevant.
If that is so, I agree.

Shri B. R. Bhagat: The hon. Mem-
beruen!stobetootachnimlabout

MAY 1, 1088 , (Sales Tax) (DelM

Ashendment) Bill
ber might have been very eloguent
yesterday, yet he was not very rele-
vant, s0 far as the subject-matter of
the Bill was concerned. Also, it
involves a question of discrimination,
because if we levy sales tax under
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The thurd point that was made was
about the turnover. Bome hon. Mem-
ber said that the Lokanathan Commit-
tee suggested a higher turmover limit
There is also an amendment in this
connection, which the House will dis-
cuss later on. Hon. Members made
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sales tax admunistration in Delhi, and
said that enormous power is beng
given to the sales tax authoritieg and
others They particularly objected to
the power being given to the sales tax
officer or the Commissioner for im-
pounding books They said it would
be an mstrument of harassment. I cer-
tanly sympathuse with the hon. Mem-
bers who want to plug any loopholes
or want to prevent any undue harass-
ment, and every effort should be made
towardg that end, whether through
legislative measures or admunistrative
eficiency or, more so, through public
opwnion or public agitation I entire-

sales tax 13 levied No extraordinary
or additional power is sought to be
gwven.
For example, it was said that the
books could be kept for indefinitely
long periods. It cannot be done
because the officer can keep it only
for 30 days There 13 a proviso that
than one
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* Amendment) Bl

may turn out to be an engine of
harasgment Whatever harassmant
there may be, we have to prevent it,
but the measures will have to be diffe-

multi-point or single-point.
With these words, I move.

Mr. Speaker: The question is:

“That the Bull further to amend
the Bengal Finance (Sales Tax)
Act, 1841, as 1n force in the Umon
termtory of Delhi, be taken into
consideration ”

The motiwon was adopted.

My, Speaker: We shall now take
up the clauses.

The question 1s:

“That Clauses 2 to 16 stand part
of the BilI"

The motion was adopted.
Clauses 2 to 18 were added to the Bill.
Clamse 18- (Amendment of smction 36),

Shri B. R, Bhagat: I beg to move:
Page T—
for clause 18, substitute—

‘16 Amendment of section I.—
In section 36 of the principal Act,—
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[Shri B, R. Bhagat]

' (1) in sub-section (%), clauses
(a), (as) and (c) shall be
omitted;

(ii) after sub-section (3), the

Shri V. P. Nayar: This is one of
the amendments to which reference
was made yesterday and the hon.
Minister said that it was 1n the usual
form, but may I request you to kind-
ly read it, because there 1s “for” after
“laid”. It 1z not like “prayed for”,
it is “laid”. 1 was unable to under-
stand the significance of the word
“for”. Laid for 30 days—what does
it signify?

Mr. Speaker: From the date it is
laid on the Table, that is the period.

Shri V. P. Nayar: Does it read
well?

Mr. Speaker: Otherwise, it will

mean that only 30 days after the fram-
ing of the rules, they have to be
passed. There is article 123 in the
Constitution itself relating to ordin-
ances. Let me see.

Shri V. P, Nayar: Laid within 30
days.

Finanpe MAY 1, 1980 (Sales Tax) (DsiM
Bengal = L4408

Shrl V. P. Nayar: That means after
30 days, they can take it away.

Mr, Speaker: After 30 days they
automatically become valid. As soon
as the rules are framed, they get
validity. They can be modified during
the 30 days.

Shri V. P. Nayar: Very correct
But what do we mean by saying Taid’
for 30 days?

Mr. Bpeaker: It means continue to
be laid.

Shri V. P. Nayar: It will be conti-
nuously on the Table for 30 days?

Mr, Speaker: Yes,
Shri V. P. Nayar: On the 31st day
it will be removed. If you are satis-

fied, 1 will not press this point.

Mr. Speaker: I am looking into it
Let us be precise, We have got a
clue under rule 234 relating to laying
of rules relating io subord.nate legis-
lation, It is stateq therein:

“Where a regulation, rule, sub-
rule, bye-law etc. framed in
pursuance of the Constitution or
of the legislative functions dele-
gated by Parliament to a subordi-
nate authority is laid before the
House, the period specified in the
Constitution or the relevant
for which it is required to be
shall be completed before
House is adjourned sine die..

Shri V. P. Nayar: They have
‘for’ from that and made it a misfit.

Mr. Bpeaker: The question is:
Page 17—
for clause 18, substitute—

‘18. Amendment of section 26.—In
Section 28 of the principal Act,—

(1) in subgsection (2) clauses (a),
(aa) and (c) shall be omitted;

ER
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The motion was adopted.

Mr. Speaker: The amendment No. I
to clause 18 is barred.

The ques‘ion 1s:

“That clause 16, as amended,
stand part of the Bill".

The mofwn was adupted

Clause 18, as amended, was added
to the Bill
Clauses 17, 18 and 1, the Enacting
Formula and the Thtle were added (o
the Bill.

Shri B, R. Bhagat: I move:

“That the Bill, as amended, be
passed.”

Mr. Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri Vajpayee (Balrampur): Before

Mr. Speaker: EHe has answered it
now by gaying that the Committee
was informally consulted, that it was

not obligatory on Government to
consult it

Shri V. P. Nayar: Consulted, but
informed. The two are different.

Mr, Speaker: Because they have
no statutory right.
The question is:
“That the Bill, as amended, be
passed”,
The motion was adovted.

1348 hrs.

DISPLACED PERSONS (COMPEN-
SATION AND REHABILITA-
TION) AMENDMENT RILL

The Minisier of Rebabiliiation and
Minerity Affatrs (Shri Mehr Clmad
Kkanna): I beg to mowa:

“That the Bil) further to smend
the Displaced Persons (Compen-
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{Shri Mehr Chand Khanna}
sation and Rehabilitation) Act,
1954, be taken into considera-
tion".

Bhri 1, C. Sharma  (Gurdaspur):
What is the time allotted to this Bill?

Mr, Speaker: 1 hour and 30 minut-
.

Shri D, C. Sharma: So many speak-
ers are there,

Shrl Mehr Chand Ehanna: It ia not
matier of very great pleasure to
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troduce this Bill. I believe |

scheme and introduced it in this
House towards™ the end of 1855.
During the last 3 years of the imple-
mentation of that i
scheme, we have disposed 'of nearly 4
lakh cases out of 480,000; and we
have paid compensation, roughly of
about Rs, 110 crores, of which about
Rs. 55 crores is in hard cash.

(n the rural side, we have given
permanent allotments—I am not talk-
ing of quasi-permanent allotments—
to about iakh people and the land
covered ix roughly 20 lakh standard
acres. In addition, there would' be
about a lakh or two lakhs of rural

manent rights in lands worth about
Ra, 100 crores have been transferred
to the allottees.

So, 1 was trying to place before
the House the picture that exists to-
day and the picture that existed §
years ago. This is what we have
for the claimants,
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sittng opposy ,
cannot claim that he possessed pro-
perty. So, we have a substantal
number of persons or a fmrly large
number of persons who were non-
claimants or who did not own any
urban evacuee proper.y or any rural

In the case of these non-claimants,
according to our conservative cstimat-
es, the property in thewr possession 1s
roundabout Rs. 50 crores—may be
Rs. 80 crorei. The property 1y the eva-
cuee pool is worth about Rs. 100
m;whltwehavghunggm“
is roughly sbout Rs 50 to Rs. 60
crores, Leaving aside the locals, some
ot whom are in possession of our eva-
cue property The remaining portion
comes to roughly about Rs 50 crores

persons—I mean that category of dis-
placed persons who are non-clum-
ants.

I wish to tell the hon. House cer-
tamn steps that we have taken to
make the non-clumants owners of
this property because that is very
relevant to the issue First of all, the
limit of allottable property was

The conditions are that, firstly, the
walue of the propecty was to have been
pard within 2 to 4 years We have now

the period to 8 years. Pre-
, the instalment was, cer-
38 per cent, in others, 28
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persons

allottable property no rent will accrue
from the Ist October, 1955, that 1 4
years ago Any person who wishes to
exercise his option of becoming the
owner of my allottable property in his
possession will not be charged remt
from the 1st October, 1835.
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he will get 4 years extra. The normal
period of instaiment 13 8 years but
In the cave Of thut man the period
of instalment is 12 years.

Another mmportant thing is this. It
Was represented t0 me that my iriends
Are 00§ 1N & POSIUGN to pPdy rent, ‘Lney
are 1n arrears and so we snould show

thuse strange sauqioras wbo has de-
cided that the rent wil aiso be res-
hsed
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statement of accounts or ithe claims
of anybody e.se. Having gone to that
Limit, I find today that on the

hand we have been giving concessions
after concessions; I have been draw-
ing upon the general revenues of the

the country. On the other hand Rs. 8
crores are owed to me on account of
arrears of rent. What am I to do? 1
feel today that are placing a premuum
on default; they are only plac.ng a pre-
mium on organised demonstrations.
people go and mt outside the house of
the Prime Minister, they come to my
house every morning or mt outside

in Delhi has gone up by 300 per cent.
Where 1 have s0ld a tenement or a
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do, it has been laid down here:

“Notwithstanding anything con-
tained in sub-section (1) if the
Chief{ Settlement Commissioner

He is the highest authority under
the Compensation Act and he deals
with the compensation.

...... is of opmnion thet a per-
son is refusing or neglecting or
bas refused or neglected to pay
any sum due under this Act, he
may, after giving such person an
opportunity of being heard... .."

1 am not asking the Tehsildar or any
such authority as the State Govern-
ment usually empowers to sell the
property and put him in jail. It is
the Chief Settlement Commissioner.
Then, h» will give an opportunity to
the defeulter and he will ask him to
come and say why he I not in a posi-
tion to pay the arrears,

“_.opportunity of being heard,
by order in writing stating the

:
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My two friends bhave given notionm
of motions for circulation for cliciting
public opinion. I do not know whose
opinion they want to elicit, ¥ the
idea is to elicit the opinion of the
defau'ters, I can tell them in advance
that I shall have to oppose their
motjons.

Mr. Speaker: Motion made:

“That the Bill further to amend
the Displaced Persons (Compensa-

tion and Rehabilitation) Act, 1954,
be taken into consideration.”

1 find that there are certain amend-
ments for circulation., Shri Vajpayee
may move his amendment.

Shri Vajpayee (Balrampur): 8ir, I
beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st August, 1859."”

S WEwE, ¥ ag SN I
fewar wean § fie ¢ flae &Y oo
% arrd & ford wwifos e and )

wiY weftolt # tw falaw & W
fers wv® § wroif 9T SOW e
IT O g% vy § Ted oW e e
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wawar w2 At Yt fie wowe ¥ et
& frrwmdt wr gfearc 31 wren xa e
%7 4717 TR *Y wwewsar w0 § |
TR T o T TaEr e ol &Y
foad wma § fod fe oo ot
fear war, wic 3AF Q| frwy & fis
sfer fgaar [ & feafe § § o
TR e gt 1 xo® wo oI
arer ¢F ¥ W o 28 § e gep
Q¥ AT ¥ s feeft § o 9N wwegw
fram adt X qud & Wi o wx &
e #ewrilfe whae & arr 19 wiga
*t ofefe & amge fwar widar ( afy @
® yw AR & foR wEe wnfa
& W7 ey Iqfeaa frar § @ gt
g v e ¥ WA ® g Ay @& TR
€ oY 3¥ Y@ wa & fad AT w3 oF
fe o qowTT & gw 7 gad @ afewre
™)

o wRYed, W wE feaw § )
W g@m & difea ok oifer wod
ufemct & fad dad sT @& 1 T
et st dft @ Iscar Wi A
7t faws w1 g fxar & frcardr &
w1 & 1 ag fod wra Yoy mav faeqr-
faat &Y 7| %1, wod qfae w1 IFR
wdAifs arew feqr & X3 wwe W
T w3 gY o @ dar frdow axw &
o i § fas qg vz e & s
ot aw afewedy ofeens & wa ga
freqrigal ®Y 2vw acg ¥ wamar off
gwa ST Ik AWM A A gHETd
sqm Ot ¢ I wqfen Qfa ¥
frarecor Y foar am a%1 )

freqifat ¢ fsed wOw s
¢ foar T xaw faeqfaal & ow
&g & wuan wav § A Y qg wavfery
aff Qa1 voad o ofew ¥ Feearfeal
¥ aqfea gate o swvfre aff fsar

Compensction and
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AT §WAT | W qgt qg avar fiegr wvar
¢ dur fr wwr it fisar mar ¢, fe
i1 ofenf). qifvemr @ @t W@
feratfit W wrd o wwear 70 oy
¥ gw w< O § ot & Py wem fr
R® OF o wtw ¥ fag o ewTERe
wdfiwr frqer for o wifigg o+ of
£ aTe SR, qar AR, s W A
# facqrfon @ ag ¥ wwd M L,
WY e R, O awrd F v v

. & gt § W7 ag A g ¥ wd g

¢ 1 9 5greT ¢w gwre ¥ whow B
ﬁqﬁﬂ'*ﬁﬁ'&ﬂraﬁ{uﬂw
Cdfrpafr d Ao et o
ot acg & s g & A< 39 Ma-
AT Y IO TATET § |

it ag avw wfy afr fe et &
qeafer #t ftaw ag vy §, 300 s
a§ ot §, Wiz fo Frearfadt oY 7w
o) god faely ¢ & afe «oF @ =%
&Y T e § 1 qg e A} I AW
faysa & awg & 1 W faedl § Hwd
ag it § A taw fad avwre o N
JowTEr §, A v w97 FAT Ty
Tt § Wi quarfa sy 9w arw 9%
aeft ¥t § 1 e gl |, AT IR
e d, Mg H g g
t U W1 WX WA T A
wft, Wit e
o it §, &few genfeat =t ay
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e 2rge ¥ dzy &, Ow W I
tﬂ‘\'tf:!‘ i o mm\,too

2 wyw e or A 4 1 1 0 oviee -

¢, 7 e @, x otarar §, W
Ay aryw ¥ vy 7 £ fe I AN
T® §, g% T & w9 gT o
frar wror wmp grat € SwwT Sw Ay
& qewesdz aff fear mar 1 Wi Afe
quwedz oft fmar war, xafed =g
wrafrgt s % §, st sfsareat €,
for WY v Y £ 1 o W ERAR
dar Wit wrgh §  fe faed o
Fromro st 4w W fom wd ) A W
e ¥ wgr wrgen g e ww fregane
®C ot §, a« & 7w ww} §, W
formrid qre dur ot € 91 ¢ agw AdY
®T g%t | ag gwen froerdy @ g
7wt A § 1 3 A 27 4 Feufr
aalit . ..

oft Agre wwg worr . Forards are frarm
23 ¥ gt # g wrfas #F Tvn @A
L

ft wwddh : xg cafad T
g ¢ i agr mafe e sy wmar g
dRmsRadd.........

ft wo wro wyrwwi: (wfeaw
TagR) ;W FT R

st wrwddt : IR DR ol aw
v At frerd &)

Shri Mchr Chand Khanaa: At the

VAISAKHA 11, 1841 (S8AKA)

it ot o & v et fs gt
¥ fed & ) fooslh &, g ) A9
vRr o guarfear At § 1 @ Y 2
% wRfsaTeriws  argde, IR
faearr w1 oF erow &, dfer ofx &
g wg % ag gaate sarg ot faew-
forat #Y wa Y wfeqc @ifc w1 ofter
IR ST § A X A6 wfaaafer
76t @l | W Ik At F wgr v §
g0 @ Rl ww &1 wiy s
T BT W QT L FW IR ¥@H
o Rl T & W & e g
g % ore wrer 2rew 7 ww &Y e T
W AR i A § e oo I
forsderdy &

it AT W wwt @ F ST AT
§ 1 T & wpn g §

oft wrdft : g ORI W U
TTe g W g e g § 1 wefed

aq A% WY oyt § aw aw wet frad-
Tt w1 qrem wfd )

neighbour's expense he wanis to be-
come the owner.

ot et v wowT gy A,
{, wrot IR wfaw =T Wy faem
o foar & 1 3 ¥ wmEr & A W@
fearaw gur  JoR fag I qurd
genfaat w Qv off fear oar qwm o
qe% fad woere o ¢, e
ToeTe ¥t Iaw ufy woR wha s
qrew et Wity

Shri Mehr Chand Khaana: A single

ywallow does not make a surmmer.

o woly . W W ol o
e TeT w wr % N gerw a
#3 g & I Yo wauT frTReT AT AT
& wafs g feon 2o v § 1 ok
w9y ¥y Jeger A § O gk few @
e w1 ey W ww g o
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Jofr W ]
R A W Y fF WIT Se,000
wE wed Wit 7g wvar waw fed ot
qem W § 99 v wd fear adm
W are & wg7 e umow fieod &
WY AR |

Mr, Speaker: Is it a fact that the
residents in Purana Quila—refugees—
were offered alternmative accommoda-
tion before they were asked to go?

Shri Mehr Chand EKhanna: Sir, I
have offered them alternative accom-
modation not once but three or four
times. The only point is,—I have plac-
ed that before this House very respect-
fully—that they want a particular
piece of land on which we have got
our mulitary installations. That is a
site of military importance. 1 have
offered them land in Lajpatnagar,
which 15 one of my best colomes
We have schools taere, hospitals
there, a college there....

Mr. Speaker: Is it not far off?

Shri Mehy Chand Khanna: Today
there 1s constant demand upon me for
allotment of plots in Lajpatnagar.
But, unfortunately, for my friends in
Purana Qula, whereas for the rest
it is a human problem of rehabilita-
tion, they have converted it into a
political problem. I may inform
my hon. friends over there....

Mr, Speaker: Does the hon. Minister
propose to build houses and give them
as in the other cases?

Shri Mekr Chand Khanma: I will
tell you, 8ir What we did in the ini-
tial stages was, we had about 400 to
500 tenements, chesp tenements

Mr. Speaker: In Lajpatnagar?

Shri Mohr Chand Khanna: In Lajpat
nagar. 1 proposed that those teme-
ments may be allotted to them. When
1 requested them to go there, they
won't go. In the meanwhile—I do not

vasoanna 11, 1681 (MKA)‘
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want to accuse anybody—unsuthoris.
ad occupation of thole quarters was
done by other displaced persons.

Mr, Bpeaker: Also from Purams
Quila?

Bhri Mehr Chand Khanna: They
were from the same area. When 1
wanted to evict them they went and
sat outside the Prime Minister's resi-
denze. They would not leave that
place ard the inmates of Purana Quils
could not come here, Then, whatever
tenements were available, say, about
100 odd, were made available to them
There are some pl and those plots
are today three or

vious value I am allotting them plots,
100 sq. yard. each, at the reserve
price which I believe is Rs. 10 or
Rs. 11 per square yard. I have sold
in that very colony at Rs. 30 or Rs. 40
a square yard. I am giving them at
the reserve price. T think I am cor-
rect in saying that originally, some
fami'jes had been allotted two tene-
ments in Purana Quila on the strength
of a family consisting of more than
five members. I have also undertaken
to give them 200 sq. yd. instead of
100 sq. vd. .

But my position today is this. There
is constant pressure upon me from
all directions for honouring some of
the old commitments. I am looking
into hard and deserving cases. My re-

ots
four times the pre- ~

-
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that, and if a small grant is required
in the case of those who are non-
claimants, I can go to Finunce and
iry and get the money; I can do
nothing more

My hon. friend has mentioned
Tihar and Jhi! Khurenja There, 1
have settled about 10,000 families. 1
have given this facility of 100 sq. yds
plus Rs. 500. The moment I give my
friends of Purana Quila a little more,
there will be 10,000 people holding
demonstartions and my friends, the
MPs. in the South Avenue or the
North Avenue will not be able to
sleep for a good number of nights. I
do not want to create another prob-
lem with a view to solve one problem.

Mr. Bpeaker: Have they to pay the
price for the land?

Shri Mehr Chand Khanna: The
price of the land is to be paid over
an extenmive period There are cer-
tain instalments. I think they have to
pay some ground rent or something
like¢ that What has been done in the
case of the 10,000 allottees in the other
4hree colonies three, four or five
vears ago, 1 am prepared to give them
the same facilities today, though i
my view they have forfeited all the
rights to any concessions.

Pandit Thakur Das Bharpava
(Hissar): If I have understood the
hon. Minister correctly, the hon. Min-
fxtar seys that he is prepared to give

VAISAKHA 11, 1881 (MKA)(
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Mr, Speaker: No. Rs. 500 free only
to the claimants. But for others there
is no claim

Pandit Thakur Das Bhargava:
Rs. 500 for non-claimants.

Mr. Speaker: It will be adjusted.

Pandit Thakur Das Bhargava: As
a matter of fact, 100. sq. yd. plus
Rs. 500 were given by the Ministry
to all non-claimants also. All that we
want is—

Mr, Speaker: It is true. The hon.
Minister says that it will be given
to the claimants also, but in the case
of cieimants, this Rs. 500 will be
withheld or they are liable to repay.

Shri Mehr Chand Khanna: The
position is this. When I gave Rs. 500
and 100 sq yd. they were given +to
all the allottees in Ramesh Nagar,
Jhil Khuranja and Tihar. But at that

is still due from me, 1 am prepared
to give him the same treatment

Pandit Thakur Das Bhargava: I
have not understood fully what the
hon, Minister has said. What the
Purana Qila people want iz this. They
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[Pandit Thakur Das Bhargava)

from Purana Qula until they buwld
their houses on the plots The houses
can only be built if the hon, Minister
i= pleased to give them at least
Rs 500 per family.

Mr Speaker: Thiz seems to be
reasonable Those people who do not
have claims and who have not re-
ceived anything, even ! they have
claims, they will be given Rs 500 if
they ask for it

Pandit Thakur Das Bhargava: Rs 500
plus a plot It 1s exactly what they
claam I do not claim more for them

Shrl Mehr Clmnd Khanna: What
the hon Member 1s saying 18 some-
thing different from what the S8peaker
has understood and 1s trying to tell
the hon Member The Speaker has
understood me correctly

Mr. Speaker: As I understand, for
all persons who are refugees in Purana
Qila, plots will be given, and that will
be 100 sq yds each In the case of
those persons to whom two apart-
ments or building units were given m
Purana Qla, to them, 1if they want,
two such plots will be given, that is,
200 sq yds Thus, there will be a
price, a moderate price, fixed, though
today the market value of those plots
has gone up threefold or fourfold
The Government will charge only a
moderate price which they will have
to pay, whether they have claims or
po claims

So far as the ground value 18 con-
cerned, that has to be repaid by all
persons without distinction over a
period of instalments, spreading over
a long pernod of time So far as
Rs 500 13 concerned, for the purpose
of enabling people, the refugees, to
build up on the plots allotted to them,
Rs 500 will be given free to all per-
sons who do not have any claims and
to those persons who have not re-
ceived thewr amounts so far If they
have &0 claim, this Rs 500 would not
be recovered or will not be claimed

Shai Melir Chand Ehanna: That will
be a grant.

MAY 1, 1050

Persons
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Mr. Speaker: If they have claims,
the claims have not been satisfled and
compensation has not been paud This
amount of Rs 500 that has been given
will be adjusted from the amount that.
has to be paid by way of clam If,
on the qther hand, the claims have al-
ready been satisfied, they have taken
them away, this Rs 500 would not be
Eiven to them That 18, he has put
down three categories Very well
Shr1 Vajpayee may proceed

ot wwnft W ARRT, goR
fod & faemfuay ¥ sy § arod
oY st FETfager o i o @,
I fod & wv A v v og,
Afer ¥ frdcw § B o T o
FHET WAt A% T Ay g€ & WX W
o wga

Mr. Speaker: The only other thing
that Pandit Thakur Das Bhargava has
asked 15 this I think they are taking
expeditious methods and it will cer-
tainly take time to build there ‘Till
that time, they will be permitted to
continue there

Shri Mebr Chand Kbanna: For the
last three or four years, we have been
giving them extension after extension.

Mr Speaker: How long will it take
to build?

Shri Mehr Chand Khanna: As far ax
I am personally concerned, I am no
longer seized with the question of the
evichon of those gentlemen from
Purana Qula. I am only seized with
the question of rehabilitation About
six months ago I issued a last officialk
press note that I have nothing to do
with them because the Ministry of
Scientific Research and Cultural
Affairs—whatever 1t is—is seized with
this problem now But if any reason-
able period is wanted, that would be
the final period, say, six months

Mr Speaker: It will be more than
enough
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Shri Mehr Chand Khanna: I can per-
suade Shri Humayun Kabir and I can
request him on behalf of these people
and see that no action is taken before
six months. But then that should be
accepted as final. But that matter is
not going to be final, I can assure you!

Mr, Speaker: We are now in May.
‘We will assume that it will take up
to the end of this year—six to eight
months. Let there be a definite dead-
line.

Shri Mehr Chand Khanna: I said six
months

Mr, Speaker: I am only extending 1t
to two more months.

Shrli Mehr Chand Khanna: I do not
mind. Make it eight months

Mr. Speaker: Till the end of this
calendar year Till then those persons
can come and see They came to me
and that 1s why I refer to it.

8hri Mehr Chand Khanna: I do not
think there will be any difficulty It
should be all right as far as I can see.

st maedt F0 i ag § fE
guR f&e & o ot frearfoe & s
g 15 ZITT AU W wfaa
Foiggafegmas g w
w5 ag @Y qrATw 3 97
W & g AT g g R o7 avg #
#Hifr s § W@ T3 § Wi A
48 v W § o

it § ¢ wr wen ;W aTe
! vRda fergw ™E §—ag e
g

@t wagat - AE EdEE afy @,
wY s arvey ot & qF S § oo T
F& g A o @ wrew ¥ 96 oK
IO WY § | WX A WIE, A A o9y
FTEATERATE |

Wt S wv wen : Ag, A
TR W W |
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N e ;T WA 3 e
FrEeA g fs A cpAT A & 7

ot J3x ww W A g g A
TE TG W T FE I |

weow Wghw S §% WY ST
g §, 78 Tk 7 O Afwd

A wagw, A wOwr G@w w2
a|EeT FAT oWY ¥ ave frEmr
T g, Frawr sav seve W faar
Y 97 1 AT 16T S @Yo dro THT A
%y fear qr

=t e Wo wat Framr wx wwt
wg &, €ro dro uni WY HTAE 7

st wragTn .. . fea ®
ITT 7 Hr FHo Fo WrH I FF AT

«it wyT W W= qfyg, ofgv )
o et § texs 9

ot mmagur - ot do ¥o WA I
g

*“The amount collected is rough-
ly about Rs 45,000 and that has

becn deducted 1n the rents which
were due from these al.ottees.”

ft % ¢ W W AEAIT SR
Wit § 9 2 § 1 fegwar & askar
T |

=t woda! . X§ ¥ W1z o Fo @o
ot & on awlEgr v fear—

“Is it not a fact that the re-
ceipts which were given to these
allottees said that the money was
being realised towards construc-
tion charges?”

A oft Wed & o fear—

“Yes, Sir; now that we have
decided that Purang Qilla has to
be wvacated, there is no other al-
ternative but to send these persons
out,”
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[+ arrgd]
e dIncdag ez ¢
IR vERW ity fag g

st Srge we wwr : afgg
oft wrordefy : oft gt, A qaT § )

F & AT L& AN, LEUT WY of
LT T @Wr J o ga7 T 97 forgw
I § IR wgr s

“These amounts were recovered
Zromt these displaced persons as
advance rent. The recoveries
were credited to the appropriate
heads of account.”

13.%3% hrs.
[Mr, DeruTY-SPEAKEIR in the Chair]

R sgwm Wiy fae ok O
# qeaiw T fogr mor W @Y oramw
I Ty o, war ag ag & fawrar
mr ?

wft e Wy wwn : e fiRa T
fead &1

ot arwdy . goTerw WERT, qR
@ v & fin v F O O W
@ & N A 1at ¥ A A A Y A
W TG WAT a% & gEq 7 I feq @
& o W o I Aafa KA
& 1 w7 gud fed ¥ frearfaal & 37
LAt wRM N yen faawd w=nE
g fermar qgd @ 1R TTw o fea
a7 g7 Wi 7% i V2T §T AT WY
a< femy war v sz o fis fezmar
qES aTYg SIQ $7 79 F fwar Tar @
W s 91§ AT gaR #7 v fear mar
o far & wreg w1g 9@ fag d 9,
war 3% g & a1 e ww feoan
a7 feqn wram, o IF WY HAGATE
Fo aft fear w@r @ qw AEC ¥ N

MAY 1, 0y
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frenfier §, o ooft % weg mff o
wr o § o forr & e & ar o #e
fx } uv? frod o o ¥ W W,
W g & i 37T vy v S e
vt & fs e dzwir whaere )
% wRa oY ¥ ) § ay o g
¥ 6 97 & am g A wyt & Wi
B ferd o g, for & ot o o
WA Y y&vd g | @ HAT R
X AT %1 §1§ v vy § 7 wer-
wq & v fore ag A Py opv &, & ey
% IEELT AT ATHA AT AR
£

IMGT T e AT W gEE
oY wwmE et sy & o o W
IR ferrar of faar, &fF v sl
W HATTE ITR w0 T4 F ww ger
wreft w difag Wk g g ow T
wfer N e & k| wifs @
€ ? WY XU 9T AR KA W 7
wrowe & gETeie faege ax & Ok
¥ oW Mfew F e § 1 qg W
&Y TERT U, T OWT RWr e
¥ a1, o & qarede fear war 7 WX
IR oo & ok, v & g, gfem
® 7 T, I IUF @R A 4, frgid
formar faar qr, I & @ =N N
faere 7 I gFW wT N f
faerr fagr wan | & wwren § fe oo &
TeaTeg & PR AET T W WA
1 Qw7 o faadt gera Y, 3T
w1 @ AT w
WY ST AT EY TAT | AW A GRS
oy graae wfwwc ¥ fed & fag
Ty, &t eIt grag feet ¥ e fwar
w1 wgy F% T 47 T | FETT SR

g Ay W A Frwd & fag wq @,

7! frerd & aorrd wid & ey fem
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wa e v &ewile whawrc v wfaere
fiear wray § Fir g o o sy WA
sore ay winfa ¢ e sareg &
wifireriicat o, o fir v oot & fewrt
¥ &, o w@ wwre w1 wfwwr o X
wa % I g ¥ v A dave Al
N N feenfor & & grd wgefa
& § o< ¥ awwan g fie grate ol
¥ ufiew va ar w9t A of afrear
¥ wft wmw wwar | AfeT ST =L
€t Tt &, ot oroor § vy & fore ag
& @ ok v ek 2 @ &, sad
& T ¥ v I Frenfn
waw &7 frmfor sz and € 1 @ W
o frered €, a2 &, A ¥
fore, A7 21 § 1 feedt w agr qu & &
usgr 7 wwen, w9w freraa § fedt
& aw T wr, Sfer o feafr
&t §Y fr ot @ 7 g Y Wik g
g T &, A I qvd o Fran
wrE W1 A wan fE a9t av aor
& w1 o qgEE W I e seE
1 ATt W@ | # g g e e
T & g 7 T A | W
oft &, ot & uree 97 @ wr wiw-
w1 qTO & Tq § fear 9 A 0
wfed & am s g fe gw favas
N wawa & fad srofer far o WX
X T ¥V @7 FT T e awq
el Feafar Teaw €1 ¥ § Wi ®v '
& T ¥ & fea wite o€ wra Tl @
o\ qEfed & woAr q@ew g &
W Jafeqe v § 1

Shri Ajit Singh Sarhadi (Ludhiana)

VAISAKHA 11, 1881 (SAKA)

Persons

(Compensation and
Rehabilitation) Amendment
Bil

Provision and I have three main objec-
tions to the provisions of thus Buill

The amending Bill proposes that
henceforwsrd the defaulting displaced
Persons will be liable to arrest for non-
Payment of thewr dues to the Govern-
ment or to the Custodian and the
devision thereof shall lie 1:n the hands
of the Chief Settlement Commussioner,
and the dues shall be realisable as
land revenue. The three objections
that T have are firstly that this would
ba a sort of discriminatory treatment
and as such would impinge on the pro-
Vigions of Article 14 of the Constitu-
tion masmuch as not only would this
Place the displaced persons in & hands-
cap and would be a sort of discrimina-
tion agamnst them as compared to
other debtors in contracts and agiee-
Ments of a commercial nature, but
this would also place them under un-
due hardship
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The second objection 1s that 1t 1s
Most unjust, unfair and contrary to
the impl.ed commtment, which was
given 1n 1954 that they womnot be
liable to arrest at all third
objection 1s that this amendment 1s
Very inexpedient in the form it has
been brought

Dealhing with the first objection, I
could have very well appreciated if
the hon. Minister had brought forward
a proposal that henceforward the D Ps.
will not be entitled to any concessions,
and will be governed by the general
Provisions of the law, and will be
liable to arrest or any other penalt-
les that are contained in the law of
the land in relation to certain con~
tracts, agreements, debts and all that.
If the propusal had been brought for-
ward in that form, I could have very



[Shri Ajit Singh Sarhadi]
placud perscn to the Government or
Custodian would assuine th. status of
land revenue or taxation, that is most
unfair, It is putting a handicap or
hardship on them.

By this provision you are authoris-
ing the Chief Settlement Commissio-
ner to come to a decision as to how
s certain smount due to the Custo-
dian er Government should be rea-
lised. Here I am referring to re-
levant Clause in the Bill. The mo-
ment he comes to the conclusion that
it should be realised as a land revenue,
you write to the Collector to realise
it as land revenue, or put the debtor
in jJail. I do not think that a con-
tract of the D.P. with the Government
or with the Custodian has got & b=
ter status, or a higher position, than
that of an individual with another
individual or with Government on a
monetary transaction.

Shri Mehr Chand Ehanna: On a
point of information. May I know
{rom the hon. Member whether his
intention is that the discretion of the
Chief Settlement Commissioner should
be limited and the defaulters should
be treated according to the normal
law of the land and arrested? Is
that vour intention?

Shri Ajit Singh Sarhadi: The sub-
mission which I was making, Mr.
Deputy-Speaker, i8 this. 1 could
have very well appreciated it if the
proposed amendment had been in the
form that the debt due from a D.P. to
the State, or to the Custodian, would
*~ no better than that of any other

dividual and it would be govern-

the CP.C. postulate or allow
for non-payment of dues,
it can be done. I can

_ undestand it. But what will be
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land revenue and he is going to be
arrested for default, if the Chief Set-
tlement Commissioner comes to the
conclusion that 1t 1 necessary to do
80. I would submit that this is dis=
crimination against them and you
denying equality of law to

in that sense. I would beg of
hon. Minister to consider this aspect
of the case.

The question is this, Are you not
creating a special class of D.Ps. who
are certainly defaulters having a spe-
cial law for them wherein you have
provided that they would be liable te
arrest for non-payment of debts that
are due from them to _the Govern-
ment or Custodian? If it is a spe-
cial legislation, then it infringes arti-
cle 14 inasmuch as it is discrimina-

tory

Now i a person borrows from the
Government, or from Industrial Fin-
ance Corporation, he has to pay back
to the Government or Industrial
Finance Corporation principal .and
interest and that amount has to be
realised. There the Government
shall have to proceed in the ordinary
courts of law. They shafl move =
court of law, and file a suit against
him and get @ decree. That is the
law which is prevalent for general
debts pertaining to the monetary
transactions, whether loans or other-
wigse. But here you are trying to
bring in a special, legislstion for the
D.Ps. to realise certain amounts due
from them, or which would fall due
hereinafter, by a special kind of pro-
cedure, that is treating them as lana
revenue. But debis are not taxes.

]
]



der twice before he comes for-
ward with his proposal.

My second objection is that it is
most unjust and unfair and it is
contrary to the implied commitment
that bas been given in 1854. This
Bill is for amending the porvisions of
the 1954 Act That Act of 1954, you
will recollect, definitaly postulated
that no D.P, would be liable to arrest
for amounts due to the Government
v to the Custedian  Thew was . nn
suggestion then that it will be recon-
gidered. I concede that huge amounts
‘have accumulated. My hon. friend,
Shri Vajpayee, does not konw the
flgures. The figures have not been
given. The amount realisable from
the D.Ps. runs to crores and crores of
Tupees. 1 am sorry that such a
large sum is due from them. But,
whose fault is this? 1 beg of the
House to consider that. Why have
these amounts been allowed to accum-
mulate? The Rehabilitation Minis=
try had the machinery to realise this.
Except the provision about arrest,
from which there was exemption, the
rest of the provisions, attachment
and all that, were there. Is it not a
rteflection on the efficiency of the
Rehabilitation Ministry that such =
huge amount should have been allow-
ed to accumulate? Now the Minis-
iry comes forward with an amend-
ment saying that they should have
strong powers in their hands to arrest
people. Is it fair to have such a pro-
vision? Because of the inefficiency
of the Ministry large arrears have
accumulated. Now they want to send
people to jail for default in paymedt.

Mr, Deputy-Speaker: If the hon.
Member says that they have been
Tecelving kisses from the hon. Minis-
ter how can he realise these arrears?

Shri Ajit Siagh Sarhadl: T would
certainly concede that the hon. Minis-
ter has tried to do as much as possi-
ble iIn the circumstances. But 1
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Would certainly say that day in and
diy out the hon. Minister told us
that 50 much has been spent {rom the
8%neral revenues for the DPs. so0.
Mych from the evacuee pool and so
Mysh from the general fund.
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Here 1 would submit that I have
‘lwnys been pleading in this House
that the entire responsibility for full
Cumpensation to the D.Ps. is on the
Government of India. These people
have been displaced because of no
:_f\ult of their own, My hon. friend,
N his speech at the time of reply,
Byid that India is the only country
Phict fas comtpensaded’ dhe relugees.
I join issue with him.

15 see the history of refugees in

Olher countries and see how full
® mpensation has been given by
t‘lk.‘mg all sorts of measures.

 Shri Mehr Chand Khanna: Will he
Cite an instance?

Shri Ajit Singh Sarhadi: I forget
Just now, but there are certain inst-
3nces. So, I submit that we should
Tiot day in and day out tell that Rs. 45
€rores or Rs. 50 crores have been

nt from the general revenues.
"his was certainly the liability
&4 the Government of India
Which they had tried to discharge.
And I wish they had given the full
&mount of compensation to the persons
Who have suffered by partition.

_ Coming to the point I was discuss-
ing, there was an implied commitment
it the time of the passing of the Act
that there will be no arrests. What
then has transpired in between these
wears which justifies the bringing in
of this amendment?

Shrli Mebr Chand Kbanna: There
was a positive provision. Why are
you talking of the implied commit-
ment?

Mr. Deputy-Speaker: I would re.
quest both the hon. Members to ad-
dress the Chalr.

Shri AJM Bingh Sarkadi: There was-
certainly a positive provision.
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Mr. Deputy-Speaker: The hon. mumumamwmhm

Member addresses the Minister and so .

he also addresses the hon. Member.

Shri Ajit Singh Sarhadi’ I am ad-
dressing the Minister through you.

Mr. Deputy-Speaker:
passed. I see that.

Bhri C. K Bhattacharyya: Sir, you
address more the hon. Member to
your right than the hon. Member in
front of you.

Shri Ajit Bingh Sarhadi: There Is
a positive provision to the extent that
the DPs. are not liable to arrest. I
submit that this positive provision
contains an implied commitment that
there will be no change in it. What
circumstances have arisen in between
to necessitate the bringing of this
proposal? The only circumstance that
we have been told by the han. Minis-
ter is that there is accumulation of
arrears, that they have been given
large concessions and all that. Of
course, concessions have been given to
the displaced persons but if the
arrears have accumulated it is due to
the fault of the Ministry. Why have
the arrears accumulated?

My third objection is—I would not
take a long time of the House—that
this provision is most arbitrary. Now
you are not realising this. The hon.
Minister was pleased to say in a very
appreciative way that the highest
officers of the Rehabilitation Ministry
have been authorised to come to the
conclusion whether he should not be
given an exemption. So far so good.
But how does the machinery act? I
also consider that the individual con-

I am by-.

reds of applications are lying with-
out being heard and being disposed of

my submission before the House is
that vesting such arbitrary powers in
one individual is not desirable, The
individual may not be in a position to
place all the facts before the Chief
Setttlement Commisgioner. I would
submit that mtinl such arbitrary
powers in the Commissioner,
howwerhtd:theoﬂmhemhﬂd.
is very arbitrary. This should not be
done. The right of appeal should be
there.

My last submission for the conside-
ration of the House is that on the
speech which the hon. Minister has
given before the House, I do not think
he hazs made out a case that there is
any justification for bringing forward
this Bill. I do hope that he will re-
consider his decision and withdraw
the BIll

Mr. Deputy-Speaker: Pandit Thakur
Das Bhargava. The time allotled is
one hour and thirty minutes but I
find that there are many hon. Mem-
bers wishing to speak.

Pandit Thakur Das Bhargava: The
Chair has discretion to extend it by
one hour. This is one of the Bills in
which many, very complicated ques-
tions arise.

Mr. Deputy-Speaker: Panditji must
have been here when the Report of
the Business Advisory Committes was
adapted and must have been there also
in the Business Advisory Committee.

L]
Pandit Thakar Das Bhargava: 1 was
not present at the meeting of the
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Shri Panigrabi (Purl): The bhon.
Minister may reply on Monday.

hﬂﬁmmm“:m

I am in the Chair I shall be exercising
the discretion which you are expected
to do in this case. This discretion is
always there in spite of the Business
Advisory Committee report and its
adoption by the House and indepen-
dent of it.
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W S aff e g § frad o ¥ Xu 7 forer § fis 9@ ¥ szdowde
fir va® Wt W 3 § 1 el v x ¥ 1 & g me chefod g @ Sfer
“_ .. .is refusing or neglecting, or wwmm! T pegatively

hu. refused or neglected to
pay...."

e waaw 1% & e ff frAr v
Frardfiry 2 @ w1 waew § A 3w
g ava g w1 qafafeen 4 § ) ww forw
® vz 7y fway &, ey ¥@ Srdw
W grdyw X wida, ek W ®
g o —

“, ... by order, in writing stat-
ng the grounds therefor....”.

A g a<E ¥ R 4% qrav flt
e #Y 3R & fory dar At E, oy @
feerew o= & qdae fowed w1 g
21 oy are fom fifad, witT rae
At ok vt fafed P e sg &
arglafat 7 § & &Y 3% o & At Row
TR | FATX WATHTEH A o Cav E
GTAMAT oT, ¥ I7 #7 I & & wohw
X famr azAr gan £ 1 iR S
ur fi wre W€ wew af @ wwan A
IS A, g dw N g
# art girat & aa € aw §
¥ forg fr e # weft 33 & wrfaw
T & & whf aT o TX dx Y e
aTAT | G Q&es W AG AT PR AW H
iz & mar WK 3y aq fear T fs
W 9§ wordz Bex § ok ag ¥
ar NI fams az @ o §
Al At Fear AT | T G W
fecdan § fr ag feft Y e F AT ar
o AN | frelt T N xw & A F O
v W
QAT GHER R e 32, €
R0 ¥ Yo & | ¥¥ T ag &Y oo o &T
wed § 1 g W & dqed Ay &,
wor Y 1+ ag gt ow o xh A

T aw war § off ot w¢
x &% & wfieer § oo o e Y ey oy
avn wife ag s7ar T8 ¥ qwm o
fetlt metiz o arforr svar 4 ¥
&F arer aft & 1 wowerT o dvw war
AT T g W 8, qyE 1w
fafredt o1 vomr oY fis #re floro ¥
w0? ¥ fod wT oz off § LD e
WA g fagd 3
o & famr ¢ :

“If he thinks that the person
defaulting 15 able to pay the
afmount and is contumaciously
neglecting or refusing to pay while
the Rehabilitation Ministry has
discharged its obligations towards
his as required by law, rules and
assurances given by the Govern-
ment.”

q¢ Fadt O @ o Y v § qo
advag frmmar S £ )

TSN WEWW @ WAEHE @) WY
w PadzaAr g

dfen ST oW Wi : oy a7 W
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sy ¢ f& o fedt ¥ A
wgaww feagw @1 @1 S WY W {ow
Gra 1 @ F 3 o waa B oy fow

Wogg1d N g wgm g fe
if a person comes to seak enquiry
before you, he must come with

T gEt & w2 fs @ won
Wl 0 1 sk W @
ot ofewdter wr @

i
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QERAX gL o1 N € ¥, W fir qa
et S iy i S AT 9T &Y
Ferardt wdy fear man, oY arfeady o=
ar i Ysa st er i g s
o g wy a1, fedT #) odaa faazt
#7677 | Wi AEET IR ?
1 91T & @A WY OF 3 w7 TR
¥ we wiZ farq ¥ fag g Wvé w a fom
femfea fafar gz F 3qa @y
ag T grew # fx7 a3, yara 0
foie &, wfar ez R qIgE, wERTEY
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1Y, 2o WX AWY 7)) o & @il
maTAE 4 ® A, gy fafaser , a@T
924, g0 AR, A REAZ N F T
faad detw 22 1@ 9= & o grd
¢ & fam faar :

“do mot furnish good basis for
cvil night”

Wi £ 99 & g8 M ¢ fw gt
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arg ST | 3 § a7 w fear ar e
#& wré gegr @ 4 W) R ad w
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i&#mya@ﬁngwig&
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AR 1w AR aw A e
I o wagfaat § 1 qrg & afe
¥ fad @ war ¥ ? ¥few qagw A
ey § A 9§ wifad w75 &,
T aw Y a1 AY grafs Y QA el
prdmEwRagfan g ¥a 9k
a N A AN g TR A
ferarr 2
(3) “Subject to the provisions of
Clauses (d) and (e), alternative
accommodation 1s provided on
developed land and, as far as prac-
ticable, near the place of business
or employment of the displaced
person;”.
o ¥ a9 tevs X quA e ¥ Foagarar o
g AT FT I A {H g MAT Y
i 3§ fv gz 9fed A oy vudw
¥ 77 oY qgT AT FT IT Y AT |
6% 6 T AT T T 1 g A
fafreeT arge S ag wrw 3T R ) A
T ® gre g, Sfew & o o
qoA fgedy # arx feamr S §
fore awr o eve §# wer ofar g€
AN agfrsraws =y
& 97 & gonfedl 7 @ T4,
forer afsa® e5=9 § 37§ 37 ST ¥
sarr T W 3 ¥ fad faferm wr
™ far war | wgran Iy Wt
qfed 3z« 1 3w o1 fs A qwe
iy G 1 g7 T% % fa< fga ¥ fag
g fad o YN F wr w3 g we
fat gamar | I8 aw afer AgE d g
fear fe gw wezdfen AmvART wik
Ted et g &, fet vgw @, fodt
werare & fdt at ag fredd | gy
{ S wid o afeagiA kg9
afer wfadt e afendt s gprow
o g dfew dge 7 31 o wielt wad
w1 S | IT TR Y T§ AT gwr
o gt Wi & fad ey R @)
2 qAT aw vy faw agr o 1 wawe F
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[ofew sgr e wwiw]
oW v X wreAfer TN @
AR & S v g g A oy W
e § 9@ W3 gAFT ATET § | T®
oY gwr a1

“alternative accommodation”
shall mean—

(i) either a bwulding or a part of
a building; or

(n) a plot of land with a reason-
able grant for the construction
of a building thereon.”

# T OEETH qT AT AN 2AT 17T ¥

“or a plot of land with a reason-
* able grant for the construction of
a building thereon.”

Note: (1) In providing alternative
accommodation under item @)
regard will be had to the
apmber of persons in the
family of the evicted person
and the accommodation in the
construction demolished.

(2) In providing alternative ac-
commodation under item (i)
reasonable time will be given
to the evicted person to cons-
truct the building and he
shall not be evicted until the
expiry of such time;

(6) for the removal of doabts, i1t may
be stated—

(a) that galternatuve accommoda-
tion shall be provided aganst
payment of such sum and in
such instalments as may be
fixed in this behalf by the
Central Government in the
Minustry of Rehabilitation, and
in particular—

(1) where a!u;rn.lliva accommo-
dation is a building to be let
out, rent will be payable by
the occupant.”

& qifow ay § fe g7 & 7y e
foar gr g #o o ¥ Fr g ¥ wezd-

(Compensation and
Rehabilitation) Amendment
Bill

fex dwviRdew & ol Wi qw W
faedt g & ey Forprer v o e
ow w fax fgat & fay fafeer o
€ a1 |y & g 97 auds e
§ ag® ot wwT & I & v R g
7% w7 fif 7 e [ Srd
o @y care ey A 9T 37 #Y AN
& fow 9T v e W Wy g & fram
TR e 7 § e vy e & e
qg ST v T ¥t APt 9%
waeft & 1 & arreT g fE ag wmew
forg #rer ¢ fed v ag 9w T A
TART AT & & 1 YW BT A% AT W 6T
qft fearaar ® 1@ &, 3feT & qaeT wTgar
g 5 = g § o PogfedY 7 &
e grm ar Wy Wi qR frere 3 2
4 T GYer & W g, 7@ ¥ frew w1
? vy A ? few e § ww g
T ? W W W G AT WS AR Y
forare % &, & xw ¥ forg wrw 7 wow
g e o | w v W F o
TF FST A7 K, 77 W T FfRT ¥ &
f5 3 o wiar W ford o | wTg T
forsar & e o ar gaTar AT ww W&
qre §, W9 g AN | W wTORE
¥ TF TR qTR 7 ¥ fag 300 Te
st § 1 s @o Yo wyr ¥ WY wT
ug &7 5 1 og feerlt frewframe § 2
o1 ¥w & forg A wr faredee § s
wIT sTeiRe ¥ oF 5 g & ag
o0 o w‘ﬁmtu qF TEw ¥
i e ?

oft dre e wwr : u gl avE
RO ®T W 1 wTRI s iy
ar Iwd3 ¢ v AW

dfen srge v welw et daT
sTEReY Yo ?

syreaw wiew : AW Wnw
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dfew 7T W weiw © wREREE
dzw wadidz ¥ wragn § | 7y Twdde
fromefacoc ) & qom wgar §
fis wg oy & wrerge ar fr gaTR arndefy
qrgw & wrgw 7 & ey g g e
gEMicogogn AT AT E MR
AAEw § | fro o WEW & A¥
I ¥R F fag ST A 300
% ¥ dl 3w § A% W AWY 8
FW AW ¥ A AN T ad w53
g AT | ¥ @ o1 oy A s

& vzw & Wy ud €W AR A
IR TeEw og § e o @ § ooft
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(Compensation and
Rehabilitation) Amendment
Bill

Y\t T s sl w2 g &
WY a0 v ¥ $7 IA7 w1 Qfad
IR oo nyuT T fErm wmw WK
IHE FT7 WA WG HETH a7 F AT
WiF Y 2 % afew Agrar W o
Fhors ¥ wIT Tw AT F sy Fredady
W 33 7 gevd W g 7 % e gfe o
A afgd 7 T 4 xafaw @ ¥ g%

£ g | T W o
Iriwe T & awdr | T R
Wy T F gr ar Iuer o oy o
Ptk TgY gt « a7 at sAaE .
Heags 2 ol =g "mw off 39T ®ay
Wiy wedr w1 gEew ¢ I w ar
W @ J0% ¥ 3T A gET ae

Wik a3 wai femr Qfad 1 dfer
S AT I8 TR &, 4T S
¥ o< wrew fafezt & o Tl &Y
¥y fed a7 § I IR AT
Agandy agew 7 Nfwd | 9 i Wl
Agw wrwt fafredt & § st qu w0
;‘rﬁi-ﬁiwmaqﬁm i v

IqTW AP WY AT R WIT §
oF F qrn 97 fv Wi w9l &y
L i

dfew sy T WY . STRATET
Ya¥ fag feg wift sYsr ot smaaw »
ooy v & gldaz @ wr § ot
YR R S ¥ v g W A
g frer aff W

Jqreaw wgwe . Ty At & wff swn
Hore v fae T o wwr oY fear war €
¥y ¥ ¥ w1 & &fer oo o g Wi

YA § wg € 1
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dfen sgv oW e Y e &

rfoe ag & e o fawr & farg ¢ o
# g wrg waifE @ 9T gy ¥
At GaEr WO fW gwE w
& )

s S adw & v faer 6 Wi
o wifesy o) 29 &Y ¥e § &f amgzy
X § N fs st qwowg ¥ RS
g

¥ ¥ weas warer at qg & f& W
T ¥ agw W owen Wi €7 W
QEY FTAT BT Q& W ¥ A
TENY g wear wrer gy fear O
& 1Y ¥ AT Y 1AK% F Uw AT
% ot qrE w< fiar Wi 9% ag qqr
I qre feqr T AT A IW AT X A
I 9T qaoe feur ot e 33 gfE
g QR ¥7 47 xafag § W g A9
¥ g § W AR g ww g qw
sifes qrady & )

¥ teny ¥ g ¥ qwr 33 W@
g ek agemag ¥

“Any sum due to the Custodian
1n respect of any evacuee property
acquired under this Act for any
period prior to the date of the ac-
quisition, or to the Central Gov-
ernment in respect of any property
in the compensation pool may, on
a certificate issued by the Chief
Settlement Commissioner, be re-
covered in the same manner as an
arrear of land revenue.”

eam WAL W AT R A e
T IO 4w AW @ wmr #
w1 ®1 feese qiq@ N Al
wg v dfer I g Wi
ot foaey fs & fatdz woen §
JT X Tg WA AT N A w
iy gf 1 ww TE L YA

WA iT qgd A awr 0 F A
g IR gufger wond

“Any sum payable to the Gov-
ernment or to the custodian in res-
pect of any evacuee property,
under any agreement, express or
implied, lease or other document
or otherwise howsoever, for any
period prior to the date of acquisi-
tron of such property under this
Act, which has not been recovered
under section 48 of the Adminis-
tration of Evacuee property Act,
1850, and any sum payable to the
Gaverommant, v, tespect of w0y $no~
perty in the compensation pool,
may be recovered in the same
manner a&s an arrear of land
revenue.”

R Ot gw Oy apd af } e’
T W ARy awvag  frerw
AT | 9T A7 W A AR
T F i q ag ey Wy

“For the purposes of this section, a
sum shall be deemed to be payable to
the Custodian, notwithstanding that
its recovery is barred by the Indian
Limitation Act, 1908, or any other law
for the time being in force, relating o
limitation of actions.”,

QIS AT R A AR G |

frr o & 2 a6 & SRT W
oz &7 A qrrw feEwrd 32 92
adf § #fes ag fsrard ofr fom
¥ w37 oF gt & frame & anfige ot
‘wRTMgA AT A wwen § e g Tl
WA e § are aft § 1 qg Ao frwe
& andis JWH A Wy o §
# 1y +ft wa g fiw W SET ag AT
Mg fs o oY vm W few
feg § ‘g% ww g wwe few
e S @ oo g oW
This means any sum due on any &g~

count in any manner in sny shape;

whmurmehnrwwhm
bad or indifferent, these will all
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realised from you wunder this Act
whether barred by limitation or not.

8% qg o WY 7@ @ e F o ]
&Y weay ¥y fiwar rqr § SweY agt 9%
T STYATAT QT XATAATAT X [TIHAT
word fx safr feedt sy i
T i

o¥ 7y Y fed 9 vw wwr
fewly & feeiter ot & fndt iz
st o w0 w1 ww Y W
tevo ¥ wark, wod whg gt Wi 7y
[T u vs, ve F gt g Wi
o qwr & ofew Y 1 Wk eyt
STt T sy o fivar ol gt st
e vy ST o wdiifie 3@ awr A I
v o fr i @ faeet @ o
*Tqr | W mfe aw d N WAy
T YT v g fwd Y wy 2 vy
L ¥ wyw vk e fed o fw
e ag & Wi Y s A wicae
w1 ¥t fis wTgw o oy oY agt tu wer
I tevy Y @ # Wi g oY wit
W% s, vE § wrg § O fev ol
X R §Y teve & Y feoaT e
ferwr o1 Iw wATR W feo
TR Rt Ty gy ? afer
& grew *t wvarr wign g fe ard
Ty ¥ 38 v W A feoar v
T & v wg wifemma F ¢ 2

Wy stam st ac § e
v W W

e Wy § Mﬁr:f;:
W QT T $T I

w‘&x&wu wd g whe
M g TR Tl ok &
uy QF fgr |\ @ wee W
Ry K R X 200 WK R0 R
o, W & e gy & war A )

i
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Pargons 14348
(Compensation and
mmww;uﬂ)tam

Y W s I sreay fawr wg
fi e g war srveT § Wi ag -k
1 v fineR fgame F wor foar &y
sft war & Fgeartt v @ 3w qF 7l
TR wY At ¥ fgere F & g2y v A
¥ wro T T Aga TR § AT
Witw wrk = g § e oW
T HT 1Y, AT AT TG ARTAN N
foar 1w Sl Sewr 7 I v
oY g2 v ¥ fasr wf st e ww
o QY W | &few woly o fiwsd @
wredt 37 § faerd fis fgara  og Wit
®1 o9 a gur § /Y Ay g
Ty s N AW weAwg
¥ foeder it & fgfr g § Fr g
/17w g o farea F gad e
e dge & arw gt § s ag qow
* 3T e (g & 1 W W )

8 v ¥ faw awr e agt
g SIT 1T § &7 YL, RN WA ¢F
T® T w7 Qe T sy gar e
T® ¥9 ¥ X 7 qi arrerd § fv aw
Jui fag Folde fear war WX ¥3 &
L g oY i o v § Wi frew
fs &% woly ot v F faps ofY fear
o WOl 9T 3L W W el
Tz w fea ar o G F wg <3 R
W WwIgsfer z v ol
o vy { afew St e

¥ @, fir o o W€ W fis
o frwng e § | e 9 -
R &yl W W s d
fork it § % o g ard femr
e iy Y g W o . feeed
TR Yuzie wf g o1 @ foor o
o W ol i § T vy aff
W W W W W ot § o
TAE @ v & Doy g g
I N R i
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o
[fv snge r ] .
¥g v dfewir uwat ¥ aw 07 e ot wrar wifre § g Qar &Y
mﬁmmm@mm 7 & o i ot wfonr sy oy 4 ATv-
w7 g, T fie ffe ag A f5vea @ wHAZT Bt 7% ¥ fear a1 | gy -
waferg T3 Wit & v i w1 R F72E WY Lo o T QwwRTeraT firay AT
o ar FaT wwr arge ¥ few d a1 ay wfen $rg & fafaredy 3 wg wvar wger
s ga AT ed § 1 WY w o | ey oy & wrk B o Fewply
ttoo 94 YT ¥ &4 § o fie Il & g ot 7w gredw wd w €, forer

g g afr 1 s 2y
g A WAy Afefabew & T
iy B ey & gy mroc 2
fear afe o e 9w el
T QAT W W T R xg e
s Hroagri dayam
wrwr o g #3 gt & 0 o
qTTEY GET W7 oW A9 W 5w Wi
fegr A/ W WET A AWT AR WY
I HaT o areqw § v ¥ a7 o fw
am @ ¥ o N wd gu ol
R ¥ T T v § I arwEwh
¥ 9re AW v Ay, F ¥ qafew
§ o IR T W & are wé ol
it § Wi ¥ Al oY wr e oW
oA 7% AR JaT s aft & o
o wear AT fear AT § S@ W9E WY
Aymastgafafi) Fuw
¥ wd €M fie gEwT g% T § A
fir s #r et § ferr & Ty v
£ s T gt wWT GIEw TER W
o o

¥ ag wrg § fe or eRTa Wiy
T A WY fie (7 /I qqW ¥ W
w1 # ag o o e o
e g FQmgHer i g
¥ oy s ¢ f o w0 A frfelt
* 1ol R, or wfrdz w A
@ o g% forpofrr wr forifer g
fasy Wi g, W ag Wi e
WINW diamy v &

9T o FTUX AT ¥« fwqr v @
oY Y AW 0 TTT W AT figemar
¥ 77V T8 D WS TV ¥
g fagmd 133 gewdwgr oy
fiv ag uTs WS TId A ATE w7 fad g
dfer g e At fed @ @R
WEq § 9 w47 wgAr { fiway WA
™ 8§ FAT A W Wi daaw W
fe o fead ¥ow & et oo
o afaw § 1 xad Q aga & el
fandy faas fry oo uw dor
ff 7@t 1 wfed | I A yoo
wa grawioar fear qar o 1y o
o e fewr wm § 1w Iy
WY WTg Ay # T ow § | wg rhwr
et & | T gy T fY A Wy e
¥ oW TR W TS wOT
wifge 1 vt fag & wrgan 7 fie effr
AR IR g AW
¥ ooy Tofea ff wgt wvar age
fer o | OF g ¥ ¥ W
W ¢ Fed g v e e
wwd | a7 qar w9 § free o g
Y FT FWY | (T WG 6 g oY

-

- wgw ) wor wfgg

& ot wwar «r fe q @t
fafree engw oF arfew few ¥
W aT g QU v ge @i
fs gt wX o Wy feld frw g
¥ fiv ¢fedde ¥ wwr wrt & Wy it
i § 1 & oY v oy yelie war @
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Shri Mehr Chand Khanna: The Com-
pensation Act is the legacy from this
gentleman to me.

Mr. Deputy-Speaker: I was just
going to make that remark.

Shri D. O. Bharma: You cannot say
he was Minister of Rehabilitation.

Shrl Mehr Chand Kbanna: He was
Chairman of the Select Committee.

dfen sigx o Wk : 4 oY
agtr WA & wreedr g1 ¥ fag gar
wen wifow aft § )

& of qg wk wow e f e
TH W wEEgETe ¥ wifefea
e ® 7y fafaww < § f e g
e oy Y wwr § W oW oW
WITHT ®A ¥ww o § Wi 39
Tt & fag ¢ 7w & a9 a9 w7
¥ gur o & aneft @, O 9w s
& g1 7T 67 won Ay faeelr afes
I A & a6 fy s R

fray texy ¥ er it fr | ¥
foufe® & & o WY "oy
qury fersft qwe o 7% 8o ¥ aTE
fewrr wgm § foed O qawnd
JATE Y ¥W af Faoar awar 1 qW
g # araw TR #F anedw Wy wwely
v §T Ag WEX ¥ WA W g §
fe A3 v wiwde f@g T
Mewe® 1 & s § e oot dan’
wgw gwr wifgy | dfer & g
e ury o arw oy ¥ w1 Frey
urR qraT, Fvar 8, FaereY werr el 8,
famet R %1 wg & §, wx IR
¥ Ay qw WY s dw wr o @
wwr few o fo sy der § foew

VAISAKHA 11, 1881 (SAKA)

Persons I
( and .

Rehabilitation) Amendment
Bil

amdm, wafae wrow foor & Saw §N
Ty & forg & ey s e o e
T aF ) G W WY T qreE WY
a3 & o v ary W oft wfea Hifag
fir srrx fmft & arq AT ar aef
gy § oY SEW i R G v a1 qar
v i iy g @Ry 5 &7 qga Wy
w1 fwar s orfec & F g7 war
fiwar

Some Hon. Members rose—
Shri Panigrahi rose—

Mr. Deputy-Speaker: Shri Panigrahi
wants to speak?
Shri Panigrahi: From our side no-
body has spoken.

Mr. Deputy-Speaker: Because this
concerns the other side.

I will give opportunity to Members
from the Punjab, and then that side.
Shr1 Sharma.

Shri D. C. Sharma (Gurdaspur):
Listening to the speeches on the Bill,
three words have made a great deal
of impact on my mund. The first word

who have not yet been assimilated.
Therefore, the circulation of this Bill,

problem. It cannot bring to light any
facts which we do not already know.
It cennot lay bare any more hardshipe
than we already know of. Therefore,
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[8hri D. C. Sharma)
circulation may delay the solution of

themselves refugees. It is good that
they take up our cause, I thank them
for pleading our cause.

My, Deputy-Speaker: Has he more
to say?

€hxi D, C. Shayma: A grest deal 4o
mny. .

Mr. Depuly-Speaker: He may do 30
on the next day.

—_—

»

1431 hre

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

* Forrr-rovrte Rxroxr

Sardar A. B, Saigal (Janjgir): I beg
to move:

“That this House agrees with the
¥orty-fourth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 29th April, 1850".

-3

‘““Zhat this House agreas with the
Forty-fourth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 28th April, 1958,

The motion was adopted

., MAY 1, 1968
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M. Deputy-Spsaker: Motion moved:

“That leave be granted fo intro-
duce & Bill tb provide for contral-
ling thermdlymw-
lstion of India and for ma in-
cidental thereto.”

The Minister of Neakth (Shrl XKar-
markar): On behalf of Government, I
oppose the introduction of this Bill

My first objection is that prima facle

the Bul appears to be one which would
require the consent of the President
for introduction. 1t envisages a popu-
lation tax. I think the hon. Mover
himself hag some feeling likewise.

Shrl Narmprhar: Wo, on bebal of
: St -
unbappily, o ¥t wip
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here,
are going to have a fourth child,
you to jail for one year, or I fine you'
or things like that. That is not the

by regimentation. What we do should
be by persudsion. in ¢he interest of the
cause jtself, Government feel com-
pelled to oppose the Bill at this stage;
otherwise, normally, as you know, in
the case of any Bill, we do not oppose
it at the introduction stage. There is
also a provision for compulsory steri-
lisation and s0 on. I am afraid to think
of the consequences of such a step.
Yor all these reasons, Government
oppose the introduction of the Bill.

Mr. Deputy-Speaker: How does
Shri Balkrishna Wasnik enforce the
provision of compulsory sterilisation?

Shri Karmarkar: He would get the
help of people and go ahead.

Mr. Deputy-Bpeaker: He would ask
you to spend something, open clinics
and engage doctors who would do that.
Otherwise, he will not be able to do it

himself.

Shri Earmarkar: He won't do it
himself.

Mr. Deputy-Speaker: Some expendi-
ture is involved. Government is re-
quired to spend a large amount of
money in opening clinics and hospitals
and providing all those equipments for
sterilisation at every place, because in
clause ‘n he Bays:

“Any person who has three
more living children, or who
incurably lunatic or infirm
incapable of procreating sound
bealthy children, shall be
od”,

%ana

Conivol Bill x‘s?s

How does he propose to do it? He
does not say anything.

Bhri Balkrishng Wasnik: Further
Tules can be made in this regard; and,
While making rules, we can say many
things. I would like to explain my
Position (Interruptions).

Mr., Deputy-Speaker: Anyhow there
is nothing that I have to do because so
fur as article 117(1) is concerned—
Where objection can be taken to the
introduction of the RBill unless the
President has given his consent—I do
Dot find anything objectionable in the
Ril] itself It does not stirast the pro-
visions of article 117(1). It is only on-~
other grounds that the Health Minister
is asking the House to oppose this
introduction. Therefore, it is for the
hon Members to decide. If the Gov~
enment opposes the introduction I
will have to put it to the House to
decide.

An Hon. Member: Can it be opposed
at this stage?

8hri V. P. Nayar (Quilon): Oppo-
sition at the stage of introduction may
not be quite justifiable. Having re-
gard to the precedents in this House
algo, it has not been our policy, for
sOome time past at least, to oppose 2
Private Member’s Bill whatever the
contents be.

Secondly, the point on which the
hon, Minister was putting emphasis
does not relate io the issue because,
later on, the hon. Member himself may
make @ motion for circulation. It is

of article 117(1) are attracted; that
is, if the Bill falls under any of the
categories mentioned in article 110 (2)
to (f), Then alone can
be objected to. This Rill does

{
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dall under any of these provisions
“The hon. Minister has not argued that
any of these provisions are attracted
by the provisions contained in the
BiL

Shrl Karmarkar: I have left that
matter to the Chair, because I am
quite sure that the Chair will consi-
der that, I consider that this is a
Bill that may require the President's
sanction. Ag you said, there will have

E
;
%
1
g

W¥r. Deputy-Speakes:, ¢ (he han,
M!embcr suggests compulsory sterilis-

8hrl Goray: But, why throw it out
at this stage?

Mr Deputy-Speaker: That point
should be considered at the comsider-
ation stage because that would n-
volve additional expenditure. So far
as introduction is concerned, I would
also ask the hon, Minister to look into
it. The article says:

“A Bill or amendment making
provision for any of the matters
specified in sub-clauses (a) to (f)
of clause (1) of article 110 shall
not be introduced....:.®,

This is the only provision. Only
under this provsion can objection be
taken to the introduction of the BRill

Under 110 (1)(a), it should be the
Imposition, abelition, remission, alter-
ation or regulation of any tax. There
is nothing of that sort here.

Then, it should not deal with the

regulation of the borrowing of money
or the giving of any guarantee by the
Government of India; or the custody
of tbe Consolidated Fund or the Con-
tingency Fund of India, or the ap-
propriation of moneys out of the
Congolidated Fund of Indis, ete. It
should not be declaring of any ex-
mh.hwhm charged

‘WAISAKHA 11, 1881 (SAKA)
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on the Consolidated Fund of India. All
these are provided in clause (a) to
(f) of article 110(1). But nothing of
these is involved in this Bull

ghrl Earmarkar: Therefore, I em-
the point of our opposition on
the merits of the case

Mr. Deputy-Speaker: Then, I will
put it to the House.

Shri Earmarkar: One small matter
that 1 want to point out is......

Stri V. P. Nayar: Can all these be
raiséd at present? Later on the hon.
Minister will get an opportunity It
may be a controversial Bill; but,
nevertheless, 1t is very interesting I
would appeal to the hon. Minster not
to press his objection.

Mr. Deputy-Speaker: He can only
make an appeal to the hon, Minuster
that he should not oppose the intro-
duction But, so far as the Chair 1s
concerned, I have to put it to the
House when the opposition 13 there,

ghri Karmarkar: May I be permt-
ted to say one word more in addition
to what I have said. That is not a
point which I wanted to emphasse s0
much because it is obvious. The
House may be interested to learn that
we are making progress in the matter
of sterilisation—in persuading the peo-
ple in respect of sterihisation. It may
be interesting to the House to know
that there have been many queries
from people interested in the sense
that they would like to sterilise them-
selves For instance, people are in
doubts as to what sterilisation means.

Mr. Deputy-Speaker: But the hon.



Pépiiktion

“That leave be granted to in-
troduce a Bill to provide for
controlling the rapidly increasing
population of India and for mat-

ters incidental thereto.”
Those in favour will plesse say
‘Aye’.

Some Hom, Members: ‘Aye’.

Mr. Deputy-Bpeaker: Those against
will please say ‘No’.

Some Hem Members: ‘No'.

Mr. Deputy-Speaker: I think the
Ayes have it; the Ayes have it
Shri Karmarkar: The Noes' have
it, Sir.

Itr.bmtr-smnhu been
challenged. So, I will ask the lobbles

to be cleared. Let the lobbies be
cleared.

Shri Vajpayee (Balrampur): In
Mmyw‘hlpturmm

WMAY 1, 109

Comtiik Bt Y
&H&w’w-mm‘mﬁ-

1 am now pitting Shri Wainit'h
motion to the vote of the House—dii-
troduction stage. ... {(Interruptions).

Shrl V. P. Nayar: We shonld not
creste & bad precedent.

mn-. Deputy-Speaker: The gtsstion

‘““That leave be granted to in-
troduce a Bill to provide for con-
trolling the repidly incrébsing
population of India and for mad-
*ters incidental thereto.”

Those in favour will say ‘Aye’.

Seme hon, Members: ‘Ayv’, .

Mr. Depuiy-Speaker: Those aguinst
will say ‘No'.

Some Hon. Members: 'No'.

Mr. Deputy-Speaker: The Noes have
it; the Noes have it

Some Hon. Members: The Ayes have
it. .

Mr, Deputy-Speaker: It has nat
been challenged.

Some Hon Members: It is being
challenged.

Mr. Deputy-Speaker: All right. If
it is really to be challenged, I have
no objection and I shall put it again,
'!'hoquuﬂun-h:

“That leave be granted to in-
troduce a Bill to provide for con-
trolling the rapidly increasing
population of India and for matters
incidental thereto.”

The Lok Sabha divided: Ayes 90;
Noes 80.

Diuiﬂon No. 12) [14.50 hrs.j
AYES

Amar, Shri Corey, Strt Permaz, Shri K. U,
Awsathi, Shri Jagsdish Hysniowts, Shel . Pootl, 3l U, L.
Pemarioe, Shri Pruxnathansh Imam, Shri Mobhamed Prodhea, Bhel B. C
Yhais Darshan, Shr Jadhev, Shrl Ral, Strl Khusbwaqe
$harnche, Shri Naushir Kar, Shel Prabhat L Shri Nagl
Chakravartty, Shrimati Resru Kodiys, el msmm
Chandrassani Kalo, Shri Kumbhar, Shel Siagh, Stirf L. Achiie
Diiga, Shel Mabenden Pratap, Rife Vijpdyes, Shei
Gandhi, Bl Ferm Daghe, Shel V. P. Vv, Bl

' Ghol, Sl ‘Punkghabd, Sl Wi i Dbt
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Das, Sbri Shree Nersysn
Detapps, Shai
Desar, Shn Moearil
Dabe, Shti Mulchand
Ganga Devl, Shrimmi
Ghosh, ShuiD R.
Hervem, Shui Ansar
Hezariks, Shui J. N
Heds, Shn

Flem Raj Shri

Jain, Shei M. C.
Jema, SRri K. C

INDIAN PENAL CODE
MENT) BILL*

Shri Ram Krishan Gupta (Mahen-
dergarh): Sir, I beg to move for leave
to introduce a Bill further to amend

NOES

Jyotishl. Pandit J. P.
Kolika Singh, Shri
Kezmssksr, Shri
Kotokd, Shri Lilsdher
Krishng, Shei M. R.
Kuresd, Shri B, N.
Lachman Singh, Shri
Lasksz, SheiN. C.
Laxmi Bal, Shrimsti
Madhusuden Rao, Shrl
Mafida Ahmaed, Shrimetl
Maalyangadan, Shri
Masasiys Din, Shri
Mathur, Sbri Harish Chandra
Mehts, Shri L. R,
Mebta, Shrimeei Krishan
Munimats, Shrmati
Mishra, Shri Bibbhati
Mishra, Shri B. D.
Mum, SkiR. D.
Murs, SbriR. R
Mohsmmad Akbar, Shaikh
Morarks, Shai
Munusamy, Sk N. R.
Usthwany, Shri

Nehru, Shrunats Uma
Pandey, Shri K. N.
Panna Lal, Shrl
Prebhaker Shri Newal
Prag Lal, Ch.

The Motion was Negatived

(AMEND-

mendment)
Bin

Raghunath Stogh, Shri
Ram Kriakss, Shei
Ramanand Shastri, Swaml
Ravunand Tirsths, Swam
Ranbir Singh, Ch.

Roy, Shri Bishwansth
Rungaung Suiss, Shri
Sabw, Shry Rameshwar
Saigl, Suxdar A. S,
Samaots, Shn S. C.
Sarhadi, Shei Ajit Sogn
Saryabhama Dew, Shrimmti
Selky, Shn
Sen, Skn P.G.

Shah, Shnmsti Jeysben
Sharma, Shn D C.
Sharma, Shri R. C.
Singh, Shri K. N.

Sinha, Skri Gapendrs Prassd
Sinha Shn Sstya Nersysa
Subbarsysn, Dr. P,

Sunder Lal, Skt
Swarsn Singh, Sardar
Tanq, Shn A Ms
Verma, Shn M. L.
Wadiwa, Shrt

FOREIGN EXCHANGE REGULA-

TION (AMENDMENT) BILL®

Shri Ram Krishan Gupta (Mahen-
dergarh): Sir, I beg to move for leave
to introduce a Bill further to amend

the
the Indian Penal Code, 1860. ey oreign Exchange Reguiation A,

Mr. Deputy-Speaker: The question

is:
“ihat leave be

Indian Penal Code.”

The motion was adoptled.

hd Ram Nridhgh Gupla: Sir,

tatroduce the Bl

granted {0 Intro-
duce a Bill further to amend the

u-m' Deoputy-Speaker: The question

"ih:tlunhemtedminm-

guce & Bill further to amend the
Foreign Exchange Regulation Ast,

1047

The motion twas adopted.

Shri Rem Krishan Gupla: Sir, T in-

troduce the Bill.

#Published in the Gamtte of India Extratrdinary Part H-Section 3, dhted

18-1908
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INSTITUTION OF CHARTERED
ENGINEERS BILL

Bhrl Geray (Poona): Bir, I beg to
move:

“That the Bill to provide for
the reconstitution of the Institu-
tujon of Engineers (India) be
taken into consideration”

Sir, I am moving this Bil]l in the
hope that the Government will not
oppose this Bill simply because it is
being moved by the Opposition....

Mr. Deputy-Speaker: Order, order.
Those hon. Members who have to leave
can do so quietly and allow the hon.
Members to continue the work.

Bhri Goray: I had expected that the
Government themselves would come
forward in this matter and take steps
to give a charter to the Institution of
Engineers which has been doing very
good work in this country for the
last 50 many years. This particular
institution which is working under a
Royal Charter today has a long
history. It was in 1920 that it started
its work and it was at the request of
the President of the institution, Sir
Thomas Guthrier Russell, that in
1935 a Royal Charter was given to
this Institution. It has a membership
of nearly 7,000 engineers coming from
different branches of engineering:
mechanical, electrical, civil and general
engineering. The Institution is at pre-
sent imparting education to about
14,000 students throughout the coun-
try and has nearly 16 branches and
it has very good connections with
similar institutions in Europe and
other countries of Asia. It is also con-
nected with many universities in this
country and is represented on nearly
50 Governmental committees. I am
giving you the details because I think
that there should be proper apprecia-
tion of the work that this Institution
is doing mt the present moment.

Just now the position of this Insti-
tution is a bit anomalous, Even alier
‘Independence, it is still working undesr

MAY 1, 1989 mww':&s
Engineers Bill

the Royal Charter and Its legal posi-
tion creates & good deal of difMeulty
and also litigation.

Clause 18 of the Royal Charter sti-
pulates that its bye-laws would -be
valid only after they have been
allowed by the Privy Council. It says:

“The Corporate Members or the
majority of such Memberg present
in person or by proxy and voting
at any duly convened General
Meeting of the Corporate Members
with respect to which notice shall
have been given of the matters to
be taken into consideration thereat,
shall have power from time to
time to make such bye-laws of the
Institution as to them shall seem
Fequisite and convenient for the
regulation, government and advan-
tage of the Institution, its mem-
bers and property and for the
furtherance of the objects and
purposes of the Institution and
from time to time to revoke, alter
or amend any bye-law or bye-laws
theretofore made so that the same
shall be reasonable and not repug-
nant to these Presents or to the
Laws and Statutes ot India; Pro-
vided that no such bye-law, revo-
cation, slteration or amendment
shall take effect until the same
has been allowed by the Lords of
Our Privy Council of which allow-
ance a Certificate under the hand
of the Clerk of Our Privy Council
shall be conclusive evidence.”

1
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also, that there should be an insti-
tution in this country which is work-
ing under a Royal Charter. The

done away with, and a suitable legis-
lation brought forth by Parliament.

Sir, so far as I know, the Govern-
ment in 1951 and afterwards were
themselves thinking on these lines and
they ‘had appreciated that a charter
should be given to this institution.

[Suxx BARMAN in the Chair]
1592 hrs.

I do not know why they have taken
such a long time over this simple
matter. It may be argued that there
are other institutions representing
other sections of engineering. But I
would like to point out that even
those sections are represented ade-
quately in this institution, and the
Institute of Engineers have repeatedly
said that they would leave it to the
Government to make such provisions
as they think fit to safeguard the in-

It may be argued that there are
various schools of engineering now
coming up like the tele-communication

“VAISAKHA 11, 1881 (SAKA)

of Chartered
Il Bt 14568

of the British Commonwealth which
met in Australia in 1958 also passed a
resolution saying that it is not good to
have too many institutions, because
they simply mean repetition of work.
The resolution that they passed was
on these lines:

“The Conference recognises that
the community and the engineer-
ing profession ag a whole benefit
from the closest possible co-opera-
tion between the various branches
of engineering, and recommends
that where there are one or more
national institutions alresdy pro-
viding for the whole profession
the formation of new specialist
societies is not in the best inter-
ests of the community or of the
advancement of the science and
practice of engineering.”

8o I think, Sir, that the Govern-
ment will be well advised not to en-
courage these fissiparous tendencies,
not to say that the engineermng pro-
fession is not united or is not pre-
senting a homogeneous demand.
They should tell the other sections of
engineering that there must be a sinzle
institution for this country, and that
adequate measures, adequate steps
will be taken to see that their
special interests are safeguarded.

Sir, the Bill that I am moving
makes ample provision for represen-
tation of all these different sectinns
in the engineering profession. The’e-
fore, I would urge upon the hon.
Minister to take early steps to see that
this particular Bill which I am mov-
ing is implemented by the Govern-
ment. If he thinks that it will be
possible for the Government to come
forward with a similar Bill in the
near future, if he is in a position to
give » firm assurance on these lines
well, it is quite possible that I will
reconsider whether I should press this

:
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[Bhri Goray]
Scientific Policy Resqlution that we WM. Chairindh: Motion Fadved:
passed last year. Last yegr, we said . “That the BiNl to provide for
that we know how valuable the ser- the reconstitution of the
vice of the engmeers and the techni- tion of Engineers ( be
clang is; rather, we said that it i taken
these engimneers and technicians who
are likely to develop this country in fhri Naushir Bharncha (Esst Kban-
the near future because they have the desh); Mr. Chairman, Sir, I think my
lkl!lmdthqhiuthehw-how mmmau”.mm
Once we say it, b 15 our duty to see o4 a distinct service in bringing for-
that the engineering profession about ward this Bill and focussing our
which we talk so highly is given a attention to an anomaly which has
charter. By giving a charter we put been existing in the Institution of
it on & firm foundation and give them Chartered Engineers, Sir, it was quite
a position from which they will be a revelation to me when I Brat saw
able to do their duty better and to the Bill, that even so late In the day,
train up the new generation of en- after having attained independence,
gineers. {for framing of bye-laws any nsthu-
tion in our free and independent Re-
You will find, Sir, that 14,000 public of India had to turn to the

of Chartered Accountants, I think they
can go about their work with mure
vigour and more confidence. It s
really surprising that while the Insti-
tute of Engineers is being denied this
privilege, the accountants have been
already given this privilege of having
a charter from this Parliament. May
be, Sir, it is symptomatic of the times
that the accountants get priority over
the engineers though we talk so much
about the engineers and at every stage
it is the engineers who are helping
the country to develop.

Therefore, I would once again re-
quest the hon. Minister in charge of
Sclentific Research and Cultural

to adopt & comstruetl
to say only that
the
to
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also to fit in with the plans of & grew-
ing economy and the demand for
technical skill in the course of the
various plang that we are oringing
forward. Sir, if we depend even for
ﬁmh:gotbye—laﬂmsu!d&;c:

these matters on a country,
o able to visualise
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not aware of the number of journals
this institution is publishing  But

Institusion VAISAKHA 11, 1881 (SAKA)

establish colleges, regulate examina-
tions, give facilities for ascertaiving
ﬂu views of engineers, enmurm the
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14573 Institution

[Shn Naushir Bharucha]

of income, usually such types of
bodies tend to remain stagnant and
useless Usually such an institute dies
an unnatural death or it remains
merely on paper. Therefore the Bill
is defective in that the sources of
revenue have not been provided for.

Secondly, I do not know what the
intention of the Government is. [ am
also of the view that huge sums by
way of grant-in-aid will be required
from the Government. An mnstiyution
hike this cannot survive from fees
collected—may be a few thousand
rupees—from its own members. There-
sbre, fuge sums wiil' de necessary dy
way of grant-in-sad Technizal and
scientific education have got to be en-
couraged in this country, and it is part
of the duty of the Government to do
it. I think there should be a provi-
sion in the Bill for Government &id.
Ot course, correspondingly, there must
be provisions for check, though they
should not impinge upon the autonomy
of the body.

I am not satisfled with the provision
of the Bill; other provision is not
made for encouragement of research.
It is true that it has been mentioned:

“to encourage nventions and
investigate and make known their
nature and ments”;

of the Bill, the functions of the insti-
tution and the governing body—all
these clauses will requuire careful scru-
tiny. But the basic material for the
formation of the institution is there.
I would, therefore appesal to the Gov-
ernment that. as the hon. Member has
said, consistent with our . national
sentiment and national dignity. there

MAFIATH A N A Y
FET AT & gad Y w7 qwa, e
tw fawr & 4 oY fagra § sewr &
Rakyamdrsarg

W #Y waedr # gfafrafa &
frea &1 agr MR AW {1 S
¥ s 7 ot g ¥ fEw § ol
e fefer agfr ff ar @ g
g W sraroer wrt A § e fordet
WrE a3 W gwen § ) xFarfrafor
o Y At § g st g e § Wi
x& ety B fer & frose & fog,
o ¥ ¥ =g ¥ frawe ¥ fag e
%7 wrar § qferar w@d wd & o
o7 IF AT | qfyyar g owT
¥ fau w am ¥ yew § fe @R

TR £ qE 9w §, q oI
forerd fadiew §, 31 WYt o% wear
&Y oY fon faelt aoerdl Ty & o
e woerdy TRl & W 39 Sy
ferwr W firawr w2

qy &Y wrwror €t awr § fe G
farwzy e fareey wifwws Wy g & o
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frage ot JowT W ¥y S
W T ¥ ST AR &1 W oEw
TR € v sowre w1 widw feal o
wyr o7 gy § 0 S ofrer & fafaw
Wit & 39 wrd W frsr v & fag
Bx T W< oAt F goere w wfiwwr-
for 2 @ &1 fafowr et &

& @A faar Y fis forar & fadaw &
a7 N I F FTH O AT AL | ¥
T ¥T HATAA FT § AL I8 &
fear o3 ama wfr § Fr goee W A
9 % 39 qrwn & fag wEr g

dfr sitfary srelre (geage)
AT H A

ot siaroaw oiw : dfer afe
afew & wiaw afiw o swnfoe,
fediony, &7 v o9 &0, o9 aw
% ward O 9 e g ar @9, ar
g Wt ¥ fau @mwaads gar ¢
o §r o e § 1 xEw Wi
9T g® 7 fafediar ot wrpr wmar
T avg BN A FE €U A £ )
T TEfrduy &1 ¥ G QR dearr
* ¥ vy § Wt wrdd qwedzw ¥ fag
qEEm wn gw i1 Wl v
qwrdizy w1 faw gt s W
T Ewd @R A ¥ agw
¥ fay, wmwera & frme i g
& forg dewrsif o7 frstfor fear @1 @
oy wff et € e v ¥ o) fde o
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awy § e Sorfrafor & faer & fag
W 3w srwaw & dwr, fraww e
frdar & fag wrx ow G W
frfor farar omd, oY 2w & fag weay
€T ;  w daw 2w ¥ forg sy g,
Tor ¥w ¥t fafsw swe ®r foar &
e ¥ fag, v farer & sow 7
TR ST g ¥ s & fag,
W F o gr o F wrr W
wrrfgat w fraeer v & fag Wik
T ¥ wwadw & fog s oW sear
grfy, oY g 1 & feramait a7 WY wnfeder
T & IE WH W APT WH Qv |
Y forg v fadas & g Y g g,
a fis wfT aver F 9EA ¥ IR
T g, ag e wady ST Aw §
mamt ¢ e & W
fasr wow wfgg
Aol es v § fe @
TEX & deaet W fwie goed
fardawt & ara dar wmar § Wi WK
o faww 7 ofr goeT< fafaw agepe wr
wre w1 ¥, e o fawe W ¥,
g faer wr frafor w30, oY sy
g o
# @ wy wwar {5 @ fadve
q fort wfeex g, AT d,
dfwn fomer g o §,  wwwen
£ fs ¥ afimig) wr soerdy
fardar: oy, Y & et g EY W
Wit ¥y o wew & fag ot TR v
wrw gy wndar | %@ friaw & R
W fegr ¢, I WY FOFTT A, 9N
owwd wamRdwd
Wt ww aft &1 dfer s TR
fow wry, o ag femr o v afafa
) oiT fr A | I el JOR
wedr ¥ wefy ¢@ were ¥ fw oY Wi,

| o faw W ot st wfrfe @

gat fem ar wifigg 1wt < e
T o &, s 3 9w & wndy wit
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Inticution

Technical Education.
In November, 1935, the institution

ing, engineering, tele-com
munication’ engineering, chemical en-
gineering, metallurgy, mining enginee-
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Bill
are also recognised cutsidg the coun-
try. We found that there waz a pos-

latter alone was given statutory re-
cognition for the whole fleld of ean-
gineering. It was, and is, however,
recognised that there should be co-
ordination between these -organisations
by the establishment of a central
body for the whole field of engineer-
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[Shri Humayun Kabir)

up hy an Act of Parliament and that
the Central Government should formu-
late a detailed scheme for the purpose,

1 wish to refer to three of the
major recommendations of this con-
ference, because 1 am sure that it
would convince my hon. friend, Shri
Goray, that his present Bill may defeat

the object which he himself has
view. It was agreed at this Conf
ence that there is need for a

B
35?5

In view of all this, 1t is clear that
the Central Government is as anxious

the House, and the other to set up
an Act of Parlmment a Central
eering organisation which will

3

MAY 1, 198

vigions cut across the authority of
universities, State Governments and
Ceniral Government and other or-,
ganisations in respect of establish-
ment, maintenance and running of
technical institutions.

and the Central Government but also
of the University Grants Commission
set up by an Act of Parliament. In
fact, I have grave doubts that clauses
4(e), 4(f) and (4(i) may contravene
some of the provisions of the Constitu-

tion itself. The same objections
would apply to clause 10(1), 1ll(e),
11(h) and 14(1). In fact, clause

14(1) would tend to undo all the work
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the Chairman of that particular branch
of engineering is a member, and

very prominent member too, of this
instution also. The other instance
thet I would like to point out is that
of the Chairman of the Aeronautical
Engineering Section, Dr. Ghatge, who
is also a prominent member of this
institution. I would not like to go on
giving these instances. But what 1
wanted to say was that so far as this
particular insttution was concerned,
the different engineering branches
have been well represented and there

institutions that are being separately
vun, Therefore, there should not be
any suspicion.

What I want the Government to do
is to take an active role in bringing

you give a charter to the existing
institution or not, I am not bothered
sbout it. But if vou want to
national institution as the hon

:

. Min-
jeter was kind enough to point ou
then necessary steps should be takén
early. T am quite sure that the Insti-
tute of Engineers, which has a right
of Charter just now, will be very
happy to surrender its charter and %o

pool itz resources and its knowledpe
with the other categories of engineers.

In view of ﬂua:uamhl

Mr. Chalrman: Does the hon. Mem-
ber have the permission of the House
to withdraw the Bill?

Some hon. Members: VYes,
The Bill was, by leave, withdraun.

1538 hrs.
EQUAL REMUNERATION BILL

Mr. Chairman: The House will now
take up the consideration of the Equal
Remuneration Bill.

Shrimati Renu Chakravartty (Basir-
hat): I beg to move:

“That the Bill to introduce
equal pay for equsl work for
women workers be circulated for
the purpose of eliciting opinion
thereon by the 30th September.
1950."

I am sorry that neither of the Minis-
ters in charge of Labour and Employ-
ment are present in the House.

The Minister of Sclentific Research
and Cultural Affairs (Shizxi Hamayun
Kabir): 1 may say that for the time
being I am looking after this Bill

Shrimati Renu Chakravarity: Thank
you very much. It shows....

The Minisier of Parliamentary
Affairs (Ehri Satya Narayas Rinba):
I did not foresee.

Shrimati Resu Chakreavarity: Now
I am a little more frightened, because
I thought that at least somes more
serious consideration would be given
to this matter....

Shri Humaysa Kabir: I may humbly
submit that this is an uncharitable
and undeserving refiection.

The Minister of .
Affatrs (Shri smum
The Minister concerned is on his way.



“which has been fought for over hun-
dreds of years.

1 will now come to the 1951 I.L.O.

equal remnuneration to men and women

all workers of the principle of
equal remuneration for men and
women workers for work of equal
value.

Thig principle may be applied by
means of—

(a) national laws or regulations;
(b) legeally established or recog-

(c) collective agreements between
employers and workers; or

{d) a combination of these wari-
ous means.”
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Last yesr, in answer to a question
we were told that India also, though
belatedly, eight years after the passing
ot the Convention by the International
Labour Organisation, had agreed to
ratify the Convention in September,
1988. According to the terms of the
ILO sgreement, they would be reguir-

the Ministry will not oppose the cir-
<culation of my Bill.

Besideg the Convention, there is @

principles laid down. The Convention
lays down the principles and the
recommendation tries to indicate cer-
tain procedure for the progressive
application of the principles laid down
in the Convention. In this recommen-
dation they put forward certain
appropriate actions to ensure the
application of this principle to all
employees of Central Government
Departments or agencies and to
encourage the application of the prin-
ciple to employees of State, Provincial

VAISAKHA 11, 1881 (SAKA) Remuneration Billy4gE8

cuted under the terms of public
contract.

Ap Hon. Member: The hon. Deputy
Labour Minister has come.

Shrimati Renu Chakravarity: These
recommendations are important
because even though we accept the
Convention, its implementation is the
most important part of the ratification.
In the case of our country it is sur-
prising that even for minimum wages
that are laid down by the Govern-
ment it is very categorically accepted
that there will be a different wage
rate for women as well as for men
labour. I? one goes through the All-
India Agricultural Labour Enquiry
Report, one will find that the mini-
mum wages in agricultural show that
in every single State there is a differ-
ent wage rate. For example, in Delhi
the minimum daily wage rate is
Rs. 1/8/- to Rs. 2 for adult male
workers and for female workers it is
Rs. 1/4/- to Rs. 1/8/-. In Bihar there
is a difference in weages in kind
between men and women. In Himachal
Pradesh, it is Rs. 1/8/- for men and
Rs. 1/4/- for women. In Uttar Pra-
desh, there is a minimum of Re. 1 a
day for the adult workers—sorty,
here they do not give the break-up.
In PEPSU, we find the same thing. In
general, we will find that in each and
every State wherever minimum wages
for agricultural labour have been for-
mulated there is a difference—hy

ent wage rate for women labour and
a different wage rate for men labour.

Now, take the case of large numbers
of women working in the iron ore



Rs. 1/4/-
each per day while we are paid
Rs. -/11/- as wage and Rs, -/7/-
as DA, that is, a total of Rs. 1/2/~
emh_perm"

So, you see they do exactly the same
work. They fill exactly the same size
of tubs and do exactly the same
nature of work as men, It is very
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are much more fitted for the work.
Yetthmha&iﬂmuhihem.

If you go to the sugar industry, you
will find the same discrimination. In
almost every sphere where a large
number of women work fn factories
and mines, this discrimination is there,
Generally, in our country, there is
Jesser discrimination in the white
collar workers, ie. clerical staff or

‘“‘In view of our decision thst
the wage structure for female lab-
our should provide 2§
tion units only the female workers
would get 75 per cent of what we
award for the male worker, It
is, therefore, not a question of
denying their right to equal wage,
but it 18 one of assessing thewr
requirements on the basis of a
smaller number of consumption
units.”

In answer to this, the Labour
Appeliate Tribunal says:

“As regards the finding that the
requirements of a female worker,
according to needs, should be
limited to 2'25 units as against 3
consumption units of a male
worker, we think that such an
allocation is contrary to principle
and fact.”

Also, it says about the argument that
women actually consume much less:
“It does not appear that there
has been any scientific investiga-
tion in order to assess the require-
ments of the female workers in
terms of consumption umits”
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the family, it :s not enough to main-
tain the family. Therefore, the ques-
tion of subsidisry income hardly
arises in g situation where income of
the actual, “main earner” as the man
earner is called—where his income
Yok s 1 vdiuw » Wvmg wiodn-
tence

:
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Furthermore, the Labour Appellate
Tribunal on Colliery Disputes makes
a very good analysis of this particular
point. It says:

“It is not always that a working
woman has an earning husband.
There must be heaps of cases
where women work because, bereft
of male support, they have to
bring up their children, and also
dependants, a father or a mother
or younger sisters and brothers to
be looked after. Should the em-
ployer be allowed to turn round
and say that the female worker
should be paid less wages just
because in some cases, a WOmAan
may have a lesser number of

g
|
e
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ltmcns,bytha Fair Wages
committee’s Report and by the

m"m the Labour Appellate
1

Thel: it says categorically,

“In the absence of more evidence
oo & subject of this character, it
i# pot possible to hold that the
gemale worker should get less
£mply because women workers as
a Whole are alleged to have lesser
gumber of dependants to support.”

“The nextargument that because
if the majority of cases the exist-
i‘nsbnlcwmnﬁxedmnm
70 per cent of what the male
yorkers are given, the female

should not have parity

#1th men, ‘13 11 our opmilon
gnsustainable. It is no
st all to those who are familiar
ith the Indian scene. The female
worker has always been placed at
# disadvantage in the matter of
#ages and her wages have always
peen kept below the wages of the
sgale for equal industrial work
done by her. We ourselves have
pad occasion to observe female
workers engaged in strenuous
«ork; and it is monstrous to sug-
gest that in work of that kind she
Aoes lesser work than the male;”

Tpat it why the Tribunal
cle®r that it is in favour of eq
fof equal work as far as
woTkers are concerned.

Another argument is brought
, more so from the side of

i
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[Shrimati Renu Chakravartty]
article—this question was raised. It is
not something raised in our country

ed for carrying out her duties ss a
mother as well as & worker, Both these
things have to go side by side. Actu-
ally, we find that, because the employ-
er does not want to spend anything

earlier to September, 1958, had put
forward certain arguments. Although
this is one of the Directive Prineiples
of State Policy in the Constitution, and
although 1t is accepted by the Central
Pay Commission and the Fair Wages
Committee, and was also in
in the Fair Wages Bill in 1950, and
although it is a fact that equal wages
have been awarded by certain tribu-
nals, as, for example, the Bombay tex-
tile tribunal end the colliery
although these tribunals have
awsrds which give equal wages, yet,
this is what Government say:

“Disparities, however, exist in
the wage rates of men and women
workers in factories, mines, plan-
tations and agriculture....”.

And they further say:

“Whule the Government of India
accept the principle underlying
the convention, they are not in a
position for want of adequate
machinery to ensure and enforce
its immediate application in full to
all workers.”.

i

1

Now, it is time that Government
implement the requirements of Con-
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do vot have any of the guarantees
‘which a permanent worker gets such
ag gratulty or pension or provident
fund or any such benefit. Secondly,
there is absolutely no seope for pro-
motion and no method of promotion.
It a woman joins once as a loader, she
remains as a loader; if she enters
service as a sweeper, she a

E

plement this principle of equal pay
for equal work, we must ulso help the
woman workers be able to imbibe
certain qualfications, certain voca-
tirnal training and certain efficiency
which will enable her to fight for
promotions and also equip herself for
other types of work.

1 was reading an interesting article
written by Nina Popova, Secretary,
USSR Central Council of Trade
Unions, at the International Seminar
which was called in Moscow under
the General Assembly's recommen-
dation to arrange such seminars,
She says that today their women
«gnstitute 45°4 per cent of all the
factory, office and other workers en-
gaged in industry. And one of the

And she says:

“Our legislation protects the
rights of apprentices and requires
that they be given mormal condi-
ditions for training.”. )

Then she gives the very interesting
example of a textile mill in Moscow
where most of the 5,000 workers are
women, and the personnel is trained
ag follows:

“Different courses are simulta-
neously attended by 470 pecple;
the school for young workers,
which offers a secondary educa-
tion, has an enrolment of 300; a
secondary specialized school 1s
training 100, while an engineer-
ing institute is teaching 60 more
of the plan’t people. A special
trade school is also training skil-
led workers for this enterprise.”.



says as following
the Polish- Government's reply:

“This question has been settled
in this way under the most
dificuit economic conditions by
countries which have abolished
the capitalist system and founded
their social and economic regime
on socislist principles. Full
equality . of remuneration for
women, far from increasing the
dificulties of these countries, has

output and of industrial pro-

duection.”.

As long as women workers remain

source of cheap labour péwer, the
in
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S0, I once agan request
Minister that he must move the Gov-
ernment and come forward with a Bill
ensuring equal wages for men and
women performung equal tasks in the
factories and industries

st Jwr dge  (Hre)
sfrry oft, sfreret 207 sl X o farer
qur fipar ¢, & Swer o ooy & w9
wolr g+ o wwdft g fe g o grew
wHskgmagm Nwhmy
s A g, Afer ax wwe § fe
grenfs agwa @@ gt Wi Sud fife-
AN w o s, e www &
A F o fewd aw Rt g 1 @
fesr & arX F ¥ wgr g & e fam oy
gy @4 @ fv ¢, e @y W
T ag  srnfaw feafe = aro
wvar feerk 2 g &, oy o< g ot
™ W wg, feren ofr drew foemw
ard, afew Ta% oft o oY feafr gt
wifgd €, aww § oY savr o
it wfgy o, wy woft aw ot § O
s woTEm N A et § e
wre ofr oy v wweh §, @ fe v
son €, o ot 39 oY ¥ Sy At el
&, oY fis gov * fredt & otz Tt e
o T | W g TR i
frar T 7 W, g o § fe e
diroftdor tanfadrgeft wifgr, o
2 feeg ot & o, ofewy @
5% W A ot # swyaer duw
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oo § WO TR oft W e g
¢ e ot W wnt g § Wi Iy
fege v A wwr ¢, W Fw
ger v giew §, 3w o F wrelfed

&R T ey wr ww afory freefr 1
ax ferar et & aTe g whr
75t & xoaT w1 wofht § O 0 1oy
& fs Y S € g 1 s,
Fodr f Aoy A e Foreedy fs g
w faeeft €

# wgr T aifeariz & et f fw
g agy ey fermr Ao g1
g 9T gear w o fewat o oWt
o O fomer § 1 o fordt &
wrw fedz wopw b gar § oY ar ¢
Y fordt &Y ww &7 WY wff few wd
§ o anw fag o s W ol
aArar aran | ferdt & W oY oY W
sor wifgd | Afer T xoue 9
fawer € 1 v ag o ol X qw &
arey wrqw ft gvly & e wgt o Tom
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o W g ww e 1w
vy e g fo e {ediguy
¥ wre fgw & s o, wegarey 7,
Afeww Pregus 7, sfaffor arc
et wat WY € omft €, st & gt
Garft | @At O wgw I wweh
¥ qg v € fe oyt ot g oftw W
off Qe A gt ¥ H b g
off gt Wik mw § ) e o
ag ¥ wff & wwar § 1 g ferat WY
faw vt ww won g el ¥
v ¥ oy ey @ wrer ol & 4
¥ qeit % Yewrs mh § 1 aPer qen
ot g & F ww wifes §, g & v
¥ g, wE Nufeet § & Wk g
wrgfret & §F 1 v oy 0w § g
§, gt 7 A A e § ) g -
foree anfrafivee wré wg gm o o W
s ¢ fir & 9 0¥ ¥ T A §
yfw segia Qa1 Wy wrew ag T
1, ofer Toomw § Wi ® R
of are 9% few F o w3 off v g
¢roguead W Wt g

wad e § fe oawoaw
forat & ff S aff wreh, swh
aft woft, wofr A W o ane
Y wrqiY, v agw * e wff e
R W ) ¥y g feeem e wpn
wifgd w1, aw o o g6 & fod ux
it e, o e T ferg ager yfeer
% fedt iy &Y a1 e 1 g A g
w7 v argx 7g 3re & Fie ¥ qeat s awr
o wrw fide & 1 Sfer @ Forar nff
wioht f o % o ¥ ot § W ot
wieft € 1 o el § fe O dooaw
§ vy i frwrr ff wifgd 1w Wy
iy g & ey § o oY ag -
foradt ¥ v §, R v & o
frwar §, W X wy et wm &, Tud
foy oo wpr € ¢ @ oY e fie
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¥ g ot e W Wi were g At
ok Y xg ayr wxfew for g o
oY o Joe ¥ R B R |

W o § v S fafrec
FTgE ¥ g gt § W smieT § ay
7 T AR & A 5 o ol Freed
§ W 7% fowe dw aroh o ag

" fewwn Yo WO, T ag o el 9

AT R & WY WY T wEr £ W
1 39 A i qgi ag I Wil &
A wwT BT Y &, Wt warfe #
AT T W 9T AT

& ¥ty agi fF g i vl

feag et ar gl § o 43 =t 2w
& @ Tf—Fe ek vt A 0 &
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wireet ¥ ferars ot § | o wred

# wy wT X wrrfra iy e ¥ e
e wft fe wre g a3 A vt Wk
ofs & s o ol f @ T
sl o § & ok Aff oy Wiy
dAfew wore B sl vewe A L, &Y
W few ¥ wrfduw ¥ fad w0 we
dx &

Shri Shree Narayam Dag (Dar-
bhanga): I em glad the hon. lady
Member has brought forward in the
House a measure which is of very
great importance. We have accepted
the principle that there will be no
difference made between man and
woman es regards the services and
other things. It has been accepted in
the Constitution that there should be
no differentiation. So far as democra-
tic India is concerned, from the very
beginning we have given equal politi-
cal rights to women, although these
rights were not eccepted in several
other countries long long ago. It was

MAY'1, 188"  Remuneration' Bill
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when a large number of men and a
large number of women in the coun-
try sre unemployed, if we enact this
measure, there will be a setback to

with the idea of profit; they employ
women because they think that they
have to pay less for women; they also
think that as at present women are
not in a position to render as muéh

The purpose of the Bill is to give
equal pay for equal work for women.
But in practice, this Bill will be taken
advantage of. So long as there are a
number of unemployed men in the
country, employers will ask—"What
is the necessity of employing women?
Let us employ men.’ That will be
very hard on women and to society,
as it is constituted. I do not have
statistics before me about the number
of women working in agriculture and
in various industrial establishments
in the private and public sectors.

But, I think the number will not be
very large. By force of circumstan-
ces our womenfolk are compelled
to work in such of the establish-
ments where the conditions nf work
are not quite satisfactory. Due to
the social and economic conditions in
which they live, they have to support
themselves; therefore, they go and
work in such establishments, though
they get less. They do not fight for
equal wages even if they do equal
work because, if they do so, the em-
ployer will ind some means to drive
them away. '

There is no doubt that it is a fun-
damental right—egual pay for equal
work. But the application of that
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ment position in the country does not
warrant that such a measure, if en-
acted, would be for the benefit of

E
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siblr a measure may be brought
forward before the House.

With these words, I support the
motion for eirculation.
Shri Balkvishmy Wamik (Bhan-

oppose it

Shri V. P. Nayar (Quilon): You
may know the reason. Why was your
Bill opposed?

Shri Balkrishna Wasalk: In all
spheres of life women are enjoying
equality. We find that in every walk
of life women are there; in many posts

and so forth. If 3 woman is a Judge
of the High Court, we do not find that
she gets less wages than man. If the
woman is an ambasador, she does not
get less salary than the men-ambassa-~
dors. We have a coftage industry
called the bidi industry and there are
about two lakhy of workery in Vid-
harba itself. In that industry we find
that a large number of women are
employed but the wages that are
given to women are in no way., less
than the wages given to the male
workers. In the same way, in any in-
dustry or any work, in which women
put in the same skill and labour, there
is no reason to give them less wages.
In this light, I support this motion snd
I request the Government that it
should not oppose circulation of the
Bill for eliciting public opinion,
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The Depuiy Minister of Labour
(Bhri Abld All): Mr. Chairman, so
far as the principle underlying the
Bill is concerned, there can be no two
opinions, particularly so far as the
Congress is concerned. It is well-
known that it is because of the Con-
gress leadership that the respect
which Indian women have deserved
has been secured for them. The Con-
gress Government has placed them in
high positions. So far as this parti-
cular motion is concerned, there is
no difference of opmion.

My respected mster from UP. was
feeling 1f there was any legal diffi-
culty to aclhieve the objective; I may
assure her that all that has been
done by Government is in its favour
and nothing agamnst it. Even the ILO
Convention which has been quoted
by the Mover has been accepted by
the Government. The House will be
interested to know that out of 80
member-States of the ILO, 24 have
ratified this convention and Indm is
one of those countries. The other
countries have not ratified this con-
vention.

The Directive principle contained in
article 38(d) of our Constitution en-
joing that there should be equal pay
for equal work for both men and
women. All our awards do not make
any difference so far as the sex is
concerned for remuneration. The
same thing applies to enactments, par-
ticularly the Minimum Wages Act
There also an attempt has been made
to regulate minimum wages in cer-
tain industries and it permits fixa-
tion of different rates of minimum
wages only in respect of adults, ado-
lescents, children and gpprentices; it
does not provide for any distinetion
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[Shri Abid Ali]
difference, Adding another Act to
the statute-book will not improve
matters.

The hon. Mover also mentioned
that there is opposition from the em-
ployers and pointed out the objections
which are lkely to be put forth by
them But we are not influenced by
them or their arguments. Whatever
18 necessary for establishing the
creches and to secure due facilities and
payment for women workBrs under
the Maiernity Benefit Act, the en-
actment 1s there and we have already
decided to amend the Act so that
women workers should be entitled to
more hberal payment Of course, this
argument 1s there—on the one hand,
equal remuneration and, on the other
hand, additional facilities for women
workers But we want to gradually
create an atmosphere by which this
tendency of reducing the employment
opportunities for women 1s checked
We can pass any Act But, according
to our Constitution and the democra-
tic set-up, 21t 15 mot possible to
compel the employer to employ women
only If they employ women, then the
facihities which have been provided 1n
the enactments should be given to
them, That will be compulsory under
the law. But 1t will be for them to
employ men or women, actording to
their requizements and convenlence.
So, this particular factor should be
taken into consideration while dis-
cussing these matters

The lady Member from Bengal
quoted extensively from the decisions
of the labour appellate tribunal I
was happy that at least this particu-
lar aspect was appreciated—the
appointment of such tribunals has re-
sulted 1n such good decisions. When
the Majumdar Tnbunal made diffe-
rentiation between male and female
workers, we ourselves were not
happy. Then we appomted the
appellate tribunal. There this prinei-
ple was sccepted. I am glad that all
that has been apprecisted by the hon.
Member,
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Many wage committees and tribu-
nals have been appointed. So far as
textile mndustry in  Bombay 18 con-
cerned, there 13 equality; both men
and women get the same wages The
difficulty arises when the work 15 of
different kinds. Reference was made
to plantations. There 1t is mostly
Plece-rated work. As my friend from
Punjab has stated, there the remu-
neration is on the basis of the work.
So, there 13 no differentiation

In the plantations women are
mostly engaged in piece-rated work,
as dustinct from tume-rated work.
Then, our intention 18 to see that
there 1s no difference in pay Ip
quarries also there 18 different kind
of work for them In that connec-
tion, some figures were also quoted
from the wage commuttee report It
18 true that in some places the diffe-
rence is there. But whenever this
argument has been put forth before
the committee, the counter-argument,
even from the workers’ side, has been
“Please do not equalise wages im-
mediately, because the risk is there
that large number of women will be
rendered unemployed”. Even the
workers' representatives have been
giving this argument The commttee
also finds itself in a difficult position
to say that “women should get less
and men should get more". It 1s
likely that the work 15 of a different
nature Therefore, wages may be for
different quantums of work.

My hon. friend from Nagpur has
Just now told the House that a very
large number of women workers em-
Ployed mn the bidi industry are en-
titled to equal remuneration, that 1s
to say, the same wage as the mules
g¢t  So, by and large, if thus analy-
513 13 made of the workers in various
Industries, everyone will be convin-
ced that in many industries, particu-
larly in the piece-rate work, there 1s
not much difference; otherwise also,
there 18 not much to complain.

17 hrs.

‘ On the other hand, if you go to the
Hindustan Telephone Industries 1n
Bangalore, you will fAnd—ahe was
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telling us that they should not remain
unskilled workers and should be en-
couraged to do semi-skilled and skil-
led jobs, if she tries to recollect she
will be very happy it she visited the
factory at Bangalove......

An. Hon, Member: It is five o'clock,

Shrimati Renu Chakravartty: Let us
conclude it
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I
Mr. Chalvman: The hon. Minister
will continue next time.

17-61 hrs.

The Lok Sabha then adjourned #ill
Eleven of the Clock on Monday, the
4th Moy, 1950/Vaisakha 14, 1881
(Saka).
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